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—

The Lok Sabhe met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Troposal {o scrap sales tax

T
*81. SHRI SHANKARSINIJI
VAGHELA:

SHRI KACHARULAL HEM-
RAJ JAIN:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Janata Party had
at the time of Parliamentiary elee-
1iens, promised in it manifesto that
it would scrap the sales tax and in-
stead provide sonie other tax system;

tb) whether the Finance Mimsler
has since had any talks with the State
Ministers about this issue; and

(¢) the outcome of these talks and
when it is proposed to gcrap the sules
tax and instead impose further excise
duty?

THE MINISTER OF FINANCE
(SHR1 H. M. PATEL): (a) to (c). The
clection manifesto of the Janata
Party stated that the Janata Party
considers it (desirable to replace sales
tax with appropriate excise duties
coupled with a formula which would
ensure thal the States derive steadi-
ly increasing shares from the total

2451 L8—1.

2

collections, thus maintaining the ele-
ment of elasticity that is today being
provided by sales tax. Sales tax is
primarily a State levy under the Con-
situatinn and il ig necessary, therefore,
to persuade gl} State Governments to
agree fo the proposal to allow sales
tax to be replaced by excise duties.
This task has been undertaken and
1 have already had a brief preliminary
exchange of views with Chief Finance
Ministers of 14 States. All the Chief/
Finance Ministers have stressed the
fact that sales tax constitutes a large
propertion of the total state tax re-
venue and {s an expanding and elastic
source of income and it has to be en-
sured that the State does not lose
financially now as well as in future.
Chief Ministers indicated that they
would send their detailed and formal
reaction to the proposal in due course
of {ime. Their reactions are await-
ed.

=it wwe fag o adger o ge
W, ST qiEl T wedA qiger g
i AT 243 A e N A e}
afF veete & % v % @@ g
wT qd 1 faw Wt 3 oaarar O
R LD e
#t gt # dzw et wf oy )
T AT 7 Gd i arore Fafirae
#1 ¢ & 7 av g u 3w W g
2t A1 T o SrAar arEF A A oA
Tiger fear @ st g 4 &y

SHRI H. M. PATFL: As 1 have
alrcady indicated, sales tax is a State
subject. I can only endcavour to
persuade the State Governments to ge-
cept the proposition of replacing sales
tax by excise duties in a suitable
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manner, and my efforts to persuade
them will continue, Where persuasion
is involved, to fix a date is difficult.

st viwe fog oft wiwr  wow
T Fowt ¥ 0% A et wA
# wiy dr WX IEX wEw AT F wh
# oy wire gwr fear ur v wod e
T g ofexy &80 s o qwer &
T OMT X T WY 7y geTe fear
§ o Iu% v ¥ wy AT gTET
w uwat € sfafwar s gE & ?

SHRI H. M. PATEL: It is easy for
us to indicate and for the State Gov-
emments to accept the possible way
in which they can be assured of the
incomes they today derive from sales
tax, but what they want to know 1s
whether the incremental rate which
varies from State to State will also
be maintamed in future and whether
they can trust the Central Government
to do s0 These are the two points, It
is something which will take time
Maybe we can persuade them to ac-
cept it. Unfortunately, there ha< bern
a previousg experience which has led
them to distrust the good taith of the
Central Government because theie
were tour commedities in regard to
which sales tax has been replaced by
excise duties, and in regard to them
also they were given an assurance,
but they have felt that they have not
recerved ay much income from this
arrangement as they had a right to
expect.

st warwene gATw™ wa & S
et & F[ATT ST 9@ 1977 (R
25 Y w7 faw el g =1 @
fewrar g § e dwm Aifa &
¥ i19e9 sermar & -

wf gwT § Feara veF W7 fafy
FT A0 G ¥ GATAET wroree 60 7

YRY 9T GETIOT FAAT ®Y ST qEAT
21 ¥ I1E I WIC FAT &Y W
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wand ¥ ¥ qom s g fo
sror WY gAT? 3w & A qv & Ay
% a2 warw, fadl, A=, mw mfr s=9-
TNt FEgUY 9X WY a7 Eww Wmp g ar
w1 faw w&f agEm swar ot @ Af
@7 99 F 418 T AT sUT A7
W& AT W 7 TH O#¥ B geTA &
e T s I A AR 2

W wgiRg & Fwar g fa /v g
&1 397 @ 2= 7 8 twar s

SHIL H. M TATEL- I regict I
will nol be able to reply to the hon.
Membcer 1n Hindi But [ would hke to
assure him that every effort will be
made by the Government to honour
the assurance given in the Janata
Party Manmifesto A« I said, there are
many difficulties This is a State sub-
jevt and we can only achieve our ob-
jective hv persuasion and that persu-
asion 1» continuing.

s wuETRW gEOW ®F ¢ 7
aAFY) & A & | WS WA Qg
AR Awr AT R 1 & 0w sqefae
aigm 2.

s wEw  fT &

ot W WEW AT . F4T Al
qERT F1 wrwTQ § i dey daw ¥
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TR X ¥ il o o el et g fz
W § Fud wrow ae W f oft
ot & oft § afew X wr wnfaw sty
el ¥ overn § 7 wwet s &
¥ gu Wy v v feey ¥ iy
fatr oy g el o a6 e
W fo o v feor ¥ & gfr oY
MY s adwrr awr % Y oY e

® ot § v I s oft Qe ?
waT WY GET | W 2 ¥ fag dare

IR AR T Ay FA g =
L] ‘s

MR. SPEAKER: Thal requires a
constitutionul amendment,

SHRI DHIRENDRANATH BASU:
May 1 know from the hon. Minister
whether it is a fact that he is contem-
plating, as an alternative, to fix up a
uniform rate of sales tax in all the
States as different rates of sales tax
are creating difficulties both to the
buyer and the trader?

MR. SPEAKER: That also requires
a constitutional amendment.

st wuw wWiw wyY ;w7 Helef
warait fir ot e3¢ dew dwa §, A pwi T
N R e O Hm e 7
gl awr ag S W g fR )
rotizy oy forr e v frmer
wifigd ag awmw, Wt oX wv v

Oral Answeérs [

Y W Sy %z 9, 99k A
w©r AT ST T S QEaT v
fis oY s 3ot faer T & Wt W
2w ¥ Wl @) Y § T oy W
Lat

SHRI H. M. PATEL: I think, tie
hon. Member is wanting me to give
an pssurance to the State Goyernment,
assuming that they agree, that I could
also give them the amount that is
not being pald ag sales tax by people
who should have paid it. In what way
is it possible for me to give that as-
surance?

SHRI KRISHAN KANT: This ques-
tion has two aspects. One iz the ac-
ceptance of the principle that sales
tax must be converted into excise
duty and the second is dealing with
the modus operandi ag tp how that
has to be abolished. May I know from
the hon. Minister as to when he was
discussing the matter with the State
Governments what has been the atli-
tude of the State Governments where
the Janata Party is ruling now in the
States, like, Gujarat, Himachal Pra-
desh, Punjab, Haryana, Delhi, TU.P.
and Madhya Pradesh, and whether
they have accepted in principle the
abolition of sales tax and. secondly,
may T know whether he will be able
to come to some conclusion by the
i:me of the next Budgel sessions?

SHRI H. M. PATEL: So far as the
attitude towards the proposal about
the replacement of sales tax by ex-
cise duty is concerned, I may tell him
that all the State Governments with
whom I have had consultations in re-
gard to this matter have been both
the Janata Purty Governments as well
as others and the difference is only
that the non-Janata Parly Govem-
ments have becn very firm in their
refusal to agree whereas the others
have been softer. I would request the
hon, Member not to press me for any
time-limit because, as I said before, we
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can only succeed by persuasion. Time
is the only way in which we can wear
them down.

SHR1 DWARIKADAS PATEL: The
hon, Minister has said that sales
tax is a State subject. Inter-State
eales tax iy a Central subject. Will the
Finance Minister drop it?

SHRI H. M, PATEL: He is referring
to the Central Sales Tax. The Central
Sales Tax has to be there so long as
the structure of sales tax remains.
But the money collected from the
Central Sales Tax also goes to the
States.

o gew W TR : A @AW
w1 @ &7 § o At S e
¥ feftar s *Y T w2 AR
TH9 T e o gena gt
T WA TR F1 few@ s
¢ fir wu@ et wrg F=irg GeaTC A7
gvft | FT IeaTEA-UeE T g 7
T TH THC FT G, W TAA TH
FOFIT & W W 2, IAw A E
fs az Wit w1 SeTRA-MEE AT 7

afg gr, AT 2190 AT B WA
farert Trwe STfY W17 TR e AR W
fiperm Awg AT ?

SHR] H. M PATEL: 1 am afraid,
I have not clearly understood the
question,

oft gER w7 woAW g &
griaT TRAT fr o weEr fa=r wmA
2, 7v =a F= W A & wm oA

SHII H M. PATEL: I have not

underst wid your point.

MR SPEAKER: lle has nol even
understoog your question How can
he answer [t?

o geR W wOAW : ITA-
weE Y oY any qred Wy §, e K
amy s § 1 gay feft am
0T FTATC W BN 7 AT gAY STeTT
&Y g TS FTETA & R A7 I€y
T &, et ot &7 fredr ag WY woew
FETEA-VEH AN ! qg AT H T WT
ST FT &, faad o o ane-dew
H aerare ) @ #, @ e aarar
g oa%?

SHRI H. M. PATEL: I iake it that
the reference is to the sales ifax amd
production tax, whether tax on indus-
try. Again it is a question of replc-
ing something (Interruptions). There-
fore, so long as it remains a subject
which belongs to the State Goverm-
ment, until they agree I cannot rug-
gest any change.

W A wX wHA@W :  IATZA-
aew A facAr W =g qOHTT W
i, Tz &7 qeT 2 7

MR. SPEAKER: Does the Mnster
have any further answer to give?

SHRI HM. PATEL: He has asked
what would be the income from pro-
duction tax. I am afraid, that is mot
the position for me to work out like
1his.

SHRI R. VENKATARAMAN: The
Finance Minister 1s aware that the
States have expanding items of expen=-
diture and receding revenue and that
they have only one elastic source of
revenue, namely, sales tax. They
manipulate it either by levying at a
single point or a multi point to suit
the local, industrial and commercial
needs of ihe States. If the Goverm-
ment replaces sales tax, by central
excise or any additional tax, it will
deprive the States of the elbow room
which they have in manipulating
their revenue and their ability to meet
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their increasing expenditure. As the
Jha Committee recommended against
such a proposal, I would like to know
whether the Government would give
a gerious consideration to the resources
of the States and their ability to meet
thelr needs by a manipulation of their
tax system. I would like to know
whether the Government has commit-
ted itself to this proposition.

SHR] H. M. PATEL: If the hon
Member has seen the Janata Party’s
manifesto, it is clearly stated there
that the sales-tax will be replaced.
We want to persuade them to accepi
the replacement of sales-tax by excise
duty. But then it will be done in
such a manner that the State Govern-
ment 40 not lose their ~xpectation of
incremental increase in the sales-tax.
1t is not beyond the realm of possibi-
lity to organize some such arrange-
ment because some States have a fas-
ter incremental rate and others have
a slower one and that could be taken
care of in the way in which we can
work this out, provided the principle
is accepted by the State Governments
that they would be willing to accept
it if we can satisly them that they
will not lose on this and that the elas-
tieity aspect would be taken care of.
But, as I said, the principle has to be
aerepted by them, and they must have
cemplete confidence in our good faith.

Rate of interest charged by R.B.I, for
Agricultural Finance

*82. SHRI DARUR PULLAIAH:
Will the Minister of FINANCE be
pleased to state the rate of interest
charged by the Reserve Bank of
India for the agricultural finance and
the rate of interest in turn charged
by the Cooperative Banks?

THE MINISTER OF FINANCE
(SHRI H M. PATEL): For short-
term agricultural loans the Rescrve
Bank of India charges interest at 27,
below the bank rate (at present
9%) on borrowings of the State Co-
operative Banks on behal! of the
Central Cooperative Banks. For

Oral Answer: 10

medjum-term agricultural loans the
rate of interest charged is 139, below
the bank rate,

The rates of interest charged to the
ultimate borrowers by cooperative
societies for short-term agricultural
purposes generally range between 11
and 144 per cent per annum except
that in the States of Gujarat, Maharas-
htra and Madhya Pradesh the upper
limit extends to 14.75 per cent, I5 per
cent and 16.25 per cent per annum res-
pectively.

SHRI DARUR PULLAIAH: May I
ask the hon. Minister 1o state what
steps Government propose to take to
reduce the rate of interest, which gets
Increased in the transit and which is
normally charged by the apex bank
and Central Cooperative Banks—it
gets increased by the time it reached
the society or farmer level.

SHRI HM. PATEL: The gap does
nog appear to be excessive 1t you take
into account the fact that the cooper-
ative bank's funds are not only der-
ived from the Reserve Bank but they
are also ralsed by themselves from
deposits and other methods, and
they have 1o pay a larger interest,
larger than seven per cent at which
they get from the Reserve Bank, for
45 per cent, and 556 per cent of their
resources come from deposits on which
they pay eight per cent and some-
times even upto mine per cent. That
being so, the rate at which they would
actually give to the farmer is bound
to be higher. As I have said, so far
as my information goes, for short-term
agiculiural purposes the rate ranges
from 11 to 14} per ceni except in
three Statcs, and even in those three
States also it is not much: in Gujarail
it ig only 14.75 per cent. that is, 0.5
pe: cent higher; in Maharashtra it is
15 per cent; and in Madhya Pradesh
it is a little more, namely, 16; 25 per
cent,

SHRI DARUR PULLAIAH: May I
know what steps Government propose
to take in view of the fact that many
of the socleties have hecome defunct
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and there is a credit gap in the villa-
ges. Even the credit given by the nat-
ionalised banks is not going beyond
ten kms, and even within that, they
are not giving to marginal and small
farmers. There is a lot of gap in the
agricultural sector. May I know what
Government propose to do to extend
credit to small and marginal farmers,
so that agriculture can be carried on
effectively and we may have more
production in the country?

SHRI H. M. PATEL: This is undou-
btedly, a point which is a matter of
serlous concern with the Government.
But your question was with regard
to cooperative banks. In addition ta
the cooperative banks, the nationali-
sed banks and commercial banks are
also going now in a bigway to extend
credit to meet the agricultural re-

guirements. There are also regional
rural banks.
But I think the hon. Members

should realise that it takes time to
develop this thing. In the Rural
Credit Survey Report which appeared
sometime in 1853 or 1954 they said
that the agricultural credit require-
ments which cooperative societies are
meeting comes to about 3 per cent,
The cooperative structure had been
in existence for a number of years
by then. But now the cuoperative
banks are meeting agricultural re-
quirements to the extent of 25 per
cent. So, there has been a consider
able increase. (Interruptions).

But so far as nationlised banks are
concerned, they have reached up to
10 per cent of their total advances
in meeting the agricultural require.
ments but they have been told to go
on extending their operations so that
they reach up to 33 per cent of their
advance for meeting the total credit
requirements of Priority Areas. As
soon as they succeed in doing so, a
very substantia] percentage of the
agricultural credit requiremenis will
have been met Institutionally. But I
must say that it will take time.

3

PROF, R. K AMIN: The bhen
Minister has stated that in some States
a higher rate of interest iz charged
than what is charged in other States,
May I know from the Minister why
different rates are charged in Guja-
rat, Maharashtra and Madhya Psa-
desh?

Secondly, may 1 know what is the
actual cost of the credit to the farmer
after meeting the legitimate and ille-
gitimate charges and whether, at this
cost, it is economical for the farmers
to get credit. If it is not would e
reduce the rate of interest?

SHRI H. M. PATEL: I think the
Hon. Member has answered the ques-
tion himself, As 1 said, so far =
institutional credit is concerned, over
35 per cent is being met by the insil-
tutions. So, the farmer hag to rely
for a much larger percentage of his
requirements on other sources like
money-lenders etc. whom they have
to pay a much higher rate of interest.
So, it is not the rate of interest he
has to pay to the cooperative bank
which should worry the farmer but
the rate of interest he has to pay to
the other sources,

The hon. Member asked me what
rate of interest he really has to pay
after the legitimate and illegitimate
charges have been met, For that, I
would rely upon him to furnish me
that information as to what he has to
pay. I can only say this that it
will be the endeavour of the Gov-
crnment to try to see ihat the re-
quirements of agricultural credit by
farmers are met to an increosing em-
tent through commercial banks and
cooperative banks.

PROF. R. K. AMIN: You have
not answered why this difference
rates is there in the three States menm-
tioned.

SHRI H. M. PATEL: As I have
already explained, the coaperative
banks draw up to 55 per cent of ihe
moeney available to them for disbur-



these advances so far as cooperative
banks are concerned.

ot quere : Wy weelrr ud el
A € g &G e AW w9 eR
Feardy ) mwer g7 § Y 4 a9 14
Tedvz qu A% § 61T oW I Trafed
W 2T} NIV AW 14 9@
qead g ?

SHRI H. M. PATEL: 1If the hon.
Member means to say that the farmer
should get loans at a lower rate of
interest than the traders and indus-
tries, I would say that it is a sugges-
tion which can certainly be considered.
But as 1 said, today efforts are made
to reduce the burden of interest on
the farmers, and the real point should
be and which should concern them,
is that whatever the farmer has to
pay should be taken into account
when he is paid for what he pro-
duces, That is why, the pressme of
the farmers is that they are given
adequate price for their products.

SHRI ANNASAHEB GOTKHINDE:
Taking into consideration the fact
that the World Bank assistance
through International Development
Agency to the Government of India
for agricultural development purposes
has been made available at the nomi-
nal service charge below one per-
cent and having a long repuyment
period of thirty to forty years, at
what rate is this aid passed on by the
Government to Agricultural Refinance
Development Corporation? Then, at
which rate this Corporation passes on
this loan to the land Development
Banks? If the Government is going
to charge lesser interest from the
Agricultural Refinance Development
Corporation, then this would alone

KARTIKA %7, 1888 (SAKA)
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help the farmers to take loan ai lesaer
rate of interest. What is the reac-
tion of the Government?

SHRI H. M. PATEL: There is a
certain amount of misunderstanding
about the World Bank assistance to
the Government of India for agricul-
turg) purposes. This aid is for gene-
ral agricultural development and not
for the purposes of giving to Agricul-
tural Refinance Development Corpora-
tion. 1 think, perhaps the hon, Mem-
ber is unaware and I should have
mentioned it earlier that the nation-
alised banks have been asked to give
to small and marginal farmers loans
upto the extent of half per cent of
their total advances at 4 per cent rate
of inferest.

SHRI ANNASAHEB GOTKHINDE:
Sir, my question has not been answer-
ed.

MR. SPEAKER: In fact, your
question does not arise from the main
Question.

SHRI YASHWANT BOROLE: The
method of charging interest from the
farmers has been changed by the Re-
serve Bank., Formerly, it was calcu-
lated on gix-monthly basis; now it
has been converted to monthly basis,
I would like to know if the Govern-
menti is awaure of this facl and if any
representation has been received by
them 1n this respect on behalf of the
small farmers.

SHRI H. M. PATEL: The Gov=-
ernment is aware of the fact that
these instructions have been issued.
The Government has also received re-
presentations and the same are being
considered, *
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sony (fvw) F vl @
wifwfafiat

*g3. st qrewer oo w7 faw s
ag Tary oY war &4 fe o
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@ § W 9 T g qea: AT
Wz mgroe ¥ fawar @ WX

(w) afz & &Y == "¢y & qvFTe
T FHEgr FL LT § 7

THE MINISTER OF FINANCE
(SHRI H. M. PATEL); (a) and (b).
No, Sir. Reporis received by the
Government do not indicate that the
smugglers have started indulging in
smuggling activities in a big way.
These reports further do not show
that Kasargod (in the northern part
of Kerala) has become the centre of
such activitic:. On the other hand
the reports indicate that there is no
increase in the smuggling activities
as evidenced by such indicators as
the decreasing quantum of selzures
of contraband goods by the Customs
authorities and the increase in inwani
remittances (non-trade) from abroad.
Regerding the sale of smuggled goods
in Karnataka and Maharashtra, re-
ports indicate that these goods are
not freely available in these places,
On verification, it was found that
some of the items which were ex-
hibited for sale were in fact spurious.

(¢) Although smuggling continues
1o be effectively contained Govern.
ment have launched a three-pronged
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attack to check smuggling by sireng-
thening the preventive and enforce-
ment machinery, resorting to selec-
tive wuse of the provisions of
COFEPOSA Act, 1974 and by taking
appropriate economic measures to in-
crease the uvailability of sensitive
items at reasonable prices.

SHRI YADVENDRA DUTT: The
hon. Minister has said that smuggling
is still going on in a small way if not
in a big way. Is it a fact that small
things which can be smuggled very
easily and are expensive are smuggled
inty Kasargod and then sold at
Bombay and other towns of Maha-
rashtra?

SHRI H. M. PATEL: As I said,
smuggling is still continuing but we
have to my mind succeeded in con-
taining it effectively. Only in regard
to diamonds, it might be interest-
ing to my hon. friend to know that
only within the Imst 48 hours
diamonds worth Rs. 50 lakhs were
seized from a foreigner who was
coming in. Se, it is not as if these
matters are outside the knowledge of
the Government. But, as I said, every
effort is being made and further
stringent measures are being taken
in spite of the fact that our informa-
tion and mssessment js that smuggling
is very considerably contained.

SOME HON. MEMBERS rose.
MR. SPEAKER: You are all oid

Members. The hon. Member is still
to put his second supplementary.

SHR! YADVENDRA DUTT: They
are too impatient.
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become a centre for these gmall buf
very precious things which are
smuggled regularly from there, Has
the Government uny information on
this point?

SHRI H. M. PATEL: I do not
know what the hon, Member wants
me to say. It is a matter of opinion
whether it is the tip of the ice-berg
or the botlom of the jce-berg....

SHRI YADVENDRA DUTT: It is
only a matter of evasion. It is not a
matter of opinion.

SHRI H. M. PATEL: I think you
are aware that the diamonds which
arc bring smuggled in are for the
purposes of re-cxport. In thig country
diamonds wre not like gold, ete.
These are imported in order to be cut
and re-cxported and re-exports are
geing on in a substantial quantity and
one can check whatever comes in
legitimately and whatever is peing
re-exported, and, therefore, the
teuntry ix earning and it is possible
to check these things. Therefore, I
say... (Interruptions).

SHRI S. R. DAMANI: Smuggling
i« gomng on. The guestion is whether
it 15 going en in a small scale or in
a big scale. But it is going on.
Gnld is one of the most important
item= which are being smuggled into
the country. In this connection may
I ask the hon. Minister whether he
will consider import of gold in order
te reduce gold smuggling at least to
the extent of the wvalue of silver
which the government is allowing to
ie pxporied through STC and also
the valur of the gold ornaments
which are being exported, Will the
government gallow the import of gold
te reduce smuggling ultimately?

MR. SPEAKER: The question does
not arise.

SOME HON. MEMBERS: It s
connected to checking of smuggling.
SHRI H. M. PATEL: The hon.

Member has made some suggestions
which will be taken note of.
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st fetft wax : w At
AT ¥ W W & Fore A wamar § e 48
w2 & qurw AW 3 ¥ aerd W
T Sy gar & 1 I ag s
gt § fo o aewdr w7 avr @nr
& T gart & ¥ firr S0 %7 doeny
s & W fem fiwm il & ar ey
wuq foar amm & ?

SHRI H. M. PATEL: The smugg-
lers belong to a number of nationa-
lities—including Indians and foreign
Ers,

SHRI HARIKESH BAHADUR: In
spite of the efforts of the Government
to check smuggling, we are finding
that smuggling activities are going
on the border of Nepal—especially on
the area adjacent to Western Bihar
and Eastern UP. I would like te
know what steps are now being taken
especially in that area?

SHRI H. M, PATEL: Hon. mem-
ber should realise also the difficulties
in a country which has such a long
land frontier, with a long sea coast
also. The areas are patrolled as they
should be.

As I have already said in my
original reply that steps are being
taken to strengthep the preventive
machinery,  Whatever information
my hon. friend has, he may pass on
to me to enable me to deal with it.

SHRI L. K. DOLEY: May I know
the number of persons grrested so far
and the nature of offence committed
by those smugglers during the Janata
regime?

MR. SPEAKER: He will require
notice.

Strike by employees of Indian Airlines

+
*84. SHRI D. B. CHANDRE
GOWDA:

SHRI SIVAJI PATNAIK:
Will the Minister of TOURISM

AND CIVIL. AVIATION be pleased
to state:
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(a) whether there has been strike
by Indian Airlines employees which
resulted in the disruption of many
internal fights in the country:

(b) if so, the loss Government had
to bear; and

(¢) the reasons therefor and the re-
action of Government thereto?

wen Wt anry fasrer s
(@t guivem wtfow) (%)
Tt ¥ 20977 ¥ 51077
% TaT FreaTenE oAty gfaad
aar wfea oz Sefifrw qwl-
faqu gTO TEER wEET (AR OF
T & !Tﬁ' gTaT™  Lighining
sit-in strike) W€ ¥ & Wl @
fok ofrrrea®sr 30-9-77 ®1 8
ITH AGT 1-10-77 A 6-1¢-77 TF
wfafex 16 I @ WAt oIy )

(&) 712 & T AR T T
¥ fe w1 TWl & w foF 1 & WO
£fEq UTTATG ®1 28 AT@ WU §
Twes #1 gt gf |

TR Y e O I THT T
WA ¥ S WA B S AR H AT
T TRET UT, T ST A ZT qHEr
w6 oA A 6 fF 9w wwET ¥
[y ®y " an 1 e AT
¥ FY § T A F o ¥ wrRw
g faw v

SHRI D. B. CHANDRE GOWDA:
“The staff of the Indian Airlines resort-
ed to work-to-rule method. It is
worse than strike. It resulted in stop-
page of so many flights. The reason
attached to this is that which Air Judia
has Been giving bonus of 20 per cent
when the profit made by the Indian
Airlinrs was much more than Air
Indig wnd they gave 8.13 per cent

bonus only. That wag one demand
for work-to-rule method which the
Indian Airlines adopted. As a result
of it, Indiap Airlines had to stop 18
flights in the month of October.

ot quitew  wifae : wonw
T, AR qEer { A1 v fear §
T aga e A R TR =wew
¥ a1t § gaw fewr e (e 0 o
BTew ®) it fr | I woy g §
ag #dY qor ar f& fedy sooer
gwey frgr mar ar A AfEw @
e fear mar | wa & Al AT
#Y Frw & fAv qar g e aww
T WY & ¥ AT T €F, FIH TR 6T
MG TR AT AT s )
1§ wea ¥ feafa €1 s 577 go
& ar 3 f i AT W wEE
T UF §fwar & 33 §, sA@ wamer
A ¥ gwa ¥ ) TAE atAgE § A
aTaTe Oy wTH W= g 1wy A
AALT F IAH q9 qA=E ge 47
srefzfafz & arg a1y &1 fas &4
F yearT qX AF9YE & F19 TAF am-
vy @1 Y @ ) g E A RIOH AT Al
dfew sgr faar ar, faora s fear
qr IA%T Iw M artaR & g & AT
FR & FHz 8. 33 AT AT THETC
w faar § | a@Ew & FEAART T
afro fredaT w1 ¥ g AAwAT
&% &1 dare gOm

SHR] D. B. CHANDRE GOWDA:
May 1 know from the hon, Minister
whether the strikes which are resorted
to are for want of certain facilities?
Bonus is one; promotion is another.
The management is indulging in creat-
ing division among the unions, as
against one union 1n one industry.
More so, the matters regarding pro-
motion have not been looked into for
the last so many years. Would the
Minister propose to hmve a thorough



a1 Oral Amswers KARTIKA 77, 1888 (SAKA)

into all promotions and
wmmmmmmmmnm
and Air India for the last 10 year?

ot qedvem whtfirs : wirafoeard
wat g€ § o A & e, W f
wrarewr & weeita eeT W ¥ g
g 1w i IR e At fear @ e
e oy wgTEw ¥ ATX H Ag T T
@& wafeg aurs an wr o
¥ W geea g 1 W WIw Se
X w7 wE w0 A IEH e AR
fs fow geMam st}
@ wret gor fe v T w7 AN
wefirz o & Y man, fan eifos wRvew
#F o\ faram wame g fir fife o a3
ITAETE ATET & | G § IW §IEw
¥ ot # O SRl W §y W
AT 9T | AT ATAA AT g9 §
g a Wt §B g § Iad A AW
¥ g3 At & Y wT ST T WA

SHRI D. B. CHANDRE GOWDA:
1 am putting a question. The reasons
for the strike are these things. These
are the demands made by the Indian
Alrlines. If this is not concerned, what
else is concerned with the question?

st geirew  wifow : e
AEET AT qATH KT AW | A ®
w3 wera qut & i war gfems vae-
ATéw & Fwaival A gearw #y €f faq
# wrowy Ao ¥ v wrafow fawe Ea
wer sex g wE o ?

@ W ¥ ogR qer § afz gt N
grere &1 feay gifr gorf qdr ?

waw wgwa : @ o9 Afed )

ot quitvw wifew @ W
wror § ot W 9T geere W W
shefrr § 1

Ll i it g §
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MR. SPEAKER: Part (c) saym
Reasons therefor and the reaction of
the Government thereto,. He wanis
to know the reasons. They mmy in-
clude promotions, Other things may
also come it.

st sm ®fme : He asked
about ‘strike’ not ‘strikes’. W
e ¥ arr i fr go7 for § oy
oF TOEr A 9 N € o 3
w2 gk oY, TE 9w ¥ wvaw wdy)
firere grfir g s T & o AT
#1 vt wee v orara % fear
i vgm srgwr g e felt o ware WY
WY WIAATT ATET T AT TSI AT
ar it fam T TaTE T W A
F 4

SHRI EDUARDO FALEIRO: Mr.
Speaker, Sir, during the period men-
tioned by the hon. Minister going upte
Sth October, there have been sirikes
not only in Bombay but there have
becn sirikes elsewhere in the country.
These are equally important. I
therefore fail to understand why he
mentjoned about Bombaw only, I will
give you an instance. Let him say if
he has the information about this, The
Airlines staff in Delhi struck work for
four hours on 4th October, 1877 in
proiest against the manhandling of
stalT by the securily men on the iszuc
of identity cards and badges. Let us
not blame the staff like the peons clc.
This is one instance. There is another
instance in Calcutta where the air-
services were disrupted on the eastern
region. And on the 9th October, an
announcement was made about the
cancellation of Folkker services in the
eastern reglon by Indian Airlines.

I would like to know from him why
this information was withheld from
the House. The question is about
strikes. The minister is giving s reply
for Bombay alone, Apart from this, I
want to know what are the reasons for
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the unrest throughout the country in
the Indian Airlines. Let us not
restrict that only to Bombay.

MR. SPEAKER. The question is 80
broad enough {hat it should not merely
be resiricied to Bombay bui it should
cover Delhy and Calcutta as well.

it qedrew e - #71 w (o
fore avg &7 I99 TOT AT 4T TAE FATA
& ¥x wgr i Faegmr Tom 701 w07 4,
firz Trw wymw € Wy IR wAALE
TZTET G | WHT AT FET AT ATT di 7
BR AR gael &1 4 57 of faam
T ¥ ¥ § wl 3uE 7 7 SFwz
¥ ATq §z%7 FuElAT AT WIT AR
¥ w18 faay, 3aled &7 s fan =t

MR. SPEAKER: He could have
elicited information by way of ®&
supplementary,

ERp st gqeiremwtine : fonft A
¥ A7 § e fomr @1 AT @
% | o wo g 5 wewan wEE,
gaTTs ar A€ 7T T IRAL A1A-
s qmwt ffed, & a7 F1 AT
m 1 Afew fw a & SRE a4
fear a1 . . . . (swaemw)

MR, SPEAKER: I am on my legs.
The question i1s broad enough. And
Mr. Chandre Gowda in his supple-
mentary asked for information for the
other places a. well Your answer
was limited to Bombay. The question
je 80 broud enough that it includes
strikey in the whole of the country and
not merely 1n Bombay.

PROF, P, G, MAVALANKAR: Mr.
Speaker, while I agree with my
esteemed friend, the Minister, that the
question put originally did not men-
tion any specific strike at a particular
place, therefore, the Minister assumed
that the guestion mey have been only
in relation to Bombay. But as you
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have rightly pointed out that the ques-
tion is broad enough to cover all the
strikes, my supplementary, is,

experiencing lightning strikes, few
hours duration strikes and in Bombay
even a few days' strike disrupting a
number of air services causing loss of
revenue to the government gnd lot of
harassment and inconvenience to the
passengers, in view of all this, may I
request the  Minister fo answer
whether Government of India have
any machinery to go into the question
of grievances and demands of emplyees
of mll categories and at all levels in
the Indian Airlines so that those
grievances can be met in time averi-
ing thereby the possibility of all sueh
strikes?

ot queitew wHaw . aEr W
qAZA A fraraal 9 ITT wi w0
=ame ¢, fafea w9 & 9% fod awev
g7 Aa9 QU HgeaT ¢ fewom & faawe
IART AHEATHT T wWEE AT 9 |
A & 1 AAFI F FaT AT AW
o= g% & Wit awrae 39w wnama
& g e w@ saw ¥ orw vt ) gquig
aﬁ:mﬂ%%mrﬁ!s AT
gfAt % amw ¥ g2 @I § sy on
ar T agafa 7 g1 ol ) T ar
FrmamARIEFE a7 )

N
- "‘ —

mmﬁ#asﬁmm
g fr o grow & art & &7 fadae
h‘““t*ﬁiﬁﬂ. I TG
gt O 1 5% Aar W, I wer e
farnfedt mrfvare w) sede frar smd
A% wgr e 2 feer o1 o "o, wriw
* T gnrEr ¥ grm A faw
weaT & wrefie & @ oW wedw
o o | AfE 12 T T Y o

aTeef |IEF X & W ww g
6 WOR[@T ¥ qgF 9 A I Wl |
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WA ¥ waw ¥ R IWE &
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Afraw & FA| & @ TR FEAEA
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Prior to
24st March, 1977, 322 detention orders
were issued by the former Central
Government and 3026 detention orders
were issued by the various State Gov-
erments, At present 118 persons are
in detention against these orders;
while 202 detention orders have not
yet been executed as the concerned
persons are absconding.

(b) to (d). All detention orders
issued prior to 21st March, 1977 are
being reviewed by the concerned
detaining authority and revoked on
merit of each case,
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o gER T FBSAW : Tl AQRA
Faamm g e dg EFTT AT 322
o TV FOR F 3026 AL
A rd v 1w g wEr g wEgw
FIFR, T TT ACT BT TEA HET § a9
fFar 517 v & ar A T FTEIE
T, Ffe g A1 o ol W oAEA
a ¢, I I FAvad A1 fqar F2
qAT T Ve & 7 AW ng 6 @3
fif g A071 97 7owA) AT Az FroqrE
& afex g1 #7 A w1 7 7
FT AT GTEN &' AVFIT I A AACAGT
F }rRS AT AT A A 9T Atz
9T {FEAT AW X7 TG T@dqT g !

SHRI H. M. PATEIL: Sir, there
may have been some cases in which
persong may he arrested ang cotained
under MISA and later converted under
COFEFPOSA. But that was nol so
all cases or in most cases. I Thisk
the hon. Member would like to know
about the rvest. Out of the Central
Government grders ihe number of
persons who remaiced under actual
detentiog after 21st Mavch, 1977 was
28, The detention orders in reapecl of
47 poersons had not been excculad as
the concerned poersons were abscomd-
ing. During this periog  from  2Lst
Marca, 1977 to 11th November, 1977,
nut of these 47 porsons 3 persons have
been detuined., 29 detenues have heen
released and only 2 persons are in
actual detention at presenl, The vases
of absconders woers reviewed and fer
13 abhsonders orders have been revoked,
One ahsconder has died and we are
now left with g oshscondars on 11th
November, 1977,

oY gRR T EGT| - GAl WIET
A davaz Pt A gor 2w gart
g wa fF g4 vav § v owar 2w
11T ATva=R &) S 7 7T SEAr
& fo gAY W AT VTR
F41 a8 g7 781 & f e sl & faens
7 wfedrr @Ang T g e ® 4 A
AR A TR ATIHE T w0
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TR @ Aifr 39wt TwT @ W=
arey ® 7 wnm woee oeft Aife
st fin for =fersi & fearors
wiwam sE & ¥, I g7 & favg
T WAW AW F W IT qT e
wEYaT AT 7 F S qget 'O T
WG W, AT G I A
freslt TR 7 9% oF wa ww frar
97 | T A AZTES FY MAr A fa
FOO ANHT FTT 9T 1 QT AT
9y ww wfemt & fosg g @
wiwgirT 7 a9 & $T IT 9C A7 faT
¥ e o & fag darc g ?

SHRI JYOTIRMOY BOSU: Sir,
bow is it that the Finance Minister is
replying to this question?

MR. SPEAKEHR: He can reply un
behalf ol the Government.

SHR! JYOTIRMOY BOSU: Ile can
1eply to the question reguiding deten-
twn, under COFEPOSA only.

MR. SPEAKER:
£ay,

It 1 for him to

SHR! JYOTIRMOY BOSU: You
kindly rewd out thy gquistion.. You
kindlv 1eadl this How s the Finance
Munister to reply?

MR. SPEAKER, It has been
addresse. 1p the Finunce Mimister and
the Finance Muuster 15 1in a posifion 1o
reply, he can 1eply on behalf of the
guvernment.

SHRI KANWAR 1AL GUPTA: It
thould be ubout persuns aricsted under
COFEPOSA; otherwise  detention
com¢. under the Ministiy of Home
Aflairs, He must have clearly siated
people arrested under COFEPOSA.
and only then the Fimance Minsier
could reply Woe must accept thot 1t
i an omission,

MR. SFEAKER Probably it con-
cerns pattly the Fouster Mimistry aad
pacily the Home Mimstry. The
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Finance Minister has underiaken to
answer it. It is for him to say.

SHR] JYOTIRMOY BOSU: Those
who do a little home work will fimd
that the question does Tt mention
COFEPOBSA. ... (Interruptions).

MR. SPEAKER: It is for him to
say.

PROF. P, G. MAVALANKAR:
Kindly hold ovér the quesfion till next
week.

MR. SPEAKER: I am not holding

it over.

SHRI H. M. PATEL: What is the
need to Hold over this question. I mm
answering this question. Twp per-
sons are in detention under the
Centra] Government Orders 116 are in
detention urider the state governmemts

orders. He wanted an explanation fer
118.

st goa WY worw : AN yw ¥
TEX W 7 SR EY Ay war | &
ger & fr oz fam ani ar wivanr
sar 4T 8, T wtwanr figst aww
Agng g fag a@Tq @ W2
g0 ST AW FT WEE FI @ 91 A
1 IAFTHITH T AN T AHREwr
w1 fargr wT & QT A1 AT A T
ARgAr I &1 fAwR et § 7

e, 77 9t wiwamr @ e, @@
farafeae sng o ? § wortfaw  qoas
# faqd a; e fow g # fog § ?

SHRI H. M. PATEL: They are all
brought before fhe advisory board
that has been constituted and we are
only delaining those whom the ad-
visory board advises us to defain as
there 15 sufficient evidence, etc. against
them to detain them for a further
period. We will go stricflly according
to the law. There is no question of
anybody being detained after the
period is over. They will be proceeded
against if" the court as soon a8
engquiries are over....(IntErruptions).
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ot ged W woew : qR W
wifwg, § ¥ arw qer & 5 e &8
BT e W W W g ¥ et
T AT

MR. SPEAKER: I am on my legs;
please sit down. He has answered
the question: “Will you release all of
them becuuse the orders for detention
were issued by the former govern-
ment’? He says: No; we ure going
to send evefything to the advisory
board and we go by the advice of the
mmry board, The answer {5 com-

S gwW W WAty 37 aaea
Afr gz agadirafad s @ 2,
of o = gAY ofge )

oY Ia®A : J9 fF g S 3 wdr
TAMAT § FIEY AOF AT AAE WO
% foeT 9 3991 ors faar mar, &
IR o7 A g feoew oa
T T AW WfAT WOT FI TG Y AT
Fva 2, § 3w favg war sfem g1
gt & fomsr fv 3o & o s
nrEt # e 7 orfaw wywe Fg w9 7
T TALT TqR wqvET gAY ®EA
T @ !

SHR II. M. PATEL: There is &
e nu< up in this matter., These
¢ ¢ all econamue oflenders. As 1 was
taying, we are strictly proceeding
ueeording to law and we are seeing
tg 1t thst all those who should be
teleased are released, Everybody who
i+ dulained is being brought before the
Advisory Board and the number of
1 leuser, as you can gee, is very large.

What i, now left will be settled very
seon.

ot IWEW : A AE qATT TEI R |
mﬁqﬁmﬁrrmrﬁi
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How do you propose to punish
them? This is my question.

SHRI H. M. PATEL: That is not
a question which arises from this.

SHRI UGRASEN: No. How can
you say so?

SHRI H. M. PATEL: Hereafter,
the detention will be under COFE-
POSA and not under MISA or any
other Act.

SHRI JYOTIRMOY BOSU: The
country loses about Rs. 1000 crores
through invoice manipulation In
foreign exchange. Can the hon.
Minister tell the House if it is mot
a fact that the erstwhile Government
headed by Shrimathi Indira Gandhi,
in their circular No. 6T1/46/76-Cus.
VIII dated 24th of November, 1978,
had circulated that persons engaged
openly in normal and legitimate
trade, in the course of which some
infractions of the economic laws
might occur ghould normally be dealt
with for specific Contreventions of
the laws concerned....For instance,
in the normal course of imports or
exports, there may be infractions of
the Import trade control or Export
irade control ‘or Foreign Exchange
Regulations or Customs Act invelving
importation of goods in excess of
licenced capacity or difference in the
quality or specification of the goods
or wrong declaration of value, etc.
which constitutes offences under
these Acts? Ig it a fact that the previ-
ous Government on the strength of
the order had completely kept out the
invoice manipulators and only went
aftor the small smugglers under
COFEPOSA?

MR. SPEAKER: This is informa-
tion. ‘The question is not allowed
You can lay it on the Table of the
House,

SHR] JYOTIRMOY BOSU: Sir, I
will lay" it on the Table of the House.
I will certify it.

‘La:d on the 'I\Ihle ot the “House. [Placed in Library. See No. LT-

1134/77].
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MR. SPEAKER: You place it on
‘the Table. It will be examined.

st ®at W q@ el ¥ ol
vy fr aga art @i W wradEr #
w1 fear mar § ¥ @ Ay 7 § WK
T8 2 iz ¥ e ¥ § | A
g g & i gak T v WA
fer wmifar ofefede ot e
s Y § s wmaF fafer oe 2
7 ag Tar fear qu, o it weEETQ
# o fis w§ smad qifafoea e
¥ wrq faeer wfeT s § WiC
aw Zq-Fomfen wod sawa § &
W 4g 9% TS § oY & war ot A wwAew
g § oM Ay Ywewe O & fe
wafewe vd & g9 frers< waee
mlﬁwllﬁn‘ﬂﬁi|“ﬂmqg
& Frwrad et o Waw fred e
wTowETIAT § ?

SHRI H. M. PATEL: We have
today under detentjon, I think, some-
where about 90 persons, who were
detained under COFEPOSA during
the prestnt Government.

SHRI XKANWAR LAL GUPTA: My
question 1s differcnt. Perhaps, the
Minister does not under.tand Hinds
There arc two paris in my gquestion.
The first part is, js it a fact that the
Minister of State for Finance gtated
openly in the press that there are
some smugglers who are in league
with somie politiciung and there is a
tape-recording of this too, as to how
to smuggle the things? Is it a fact
or not? Secondlv, how many per-
sons have you arrested after taking
ever this minstry?

MR. SPEAKER: For the second
part, he will require notice.
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SHRI KANWAR LAL GUPTA: 1
protest against you, Sir. You cannot
become g minister. Let the minister
say whatever he wantg to say.

SHRI H. M. PATEL: 1 do not know
on what basis the Minuster of State
made that statement. I have no in-
formation about i" But no doubt he
must have had very definite informa-
tion. If the hon., member or the
Houge wishe, to know, I shall ask
him to inform the hon. member or
the House. About thc number of
persons detained under COFEPOSA
since this government came nto
power, I cannot give him the exact
figure, but 1s round ahout 90.

oft WAt Tw anedt ¢ WA S A
W w I OO HE wfw 2 sR
®IE WaTH AGY FET 2 | AT aTERE
W WTET ¥ | WET AT o7 A &=
fafreex & a@mi 7w g1 e § Y
g faeirarfeat s e Y gt £ )
g@r wEww 7wt g T fr =e
tafrezr wmgs ¥ w1 FEw fon, a@
w® qa 7y 1 & quar At z frooar
wgar qar wgr 2 7 7oz fafrem g
a1 #fave fafer, AT A e
woidfafeds gy 2 0 caf welr
ST T FWT FEAT AT & AT W, 4T
& AT IIfem

MR. SPEAKER: That 13 totrect

ot Traan : wat ot X a7 aear ¥
fF 11631 7T ATHTT T TG |
% qz wsuA s fa fam s voa
aoerdl & feaq feaq &6 amo §
o fead 3t o faafy & gl
A 1§ T fraa =g feafa &
g7 §4I1C 77 ?
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MR. SPEAKER: He says he cannot
snswer that.

Sl JeW WY FTA@ : 116 T
w3 § ag et B ¥ @A d ) WA S
T aar a5a & 5 e fea osai &
fra fFad q52 @ 7

SHRI H. M. PATEL: The number
of persons in actual detention out of
orders issued prior to the revocation
of emergency is Goa, Daman and Diu
11, Gujarat 81, Jammu and Kashmir
1, Karnataka 1, Maharashtra 6, Pun-
jab 3, Tami] Nadu 10, West Bengal
3, Central Government 2—tota] 118,

SHRI SOMNATH CHATTERJEE:
We are all one that the economic
offenders should be very strictly dealt
with. May I know from the Minis-
ter about the policy of this Govern-
ment? We are told that there have
been recently reviews in respect of
cases of persons who had been de-
tained by the previous Government.
Upon fresh review, if there are mate-
rials to justify their continued deten-
tion, why can’s this Government take
adequate steps under the laws under
which they can be sentenced to im-
prisonment upon trial, which will
mean the public will come to know
the method of the activities indulged
in by them and there will be publie
exposure of those persons, and also,
they will be given much more deter-
rent punishment than this COFE-
POSA detention? T want to know
why the Goveriment does not go into
prosecutions against those persong in
respect of whom they are satisfied
that there is material upon first re-
view and whether preventive deten-
tion laws will be a substitute for
prosecution under the ordinary law
and whether this Government con-
siders that the economic laws which
are there in this country are suffi-
¢ient or not.

SHRI H. M. PATEL: Wherever
there is evidence enough we will cer-
tinly go before the court.

2451 L8—2. et
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MR. SPEAKER: You have not
answered his question: Why then do
you go in for detention?

SHRI H. M. PATEL: There are
only two in detention out of orders

issued by the Central Government.

That is the position. Wherever there
Is enough evidence, we will go to the
court and prosecute them.

SHRI SOMNATH CHATTERJ EE:
One more point I want to know ig
whether this Government considers
that the provisions contained in the
present laws in the country like the
FERA, Customs Act ete. are sufficient
to catch hold of these persong and
launch prosecutions against them. I
would like to know whether these
laws are sufficient.

SHRI H. M. PATEL: So far as
FERA ete. which he menticned are
concerned, they are sufficient for the
purpose for which they were con-
stituted. Where there is any weak-
ness, we are examining to streng-
then those things. The examination
is continuing. The only genera] law
that we have considered necessary
to continue for some time is the
COFEPOSA.

SHRI SAUGATA ROY. In reply
to a Starred Question asked by Mr.
Manoranjan Bhakta which did not
come up becauge of the delay in the
proceedings, the Minister has said
that reports received by Government
indicate that there has been no spurt
in smuggling activities after the re-
lease of smugglers and revocation of
Emeigency and the top smugglers are
lying low. In another part of the
statement he said that there is no
proposal at present to amend the
COFEPOSA. The Iquestion Mr.
Chatterjee was asking is whether
there is any scope for reviewing this
Ac¢t for smugglers. But Mr. Kanwar
Lal Gupta said that the Minister of
State for Finance, Mr. Satish Agra-
wal, made an open gtatement in the
press that smuggling hag increased.
Not only that. He- has addressed a

i



give you the exact figures because
you are asking off hand.
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WRITTEN ANSWERS TO
QUESTIONS

Study regarding impact of release of
detenus under COFEPOSA

*85. SHRI MANORANJAN BHAK-
TA: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have
made a fresh study of the impact of
the release of detenus under COFE-
POSA after the emergency was lifted
and if so, the details thereof:

(b) whether those persons are be-
ing prosecuted for thelr economtic
offencey and H mo, the action taken
against them; and

(¢) whether it is proposed to amend
the COFEPOSA in order to deal with
the economie offenders effectively and
i »0, the broad outlines thereof?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Reports
received by Government indicate
that there hes not been any spurt in
smuggling aetivities after the release
of the smugglers on revocation of
emergency and that the top smuggl-
ery are lying low. Although there
were reports of re-grouping and
attempts at revival of smuggling,
those are not confirmed by any actual.

. b . M
“'selzures, Id spite of exerpising
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.-
ter vigilance and taking intensive
preventive steps. s

(b) Yey Sir, necessary aetim un-
der the law (including prosecution)
is also taken in appropriate cases.

(e) No Sir, there is no proposal at
:er:emto amend the COFEPOSA

Price, avallability and distribution of
musiard and rapesced oil

*86. SHRI L. L. KAPOOR: Wwill
the Minister of COMMERCE AND
CIVIL SUPFLIES AND COOPERA-
TION be pleased to state:

(a) whether in spite of the
of edible o1l for the Vegetable Oil
Industry to the extent of about § lukh
tonnes and also the production at the
previous year's level, the price of
vegetable oil in the market ruled high:

(b) if so reasons therefor and the
steps taken to remove such situation;

(c) whether a huge quantity of
rapeseed o1l has been imported and
it so, the total value and quan-
tity since April 1977 month-wise
along with figures for its dwtribution
State-wise;

(d) whether in spite of the fAxation
of price of mustard oil at Rs. 10 per
Kg. no mustard ol] is available in
the States of U.P., Bihar and West
Bengal at this price;

(e¢) have there becn any com-
plaints for the adulteration of mustard
oil by rapeseed oil; and

(1) acfion taken or proposed to be
taken to check such malprectices?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPFLIES AND CO-
OPERATION (BHRI K. K. GOYAL):
(a) and (b). The price of vanaspati
of 16.5 kg. tin (inclusive of exeive
duty bus exclusive of local:tazes) was
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Rs. 140/~ from 1st November, 1977
These prices are broadly derived
from pricey which

I ang I laid on the Table of the
Houge, ([Placed in Library. See No.
LT-1119/77).

(d) Complaints of non-availability
of mustard oil in these States have
been received.

(e) and (f). There have been no
specific complaints about adulteration
of mustard oil with rapeseed oil,
though reports to this effect have
appeared in some sections of the
Press. The State Governments have
been asked to take action against
such malpractices, if any, under the
provisiony contained in the Preven-
tion of Food Adulteration Act.

Steps to bring down price of tea

*§7, SHRI C R. MAHATA: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government contem-
plate to take effective steps to further
bring down the price of tea in addi-
tion to those already taken, and

(b) if so, the details of such steps?

AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI K. K. GOYAL):
(a) and (b). The price of tea is
constantly kept under watch by the
Government. The Government have
slready initiated several measures to
bring down the prices of tea and fur-
ther measurey may be taken if and

whes required. Ay B fesidt’ b the
stepg taken by the Government the
price of fea has come down
considerably.
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Utilisatjon of forelgn exchange
reserveg

*89. SHRI AMAR ROY PRADHAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have Sso
far taken any firm decision on the
strategy of effective utilisation of
foreign exchange reserves;

(b) if so, the details thereof; and

(c) if not, when a decision is likely
to be taken?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) to (c).
India has to maintain a reasonable
level of foreign exchange reserves as
a cushion againsi unforeseen import
demand, keeping in view particular-
ly the possibilities of a sudden in-
crease in demand which may arise
from fluctuationg in amricultural out-
put. However, taking into account
the present size of foreign exchange
reserves, Goveirnment have decided
to tuke necessary steps to utilise a
pary of the reserveg in a productive
and non-inflationary manner. The
important steps taken in this connec-
tion are:—

(i) making availuble the full re-
qirements of the economy for im-
ported raw materials, components,
spares and equipment, consistent
with utilisation of indigenous pro-
ductive capacity,

(ii) arranging importg of criti-
cal items of mass consumption in
short-supply in the interest of do-
mestic price stability, and

(iii) stimulating the growth
process of the economy by accelc-
rating investment in identified pro-
jects and programmes in priority
areas requiring large foreign ex-
change.

NOVEMBER 18, 1977
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Utilisation of fareign exchange for
development of rural economy

*90. SHRI NIHAR LASKAR: Will
the Minister of FINANCE be pleased
to state:

(a) the amount of foreign exchange
accumulated as on date;

(b) whether Government intend to
utilise the same in a big way to boost
the domestic preduction, so as to
cdevelop the rural economy; and

(c) the steps tuken by Government
in this direction?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) India’s
forezign exchange reserves (excluding
gold and SDRs) on 11th November,
1977 amounivd to Rs. 3856.1 crores.

(b) The Government intends fo

utilise the foreign exchange reserves

to fully meet the import require-
ments of the economy, consistent with
utilisation of indigenous pruductive
capacity, with a view to providing
the necessary stimulus to  domestic
production. While the programmes
for the development of rural economy
have generally a low import content,
the use of reserves to import mass
consumption goods and agricultural
inputs jn short supply can help sus-
tain accelerated development of the
rural sconomy in a non-inflationary

manner.

(e)Besides arranging large . Scale
imports of mass consumption iterns
such as edible oils, raw cotton etc,
the Governmecnt has also liberalised
mmpo:rt policy so as to meet the full
requirements of the economy for im-
ported raw materials, components,
spares and equipment, consistent
with utilisation of indigenous pro-
ductive capacity.
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Appointment of Shri A. N. Hakmsar as
Director of BB

*91. SHRI JYOTIRMOY BOSU:
‘Will the Minister of FINANCE be
pleased to state:

(a) whether Shri A. N. Haksar,
‘Chairman, Imperial Tobacco Company,
a British controlled concern, riow
named as Indian Tobacco Company
Ltd, has bteen made a Director of
Reserve Bank of India;

(b) whether this company was
caught doing invoice manipulation and
was penalised for the same on account
of export of shrimps;

(c) whether in the last session seri-
‘ous charges were levelled against him
for various manipulations and mal-
practices; and

(d) whether it is also a fact that
against this Company, Custom's de-
mand of Rs. 90 lakhs was pending
and which through corrupt means
thev were able to evade the order
granted by erstwhile Minister of State
in the Ministry of Finance and Bank-
ing against whom now CBI enquiry
is proceeding?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Shri
A. N Haksar was initially appointed
on 23rd February, 1973 as a Member
of the Local Board of the Reserve
Bank of India for the Eastcrn Area
and simultaneously nominated as a
Dircctor on the Central Board of the
Bank with effect from the same date.
He has been re-nominated for a second
term in both these capacities on 22nd
July. 1977.

(b Information is being collected
and will be laid on the Table of the
House.

{c) Yes, Sir.

(d) The Madras Custom House had
raised a claim for about Rs. 90 lokhs
against the Indiarn Leaf Tobacco
Development Company. The com-

pany’'s representation against this
claim was examined in the Depart-
ment of Revenue and was disposed
of on 19th March, 1977 by issue of
an exemption order after examina-
tion and after obtaining the orders
of the then Minister for Revenue and
Banking. Presently, all the records
relating to this case are with the
Shah Commission. The Hon’ble Mem-
ber’s attention is also invited to rep-
lies given by me to the Lok Sabha
Un-Starred Questions Nos. 882 and
780 answered on June 17, 1977.

Imported edible oil lying uncleared at
Madras Port

*92. SHRI ANANT DAVE:
SHRI SAMAR MUKHERJEE:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news-
item published in the ‘Times of India’
dated 14th October, 1977 that 9060
tonnes of edible oils imported from
Malaysia and Singapore is lying un-
cleared at Madras Port as it is said to
be sub-standard;

(b) the actions Government propose
to take against the supplier; and

(c¢) what is the Report of King
Institute on the material?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND .CO-
OPERATION (SHRI K. K. GOYAL):
(a) Yes, Sir.

(b) The entire consignments re-
ferred to were imported by private
parties and the question of Govern-
ment taking action against the sup-
pliers d~es not arise.

(¢)y Samplecs of these oils were
seat for testing to King Institute,
Public Analyst, Municipal Corpora-
tion, Madras and Agmark Laboratory,
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Madras. Some of the samples failed
on account of high peroxide value
These were sent for further testing
at Central Food Laboratory, Calcutta.
Of the total 13300 tonnes, 6600 tonnes
have been released so far.

oW, Geat w Aw war wreafy Wt &
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Cases registered against smugglers
under COFEPOSA

*94 SHRI S. R. REDDY: Wil the
Minister of FINANCE be pleased to
state:

(a) how many cases have been re-
gistered against smugglers under
COFEPOSA during this year; and

(b) what is the amount of foreign
exchange involved In those cases?

THE MINISTER OF FINANCE
(SHRI H. M, PATEL): (a) The total
number of detention >rders issued
under the provisions of the Conserva-
tion of Foreign Exchange and Pre-
vention of Smuggling Activities Act,
1974 during the current year (January
to 5th November. 1977) by the Cen-
tral Government angd the various
State Governments is 266.

(b} The total amount of foreign ex-
change involved in the above cases
was worth Rs. 45.85 lakhs. In addi-
tion to this, contraband goods valued
at Rs. 439 lakhs were seized in these
cases,

wenk & grer w1 O W ey
® fewmr w1 egom
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Hijacking of Indian tea shipments

*97. SHRI D. G. GAWAIL: Wil the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION
be pleased to state:

(a) whether Indian tea shipmeots
worth an estimate of Re. 1.50 crores
have been virtually “hijacked” a Aden
and diverted to Sowth Asia;
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() wheitng this Wa donsighment

has sivce recovered by Binge-
pore from warehouses in
stburben srest of Singuapere;

(c) the facts therdet and the hamws
of the parties which have been put
to loss due to hijacked tea; and

(d) the amistance being provided
by Government to the interested pas-
ties to get their claimg settled soon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI K. K. GOYAL): (a)
and (b). 632 tonnes of Indian tea
worth about Rs 128 crores were
shipped In steamer “Twilight” in
early July 77 for Sudan Tea Com-
pany, a Government organisation in
Sudan. The steamer after leaving
the Indian shore was heading for
Aden on its way to Sudan, but sub~
sequently changed its course =and
reached Singapore sometime in the
end of July 77. It is not known
whether the steamer wag orally ‘hi-
jacked' but according to the reports
available, the owners of the steamer
had purchased the ship on instalment
basis and because of their noo-pay-
ment of instalmenis, the ship was
“grrested” on arrival at Singapore
under an order of the Singapore
High Court. According to the re-
ports available from the shippers, out
of 32 tonnes of tea shipped, about
420 tonnes have bren recovered by
the Singapore Police. Part of this
was recovered from Private Ware-
houses and the balance from the ship.

(¢) The following cxporters had
shipped their teas in the said steamer:

1. M/s. Madhu Jayanti Pvi
Ltd.

2, M/s. Tea Leand.

3. M/s. Associoted Tea Enter-
prises

4 M/s. Steward and m:ohkla
“Pyt. Ltd.

8. M/s Tara Jweneiu.

u::w-mmnmm
Y. M/i Teta Paly Led
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Percentage of increase in Consumer
Price Index

*100. SHRI VAYALAR RAVI:

SHRI S. D. SOMASUN-
DARAM:

Will the Minister of FINANCE be
pleased to state:

(a) the average percentage of in-
crease in the consumer price index
during the first six monthg of 1077-78
and how doeg it compare with the
corresponding figures of 1975-76 and
1976.77; and

(b) what are the reasons for the
failure of the Government measures
to arrest the price rise so far and the
details of further steps Government
propose to take in this direction?

THE. MINISTER OF FINANCE
(SHRI H. M, PATEL: (a During the
first six months of 1977-78), the All
India Industrial Workers' Consumer
Price Index (196D-100) .rose by &o
average of 1 per cept per month, This
compares with an increage of 0.0 per
cent per month in the corresponding

vanaspati  industry, liberal Amports

(a) the names and the quantity of
essentia] items of consumption like
onions and pulses which Govermment
bave procured from Maharashtra
Btate for distribution in Union Terri-
tory of Delhi;

(b) the rate at which these items
have been procured and the yate at
which they were sold in Delhi at Fair
Price Shops, Cansumer Coopefative
Stores and other agencies; . '

(c) whéther it is & fact that Gov-
ernment have earnsd huge pedits by
paying less to State Gevernmemt'hnd
selling these -iterss at 'higher rate to
the consumers in Delhi; and
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(d) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) Government
have not procured any essential con-
sumer item from Maharashtra State
for gistribution in the Union Territory
of Delhi, The National Agricultural
Cooperative Marketing Federation,
New Delhi and the National Coopera-
tive Consumerg Federation, New Delhi
made commercial purchases of onions
and some pulses from Maharashtra
and supplied these to Cooperative So-
cleties in Delhi.

(bY These purchases were on COm-
mercial terms and the prices were
gettled between the cooperatives by
negotiation from time to time.

(c) No, Sir.
(dy Does not arise.

Leave due to Government Employees
at Rstirement

802, SHRI NANUBHA] N. PATEL:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether Government are
examining a proposal to permit all
Government employees to avail them-
selves of leave due to them after the
date of retirement;

(b) if so, the details thereof; and

(¢) when a decision in the matter
i likely to be taken?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (8HRI H.
M. PATEL): (a) to (c). Government
have decided to pay cash equivalent
for unutilised earned leave at the time
of retirement on superannuation. The
Scheme ag per orders jssued in this
connection on 20-10-1077. is applicable
to Gowernmerit servants retiring on or
after 30-9-1997. The detafls of the
Scheme are, in brief, as follows:

(z) The payment of cash equivalent
of Jeswe selary shull be limfited to a
maximum of 180 deys ¢arned Jeave.

(b) The cash equivalent of leave
salary thus admissible will become
payable an, retirement and will be
pald In one lump-sum as g one-time
settlement.

(c) Cash payment under this order
will, subject to (d) below, be equal to
leave salary as admissible for earned
leave and dearnesg allowance admissi-
ble on that leave salary at the rates
in force on the date of ratirement, No
city compensatory allowance and/or
house rent allowance shall be payable.

(d) From the cash amount worked
out in accordance with (c) above will
be deducted the pension and pension-
ary equivalent of other retirement
benefits for the peried for which cash
equivalent is payable.

(e) The authority competent to grant
leave shall suo motu issue order grant.
ing cash equivalent of earned leave at
credit on the date of retirement.

Project allowance to P&T Employees
SBerving in Koyana Project Area,
Maharashtra

803, SHR] BAPUSAHEB PARULE-
KAR: Will the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred Question No. 3656 on
15th July, 1877 regarding payment of
project allowance to P & T employees
in Koyana Project area and state:

(a) whether P. & T. employees
gserving im Koyana Project area in
Maharashira were paid projeet allow-
ance on the same rates as appug::

() if s0, why the facility which
is still available to the State em~
ployeeg is not beimg made availsble
to the employees of P, & T.;
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(d) wbothq'tha project allowance

is paid to all those who serve in pro-
jecy area of the avall
ability or non-availability of the

ties?
THE MINISTER OF FINANCE AND

REVENUE AND BANKING (SHRI H.
M. PATEL): (a) Yes, Sir.

(b) Project allowance Is primarily
intended to compensate the staff for
lack of certain amenities guch as hous.
ing, schools, markets, and dispensaries
etc  Since these amenities have be-
come avallable at the project site, pro-

ject allowance is not being paid to the
P, & T. employees.

(c) Yes Sir. In the light of the re-
commendations of the Third Pay Com-
mission, Government have issued or-
ders laying down the general principles
for the grant of project allowance to
Central Government employees serving
in project areas

(d) No. Sir. Where reasonable
amenities already exist, there would
be no justification for the grant of
project allowance. Similarly, where
project allowance had been sanctioned
but reasonable amenities were pro-
vided subsquently, the continuance of

the project allowance would not be
justified.

Advance Plan Aig to States

805. gHRI YASHWANT BORLE:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Centra] Govern.
ment have offered advance plan aid to
certain States; and

(b) if so, the reasons for the same
and the names of these States?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M, PATEL): (a) Yes Sir.

(b) Advance Plan assistance has
been allocated to certain States for
stepping up the outlay on major and
medium irrigation works and for
meeting the expenditure in connection
with natural calamities. Further, to
enable the States to keep up the tempo
of development and finance the ap-
proved Plan outlays for the current
year, additional advance Plan assis-
tance is mlsg being given. The names
of the States to which advance Plan
assistance is being given for the
abovementioned purposes are given
in the enclosed statement.

Statemient

Qlammwhxhﬁdummnmhwbunlﬂ«wmd

For arcelerating work on M For  meeting upund:me For filli m  resources
and Medium Irrigation projcc;pt necewitated by na i

calamities

Andhra Pradesh Asam

Bihar (‘nannt Bihar

Gujarat Haryana Guparat

Harvana Himachal Pradesh Haryana

Karnataka Karmataka Himachal Pradesh

rhdhy Pradesh Rajasthan l'éenln

A

Maharashira Uttar Pradesh Madhya Pradesh

Orima West Bengal Maharashira

:m:liah Manipur

ajasthun

Tamil Nadu Nagllnnz‘

Uttar Orima

s e Rajaathan
Sikkim
Tamil Nadu
Uttar Fradesh

Wesi. Bengal



(b) i go, the details of such pro.
posal and the funds allotted Tor these?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK). (a) No, Sir.

(b) Does not arise.

Priority to Sports of Tourist Interest
in Hilly Areas in Rolling Plan

808. SHRI DURGA CHAND: Will
the Minister of TOURISM AND CIVIL
AVIATION pe pleased to state:

(a) whether it is a fact that Gov-
ernment are giving priority to the
cultural tours, pleasure tours, winter
sports and water sports of tourist
interest in hilly areas in the rolling
plan: and

(by if so, what are the detalls
thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b), The
development of cultural tourism, re-
sort development (pleasure tourism),
winter sports and water sports deve-
lopment have been undertaken by the
Centra] Department of Tourism during
the various Plan perlods. As a result
accommodation and lother facilities
have come up at several tourist centres
of archaeological ‘importance, for
winter sports at Gulmarg and for
water sports at Srinagar and Kovalam.

*The same pattern of development will

80p. SHRI VAYALAR RAVI: Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there i any proposal
to comstruct a Janata Hotel st Kovs-
lam; ang

(b) if go, the details of the proposal
and the action taken thereon?

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a) and
(b): Since the State Government has
a proposal under conaideration for
the construction of a medium priced
hotel at Kovalam, no Janata hotel
is contemplated there in the Central
Bector for the present.

Quantity and Valoe of Tobacco Ex-
ported

811. SHRI R. KOLANTHAIVELU:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased o state:

(a) quantity and value of tobacco
expomcl during the lasy three years
and its classification as raw or cured:

(b) the countries to which expor-
ted; and

(c) the names of exporters in vari-
ous States including Tami] Nadu and
the volume of export trade handled
by each?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
PERATION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b). A statement
giving the desired information is at-
tached.

(¢) The information is being collec-
ted. A statement will be plsced later
wn the Table of the House
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1 o Mstrlc Founes
t i Lakh of Rupa
Exports During
of txiasknuiliettaed. - sy
”’?"mw wIeMN 1974-78 1975°76 w

2... Valur Quo. Value Quan- Vale
tity uty

FCV (Flut Oured Virgleis) 70887 6,557 68,051 7,677 64502 86w 15’.:_-' USSR,
SCV(Sun Cured Virginia) 2,413 107 2,638 168 3410 234 'M l:‘i.:hI alb
Euiu:.
8CC (Sun Cured Coun , eﬂhetlmdl.t of
—NATU) . 35 548 43 760 74 %Wm
France, Bul-
Burley 2 o009 145 12  Hungary,
For manufacture of Budies [t 10 1,435 59 4582 318 Kmmbl" Aral
For manufacture of South Yomen
Chewang tobaceco . 2,470 go 1,376 58 402 g3 | People Repub-
lic, Irag, ut
For mamufacture of Arabia, Nepal
& Cheroot - . L] 005§ 7 047 . ve | etc.
For manufacture of I
Hookah tobacco . 210 7 20 032 32 2
Others 1,362 35 905 30 34t 17 J
ToraL 78,215 6841 74992 B036 74276 gy310

*Lirss than 500 Kgs

-

Third level Feeder Air Service

812 SHRI RAJ KESHAR SINGH.
Will the Mimister of TOURISM AND
CIVIL AVIATION be pleased to state:

t

(b) whether the special commuttee
appointed to study the feasibility re-
port submitted by Indian Airlmes and
%0 make its recommendations has
eompleted its work; and

(c) the eapital outlay involved in
operation and the time by which the
service ig Miaely to be started up?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI FURUSHO-
TTAM KAUSHIK): (a) No. Sir

(b) Not yet, Bir.

(c) Does not arise.

Hearding of Essential Goods by
‘Wholesalery

813, SHRI VASANT SATHE: Wil
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether there is a large scale
hoarding of essential goods by the
wholcsalers wiuelh lag accentuated
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(d) names of the top ten hoarders
and the value and quantities of essen-
tial goods dehocerded from them and
action taken against these hoarders?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b). There have
been shortages of and a rising trend
in the prices of pulses and mustard
ofl. Hoarding by traders of these com-
modities could be a  contributory
cause. With a view to arresting this
tendency, two orders, viz. the Pulses
and Edible Oils (Storage Control)
Order 1077 and the Mustard Oil
(Price Control) Order, 18977 were
issued on 30th September, 1977 with
a view to bringing out the stocks into
the open market and to enable mus-
tard oil being available to consumers
at a retall price not exceeding Rs.

10/-per kg.

{c) and (d). The State Governments
have been advised to take action
against hoarding, black marketing
and other malpractices 1n terms of the
powers available with them under the
Essential Commodities Act and the
orders framed thereunder. The State
Governments. who are the executing
agencies, take appropriate action as
necessary. Full details of every raid
conducted are not being reported to
this Ministry.

Purchase of AIR Buses by AIC

814. SHRI MADHAVRAO SCINDIA:
Will the Munister of TOURISM AND
CIVIL AVIATION be pleased to State:

(a) whether the Alr Buses were
primarily bowght by the Indian Alr-
limes to cope up with heavy domestic
traffic within the country;

NOVEMBER 18, H1T-  Written Answery - 6t

(c) the total investment made by
the Indian Airlines in purchasing thess
Air Buses?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO.
TTAM KAUSHIK): (a) Yes Sir,

(b) The Airbus A300B2 aircraft
bas been fully utillised by Indian Alir.
lines towards meeting the domestic
demand. Only very marginal capacity
(two flights per week) which Indian
Airlines could not frultfully utilise,
was offered to Air-Indis to assist them
in meeting their needs on the Gulf
routes.

(c), The total investment on the
Airbus project including the cost of
htree Airbus A300B2 gircraft, spare
engines, spares and equipment amoun-
ted to Rs. 112.46 crores.

fagre § wdew wwdw & gfemfew
st afte wam
815. siY WAYET UMW GTAT :
4T qfza wiv Arre faw AT ag
TaA *T Fav WA fF o

(%) =& 1975-76, 1976-77
¥ g gt 1977 ¥ wa aw e
fadwit qdzwt ¥ fagre & offas o
wifa® w1 €1 arar # aer IEe
afcrmseres feat fadvit qur ¥ a
gf; W

(o) war aoert *7 firwre figre
% fafww eqmt w qdzel & wnedn
& s T w1 § W afy ot v xw
art ¥ war wrdengt # qrifr ?
(W gwtwm wifos) @ (¥) wifs
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arx A qdzel & wied Ivwew gt
& ) T gwrT & qdew) ¥ fedt ¥
firliw 9T X & gwerey iy et
Har 6w Y Jqwew ot o

(w) fadw! ¥ dry i iy aven-
T Y W wiww v # wrefer wor
& fowrx ¥ e W adew fewm
fagr & e war, Tafire aar Aeh
& ¢ g ¥ & fawre o s ®fEm
T W & | W IW & fag gafix
T ATRR & ATEE T (Fv-gE-)
dare w1 far o § famd wmae o
wife gfawe qdar sad@r awn o
1T TAT Y qRET AT T FE AT
T ot wWre g sriw s fear s
qardt ¥ ¥t 93 ghrawt w1 freme
F1 ¥ q% fad< s s feadft o=
wfn afordla s wdzg fawm &
&Yy & wrdr § 4

qr@ vdz7 fosra fomg & 2 &
TF 56 T AT grew w7 fatw fear
2 fra® wed wraw sweqTER & 3w
wa & fag wfew qdewt W qreqy
w ¥ wgraar faelr § )

Assessment of Wealth Tax and Income
Tax of Indira Cobgress

816. SHRI SASANKASEKHAR
SANYAL: Will the Minister of
FINANCE be pleased to state whether
Government have assessed or will
consider assessing the aseets and liabi-
lities of what has passed as Indira
Congress or Ruling

THE MINISTER OF FINANCE
AND REVENUE AND BANKING

— —

(SHRI H. M. PATEL): This party had
filed its return of income declaring its
status as an association. of persons.
This status hag been accepted by the
Income-tax Officer. Under the Wealth-
Tax Act, 1957 an association of per-
sons is not a recognised entity assess-
able to wealth-tax.

The party had flled its Arst return
of income for the assessment ysar
1971-72. The assessments upto the year
1974-75 have been completed and the
assessments of the subsequent years
are pending.

Concealed valuables recovered duriag
Raids

817. SHRI M. RAM GOPAL REDDY:
Will the Minister of FINANCE be
pleased to state

(a) how much ill gotton money and
concealed valuables were recovered
during raids this year (upto date);
and

(b) whether the informers were
paid any money by way of reward
and if so, the details thereof?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) As per in-
formation presently available assets
worth Rs. 5.12 crores have been sefzed
following search and seizure opera-
tions eondueted by the Income-tax
authorities during January to October,
1977.

(b; During financial years 1974.75
to 1976-77, Rs. 24.82 lakhs has been
paid as reward to informers as follows:

Amount

Year of
reward

raid
TRa. in lakhs)
1974-75 - .. . : . 4 42
1975-76 . . . . . B2y
1) L & " 12: 13
24 Ba
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18. sramanT

8. Wi
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24. 9T
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34. ¥y shEfE
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39. g wfeim
40. "W

Smuggled Articles Unearthed duming
Last Six Maonths
819, SHRI D. AMAT: Will the Minis-
ter of FINANCE be pleased to state:
(a) the vaiue of smuggied articles
mmmmaW&t
last ¢ix months; and

(b) the steps Government propose
40 taka ta curb smuggiing?
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL):(n) Smuggled goods worth
dbout Rs. 14 crores have been seized
during last six months. (April-
Seplember, 1877).

¢b) Government have launched a
three-pronged attack to check smuggl-
ing by strengthening the preventive
and enforcement machinery, resorting
to selective use of the provision ot the
COFEPOSA Act and Ly taking ap-
propriale cconomic measures.

e et et gard Wt ®Y ogoAn
¥ ferq T wrdw

820. %l ATATAIN &lo ATAT :
a1 qeA st wATC fawma WA 0
Far &1 3w f§ faww
w17 gt g W gran gfafeaT v
% foo gy fawe TEAE T T TER

qiza st amy faqem w4t
(wht qudirew wifre)  faw ARl
o fma Gdi ® g W
giafrar w1 & fom fo or )
fafez ITTE #1 SHE FAT ATRiER
® 7@ gy 1 awify, ¥ gey 7 WO
oW Iyndt wY g § w4 feww o
8, &4 afcrre el & g3 e o
fraaey, mfaal # ardfes gamr aqr
Ird gd & AW A ordE, e
Fref qr ey s # wfis e
od  §Ifrff afcimT (perimeters) ¥V
i gom e )
2481 L83,

Permimsion ¢ Coca Cola Expaert
Corporation to remit Head Office
Expenses

821. PROF R. K. AMIN: Will the
Minister of FINANCE be pleased to
state:

(a) what are the terms and con-
ditions under which Coca Cola Export
Corporation has given permission to
remit head office expenses; and

(b) in which year first remittance of
head office expenses took place?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) Attention of the
Hon'ble Member is inviled to the
details supplied in reply to Unstarred

Question No. 1725 dated the 24th June,
1977.

(b) 1861.

e e fom ot wfaw aur oy
srmare frm @ wfafrafe o do o
wfoeifrdt & arfew wor o

g22. =it wam fag g : w=r
wrfwsn aat At g wite g
wAT wea s fAaw W1 afaw aar
g = fomy & wfafrafer o< 4@
a% saferat & & ¥ 22 FATE, 1977
¥ gatfafad Tv7 &5 4447 99
¥ qFA T g qaTT 1 9 w4 (4

(%) wmmafena & o sfy-
fagfer v faxr wi safwdl w1 77 a6
arfrm % a7 w1 fa=we &

(u) w1 ag av & fr & ==
frgferat fermifra ¥ smare 97 4 of
qr;

(w) far war whiwrdi ofgy
T FTH FT TET AT qY1 T A FOHTL
7y femr o2 ¥ wToow ¥ ;) WX
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(W) T fage wT w1 W
wur v1 ?

wifreq a1 wmfoe gfa Wit &g-
wifon sarqa § g WA (s wa
wrhn‘u)-.

(%) & (u) .:mﬁuar::ﬂar
@ & W AT T a7 T A AT |

Repayment of Amount Depositeq
under Compulsory Deposit Scheme

824, SHRI K. LAKKAPPA. Will thy
Ministr of FINANCE be pleased 1ty
state:

(a) whether the Governmeni re«
cently 1ssucd orders to differeny
Ministries and Departments of thg
Gevernment of India to mnelease the
entire amounts, with inferest, de.
posited by the Government servaniy
under the Compulsory Deposit Scheme,
upto 1977;

(b) if so, whether a ropy thereot
will be laid on the Table of the House;

{c) whether it has come to the
notice of Government that the  ad.
ministrative authorities are mnking
refund refusing  payment of thy
amounls deposited under Compulsory
Deposit Scheme 1o the  emplayeey
arbitrarily;

{d) if so, the number of Govern-
mimt servants who have becn repaiq
and those refused payment of Com.
pulsory Deposit Scheme amounts sq
far and rcasons for refusjng 1efund;
and

(e) whether Government propose
1o issue rovised orders to allow re-
paymeny of the Compulsory Deposit
Scheme amounts to all Government
employees who opt for it and if not
the reasons therefor?

THE MINISTER OF FINANCE AND
AETERUY A0 SHARTRYE ($5m© a0
M. PATE"): (a) No.
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(b) Does not arise.

(c) Repayments are being made
strictly in accordance with the pro-
visions of the Additional Emoluments
(Compulsory Deposil) Act, 1974,

(d) Does not arise.

(e) No. The gueslion of issuing re-
vised orders does not arise in wview
of the answer to parts (a) and (c) ef
ihe question.

waed sdfawea & dfwal & wrw
&7 &7 Setar

82} off TgEet ¢ gy faw T
Jz A & TG fF

(%) @@ s AT AT
sfro mft & sfawea ¥ on sfagi
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T %7 fmafvor =3 & fao wg A% 9ot
A® F7 (IR A3 AT R

() 3w wfassa 7 fan
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fan &= faaifra o8 fFrar mr | #ix

() 39w 7 o w4 fer &
o %= aar aeafe-a faao
Tt qTAA 1 WEA (6977 T 30
qAYAT, 1977 T 710 1. 77 o
% fam g7 @@ w ¥ W 7 fag ant
% &7 fatvor i weaforg 30 4

faw a1 Trrew Wi afen S
(s g¥o wRo wEW) : (%) F (7) :
g1 Mt &t A1 G @ w7 aqen
fite FET-qze Ta d Fwradr |

Stoppage of export of Sugar
826. DR HENRY AUSTIN:
SHRI K. LAKKAPPA:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased io state:

(a) whietfier Government fiave stop-
ped the export of sugar; and
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(b) if su, the total loss suffered?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b): Sugar exports
was never totally stopped and hence
no loss can be ascribed to stoppage
of exports. In July, 1977, the Govern-
ment decided that during 1977-78
sugar should be exported as to ihe
extent of the existing commitments.

“Ocean to Sky’ Expedition

827. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
TOURISM AND CIVIL AVIATION Dbe
pleased to state:

(a) whether Government have
spent a huge amount in making the
and “Ocean i{o Sky" expedition a suc-
Cess;

(b) if go, the details and reasons
therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHO-
TTAM KAUSHIK): (a) and (b) The
‘Ocean to Sky” expedition led by Sir
Edmund Hillary was co-sponsored by
the Central Department of Tourism
and Air-India. While the Air-India
gave complimentary return tickets to
the team from Sydney to India, as well
as lifted all the baggage free of cost,
the Department of Tourism provided
accommodation in Delhi and Calcutta,
and transport facilities in Calcutta.
The expenditure incurred on this by
the Department of Tourism is not
likely to be more than Rs. 25000/-.

The expenditure incurred on the
‘Ocean to Sky” expedition by Air-
India and tl:ie Department of Tourism
will be more than compensated for by
the publicity that the expedition has
already received through newspapers,
radio and TV in India and abroad, and
is likely to receive through the pub-
lication of the proposed book of the
expedition by Sir Edmond Hillary

and the jointly made film on the ex-
pedition that will be shown on world-
wide TV networks. Such publicity
will generate tremendous interest in
India, attracting a larger flow of
tourists to the country.

Supp!y of Edible Oils and Kerosene to
Weaker Sections of the Community

828. PROF P. G. MAVALANKAR:
Will the Minister of COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether the supply of essen-
tial consumers’ goods, particularly
edible oils and kerosene to the
weaker sections of the community is
maintained through effective publie
distribution system throughout the
country; and

(b) if so, how and with what con-
crete measures?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION SHRI KRISHNA KUMAR
GOYAL): (a) Apart from wheat, rice,
levy sugar, kerosene is also distribu-
ted through the agency of Public Dis-
tribution System throughout the coun-
try. In some selected areas, rapeseed
Oil is also being distributed.

(b) There are about 2,45,000 out-
lets for distribution of kerosene of
which 1,82,000 are in the rural areas.
The retail outlets of kerosene are
licensed by the State Governments
who are expected to sell kerosene to
the individual consumers at prices
prescribed by the Government.

Export of Sugar

830. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pieased to state
the quantity of sugar exported to
various countries during the last three
years and the total Foreign Exchange
earned?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL) Details of quantity of Sugar
exporied and foreign exchange earned
during the last three years are —

Qty. Forcign
Year exported  exchange
(T.akh MT) earned
(R, crones)
197475 . ‘ b 24 31270
197570 . . 188 464014
1976-77 . 5 Bo 151 bh
1977-78 . 045 10748
(April-Nonomlnr)
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Export of tea to Foreign Couniries

838. SHRI JENA BAIRAGI: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) the total quantity of tea that is
being exported by India;

(b) how much of it is being export-
cd to USSR, the Middle East and EEC:

(¢) whether a bulk of the oxport is
made to USSR at a cheaper rate;

(d) whether the tea cxported to the
above mentioned countrieg is being
re-exported at a higher rate to the
Furopean Economic Community; and

(e) if so, the reasons for not export-
ing it directly and earning more for-
cign exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SITRI KRISIINA KUMAR
GOYAL)" (a) The total quantity of iea
exporled from India during the last
fhree years is given helow.

Quantity
Year (In n.kgs.)
197475 . . . 225 06
197576 . . . . 211 40
1976-77 . . . . u4a 42

— e ——— ——

(b) The total amount of tea exported
to USSR, Middle East and EEC count-
ries ag a percentage of the total quanti-
iy of tea exported from India during
the year 1974-75 to 1976-77 is as fol-
lows:

USSR, 21-36%
Mid llr Bast (WANA o neries) 19°70%
EEC . . 40 0%

(c) No. Sir,
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(d) About 28 per cent gf the tea im-
porled by USSR is re-exported mainly
to the Socianlist countries in Europe.
The names of lhe countries of origin of
these teas and the prices at which these
teas are re-vxported are not available.
Re-export{ of tea by importing coun-
tries is a featurc of this trade, Other
countries which glso re-export tea on
a sizeable scale are UK., Netherlands,
Cunada and on a smaller scale Ireland,
France and West Germany. Govern-
ment is, however, not aware of any-
sizealle re-export of Indian tea by
USSR to EE(' or to other free market
countries.

(e) We are already exporting tes to
about 80 countries of the world includ-
ing the convertible currency countries
like the USA, Canada, UK and some
European countries. A continuous
effort is also being made {o further in-
crease our exports to these countries.
Export of tea to USSR is subject to 8
ceiling fixeq cvery year, having regard
to the total availability of tea for ex-
port. Thig does nol, therefore, alfect
our articipated earnings of free foreign
exchange from fea exports,
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Public Sector Industries established
in Marathwada District (Maharashtra)

B840. SIIHI GANGADIIER APPA
BURANDE: Will the Minisler of
FINANCET be pleased to state:

(a) the number of public sccto!
industries established in Marathwada
District of Maharashtra;

(h) the number of cmployed per-
sonyg in those industries; and

(e) it there is no public sector
industry in Marathwada Districl
(Maharashira), the reasons therefor”

TIE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI 1L
M PATEL): (a) and (b). The follow-
ing two Central Public Sector Units a1¢
located In Marathwada District o'
Maharashtra:

(i) Aurangabad Textile Mills and
(i) Nanded Textile Mills.
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According to information available
these mills employed about 5500 per-
sens,

{c) Noes notl arise.

Recommeondations of Commiitee on
Prices of Emsentia] Commodities

841. SHRI M, N. GOVINDAN NAIR:
Will the Minister of COMMERCE AND
CIVII, SUPPLIES AND C(OOPERA-
TION he plcased to state:

(a) whether a watchdog Commit-
tee headed by the Defence Minister
was set up to recommend steps to
be taken by Governmeni 1o check
prices ol essential commodities;

(b) if r0. whether this Committee
was told tn make recommendations by
tnm end of September; and

(e} «f so, the recommendationg of
the Commitiee and what follow up
artion was taken accordingly?

THE MIKISTER OF STATE IN THE
MINTSTRY OF (COMMERCE AND
CIVl), SUPFLIES AND COQOPERA-
TION (SHRI KRISHNA KUMAR
GOYAT) (4} No formal Cahinet Com-
r ‘ttee on priceg has been constituted.

WY ang ) Does not arise,

Appointment of Vigilance Officers
Public Sector Undertakings

641 DR MURILI MANOHAR JOSIII,
Will the Minister of FINANCE be
plea od o state:

(a) whether Government are aware
that u large number of public sector
undertakings have not appointed Vigi-
lance Oflicers ag recommended by the
Vigilance Commission;

(b) the namcs of public rector un-
dertakings where vigilance machinery
has not been set up so far and the
reasons for not doing so; and

() the steps being taken to appoint
Vigilance Officers in al] those undes-
takings where such officers have not
beun appointed?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M, PATEL); (a) to (c). Instructions
have been jssued to the Central Gov-
ernment enterprises to constitute neces-
sary vigilance organisations In consul-
tation wilh the Central Vigilance Com-
mission o protect the inlerests of
these ocnterprises. In pursuance of
these instructions, most of the enter-
prises have already sel up appropriate
vigilinee  organisations to meet their
requirements. According to informa-
{ion available the post of Chief Vigi-
lance Officer has been vacant for vary.
ing periods in four major enterprises
riz. Indian Airlines, Oil and Natural
Gas Commission, Hindustan Antiblo-
tics and India Tourism Development
(Corpuration, Arrangements  have,
however, been made to look alter vigi-
lance work in thesc enlerprises.
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Restrictions on Passengers Returning
from India

844. SHRI G. Y. KRISHNAN: Wwill
the Minister of FINANCE be pleased
io state:

(a) whether some resirictions have
heen imposed on the passengers re-
turning from India on overland route
that they cannot take out goods of
Indian origin fixing certain limits;

(b) it sc, whether Government of
India have made efforts to curb mal-
practices by individuals who travel
to India for pilgrimage and return by
overland route; and

(c) if so, the details thereof?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Bonafide
personal baggage, except wildlife and
products thereof, of outgoing passen-
gers proceeding to places other than
Nepal and Pakistan 1s allowed as per
the limits and conditions preseribed
under the Export Baggage Rules. Bag-
gage of passengers proceeding to Pakis-
tan 15, however, regulated by the Indo-
Pakisian Baggage Rules 1855, Both
these Baggage Rules apply irrespective
of the mode of travel. There i1s no
restrictiun on  goods of India origin
being cairied to Nepal as Baggage ex-
cept in respecy of goods restricted
under Export Trade (Control) Order
1977,

(b) and (c). Government have not
come across any such malpractices on
the part of the passengers visiting
India for pilgrimage and returning by
overlard route.

Disappearance of Edible oils

847 SHRI SAMAR GUIIA:
SIIRI N K. SHEJWALKAR:

SHRI SUKHDEO PRASAD
VERMA;

SHRI D. D. DESAI:
SHRI AHMED M. PATEL-

SHRI S. N. CHATURVEDL:

Will the Minster of COMMERCE
AND CI1VIL. SUPPLIES AND COOPE-
RATION be pleaseq to state:

(a) whether after introduction of
new regulation for controlling the sale
price of edible oils, mustard eil,
and gome other oilg of similar variety
have vanished from the market;

(b) whether the consumers are fac-
ing acute difficulty for disappearance
of many edible oils from the market;

(¢) if so, the reasons for their sud=
den disappearance;

(d) whether stringent
have been taken against unscrupulous
traders who caused the sudden crisls
in the market of edible oils; and

measures

(e) if so, the facts thereabout amd
steps laken, or proposed to be takem
by the Government for controlling the
prices of edible oils?

THE MINISTER OF STATE IN TIIE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOFERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (c). There is no sta-
tutory price control on edible oils ex-
cepl on Mustard Oil. Some reporis
about non-availability of mustard of] at
a retail price not exceeding Rs. 10/- per
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kg. have been received. The Mustard
Oil (Price Control) Order has been
challenged before the Supreme Court,
whose decision is awaited,

(d) and (e). The Stale Governmenls
have heen advised to take action, as
necessary, in lerms of the powers avail-
able to them under the Essential Com-
modities Act. Arrangements had al-
ready been made to supply refind im-
ported rapeseed oil to the Staies, us
requiregy by them, which is o good
ubstitute 1or mustard vil. This is made
made available {o the cousumers
through the State Public Distribution
System, af an end price of Rs 7.50 a
kg- By supplying a bulk ol the re-
quirements of the vanaspati irdustry
throug¥ imported oils, the production
level of vamaspati has remained steady
and its price has been brought down
Rs 170/- per 16.5 kg. lin (meclusive of
excise duly but exclusive of lucal
taxes) in mid-May to Rs. 140/- from
15t November, 1977.

Rise In Cost of Living Index

848. SHRI P, THIAGARAJAN:
SHRI 8. D. SOMASUNDARAM:
SHRI K, MAYATHEVAR:

Will the Minister of FINANCE be
pleased to state:

{a) the analysis of the rise in the
cost of living index from 1875 to date,
indicating the period when it was
curbed ang the period from which it
again shot up;

(b) whether Government are confl-
dent of arresting the unrestricted rise
without taking emergent and strin-
fent action against the parasites of
sociaty; and

(e} whether Government have rri-
ved at any firm direction for contain-
ing thig inflation, considering that o1l
efforts have failed so far?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) The decline in the All-
India Industrial Workers' Consumer

Price Index (1960=100) which coms=
menced in the last quarter of 1974
continued in the first quarter of 1975.
The Index, thus, fel]l from 335 in
October 1974 to 321 jn March 1975,
In the next quaricr the Index rose by
7 poinis {0 328 in June 1975, "lhig was
followed by u declining tendency
wluch lasted till March 1876, the Index
touching a low of 286. Thereafter it
has steadily risen to 331 for September
1977 (the latest available).

(L) and (o), Government do not
subseribe to the view that inflation
has not been contained, Despite the
continuing effects of the shortfall in
lroduction of certain commodities, und
of <ubstantial expansion in money sup-
plv, last year, the increase 111 the ("on=
sumer Price  Index in the first six
monihs ol 1977-78 has been of the same
order 2s 1n the corresponding period
of 1470u-77. With the decling in whole-
sale prices in the past few weeks, the
Consumer Price Index is also expectied
lo register a fall with the usual time-
lag. Noveruwles;, Government will nog
hesitale to take stringent action against
anti-social elemenis who may iry to
take advantage of temporary or local
shorfages in order to foree up prices.

Amounts Advanced by Natlonal Co-
operative Development Corporation
Limiteq

844, S1IR] K. SURYA NARAYANA:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION Lo pleased to state:

(ay the amounig advanced by the
National Cooperative Development
Corprration Limited through the State
Governments in various States for the
construction of cooperative sugar
mills, rice mills and other processing
units during the last three years; and

(b) the units which have completed
construction and the working results
with profits and losses?

THE MINISTER OF STATE IN

THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
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OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) A tolal assis-
tance of Rs. 26.36 crores hus been pro-
vided by the National Cooperative
Develupment Corporation through the
State Governmeunt n vanous Slales
for establishment of cooprialive sugar
factories, rice mills and «ther ugro-
based processing units during tl e las
three years ended with 1876-77

(b) Out of 175 units assisted, 86 have
been instulled, 16 in the year 1574-75,
25 . 1075-76, 37 in 1976-77 and 8 :0
far m 1977-78. Financial resulig are
aviarlable only in respect of 18 unils
out of which 5 have been in pronts and
14 1n losses.

Prices of dry fruits

850. SHRI EBRAHIM SULAIMAN
SAIT: Will the Minister of COM-
MERCE AND CIVIL SUFPPLIES AND
COOPERATON be pleased to statc:

(a) whether the prices of dry fruits
have not becn brought down in spite
of the liberalised 1mport policy of
Government:

(b) if su, the step, Government
piopose {p luke to ensurc that the
dry fruits are sold in the mark.ot at
reasonable prices; and

te} whether Covernment jprupo-e
to allow import of dry trui< from
Pakistan and if fo. yn what enanner?

THE MINISTER OF STATE IN Tilk
MINISTRY OF COMMERCE AND
CIVIL, SUPPLIES AND COOPERA-
TION (SHRI KRISHNA XUMAR
GOYAL): (o) and (b). The prices ol
almoucs have gone down ginee the ym-
ports of dry fruits were liberalinerd. As
regurds  other items, the dry fMuts
season has recently begun and it 15 ¢<-
pecte that their prices wil] alvo “all ;.
more and more imports come n.

(c) The import of dry fruilg from
Pakistan is already allowed, under the
free Ucensing policy.
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Inclusion of Sewagram In tourism map

851. SHRI SANTOSHRAO GODE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

{a) whother Sewagram In Mahara-
shitra has been included in thy map
of Indian Tourism:

(by if so, what are the facilitiea
provided for the tourisls; and

f¢) whether foreign tourists  visit
Scewagram and if so, the number of
tourists?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SIIRI PURUSHOT-
TAM KAUSIIK): (a) and (b). The
impuitance of Sewagram to wisilors
both Indian and foreign is recogmsed.
ang accommodation for tourists at
Sewugram as well ags Wardha is provid-
ed bolh by the Ashram Authorities and
the Maharashtra Government. In addi-
tion, the Central Department of Tou-
rism 1g undertaking the construction al
a Tounst Bungalow (Yatri Niwns) at
Scwagram, at an e timated cost of
Rs. 14.77 lakhs with a capacity of 42
beds

(r) No precise number of forew!.
tourists visiting Sewagram is avauable
with the Department of Tourism a
touri~L statistics are mamtained on ar
all-India basi= and pol on State-wise
or place-wise basis,

Affairs of Natlonal Counrcil of applied
Economiec Research

832. SHRI DILIP CIIAKRAVARTY
Will the Minister of FINANCE be
plrased to stale,

(a) whether the bulk of the funco-
available 1o the National Counuil of
Applied Economic Research (NCAER).
New Delhi come in form  of gran's
and projeet feey [rom public sources
incJuding Central Government, State
Governments, Public Sector Under-
takings and International agencies.
with routing through the Govern-
ment;
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(b) if so, what control Government
have been exercising to ensure that
the expertise available from the
N.C.AE.R. is commensurate with the
puklic moncy spent; and

(cy in view of the recent lockout
at the NCAER and the deteriorating
mangementi-émmployee relations, whe-
ther Government consider the need
for a public enquiry into the affairs of
the NCAER and itg takeover if need
be?r

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) {o (c). The National
Couuiil ot Applied Economic Research
1 un  guionomous indcpendent hody
registvied under the Socicties Regis-
irativn Act of 1860 and its affairs are
manized by the Director General
under the over-all guidance ol a gov-
erning hody in  accordance with iis
Memorandum of Associalion. The
bulk of the income of the Council is de-
r.vedd from the research projects which
1t underiakes mostly on behalf nf the
Ceniral Government, State Govern-
ments, Public TIndertakings and inter-
uatwmnal agencies. The remuneration
paynble 1o the Council in respect of
theae projects 1s directly seltleq bet-
w-+ v {lw project  sponsors and the
Counal. The Central Government
also gives a -mall genera] purpose
erant of about Rs. 2 lakhs per annum.
The need for the continuance of this
pgrant is being periodically reviewed.
The Government is pot considering
the institution of any public enquiry
ints the affairs of the Council.

Ofter of sale of Canadian “Twin Otter"
alrcraft

853. SIMRI K. MALLANNA:

SHR] ISHWAR CHAUDHRY:

Will the Minister of TOURISM AND
CIVIL, AVIATION be pleased to state:

(a) whether it is a fact that the
Canadian Public Sector Aircraft Ma-
nufacturing Company hag offered its
interes; to the Government of India

in the sale of its 20-seater “Twi:
Otter” aircraft suitable for its pro-
posed third level girline;

(b) whether Indian Government
hag requestcq the Canadian Govern-
ment and sought its co-operation for
the production of aircraft within
India; and

() if so, the reaction of the Cana-
diap Gorvernment thereto?

THE MINISTER OF TOURISM AND
C1VII. AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) No, Sir. No
formal approach has been made by the
Company,

(b) No, Sir.

—
[e) Does not arise,

Mustard oil lylng unclaimed in Patna
Railway Godotwns

854, SHRI DINEN BHATTACHA-
RYYA: Will the "Minister of COM-
MEECE AND CIVIL SUPPLIES AND
COQOPERATION be pleased to state:

(ay whether attention of Govern-
ment has been drawn about the fact
thay 60,000 Kg. of mustard oil was
iying unclaimed in Patna railway
godowns 1n sccond week of October,
1977: and

(b)Y whether the oil stocks were
handed over to the State Food and
Civil Supplies Cgrporation for distri-
bution through faiy price shops?

TTIF MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL, SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b). Wo such report
hag been recelved by the Central Gov-
ernment. The facts are being ascer-
tained from the Bihar Stale Govern-
ment.
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Ralds conducted by Income-tax De.
pariment during emergency

855, SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be
pleased to stale:

(a) whether Income-tax Department
conducted raidg in the offices ang re-
ridences of many political leaders and
their relatives during Emergency in-
cluding Shri Rajni Patel and Mr.
Shah of Bombay;

(b) if so, the names of such per-
sons and their addresseg along with
the details of unaccounted aswcts re-
covered from each person. or his
company or firm;

{c) the cases out of the aloresaid
list which were not pursued by the
rrstwhile Government:

(d) whether some of the important
papers out of these cases are missing;
and

(e) il so, what actiopn has been
tuken by Government thereon?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) to (e). A search and
seizure operation is authorised by the
Commissioner of Income-tax/Director
of Inspecltion if 1n consequence of 1n-
formation in his possession, he has
reason to believe that the person con-
cerned is 1n possession of gny money
bullion or other wvaluable arlicle or
thing which has not been or would not
be disclosed, or has omitted or failed
to produce such books of account or
other documenis as required by a
summons or a statufory mnotice or
would not produce any books of ac-
count or other documents in response
thereto. During the years 1975-76 and
1876-77. Income-tax Authorities con-
ducteq search and seizure operations
in 6206 cases. Information in respect
of the political aclivities, if any, of all
t{he persons whoge premises were sear-
ched, is not nvailable. If the Hon'ble
Member desires o have information in
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respect of any parlicular case or cases,
the same will be collected and furnish-
ed,

2. Income-tax Authorities did not

conduct any search in the case of Shri
Rajni Patel.

As regards Shri Shah of Bombay:
It 18 presumed that the llon'ble Mem-
ber 1s referring to lLate Shri Vinuy K.
Shah of M/s. Baroda Ravon Corpura-
tion 1.1d. No search was conducted in
the cese of Shri  Shah, However,
during the course of {he operations in
the case of M/s. Baroda Mayon Cor-
poratinn Iid., of which Shri Shah waus
the Managing Director, his eabin in the
premices of the company wa-~ searche|
and foms papers were scized from his
possession. Besides hooks of acoount
ete | spinnerettes of the value of 1hout
Rs. 20.00p were seized frum the pre-
mises of the =aid Company. The
spinrereties have since heen releasei,
The assessment proceedings in the
Company's rase are in progress,

The matter relating {o seirure of
some of the papers from the possession
of Shri Shah is before {he Shah Com-
mission of Inguiry. Action as mav
be called for. will be taken after {he
Commission gives its findings.

wgrerey weare o mesef far war

o A=
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aiforen war amfes gix v mgwifen
Hat qg TR WY FAT w1
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T goE FETT T FIH F AT AT
&



89  Written Answers KARTIKA 27, 1899 (SAKA) Written Answers oo

() wgrasg ATeTX ¥ W@ A
% fashr mar @i o Wi

() war mprae AORTC & ¥
AT H NI 6 A9 &7 IR FAw
Tt # farew & foy fear Wi
arvor St ¥ Freroor ¥ fayy oy ?

afforer ot Avrfes qf ot =g-
wifeen savem ® wow wat (st gow
g Www) (W) FEm goe
T WETITE HVETT Y AT A ATt
oY e WY wmnfaw gaGHT % dW
T T A7 Ay of7 & w1 wvame
fear av

(@) TvF 9T 7 5000 H=d
T WAEA( T TX AL ST AT T
TAAY W F AET? wdfew fear
o7, FfT 797 FYETT T FgAT A
f& T & WA & aver v aww g
&% 9% T 2 A w1 i vy
97T TR @R § wmw a5 At
w7 & frm e o Ay v v ar

(m) few=ar, 1976 W 9,
1977 & &0 U §L&TC T 2,250
Hedt o wwrfae e WA AW
wrfer foar wan, fowd ¥ s
1.625 el z aw 9er fear &)
FEA 1,870 Hel 2 qrfaa dar-
e 7 & oY ot T & 1 T AT
T ¥ wwqwe, 1977 7% fawwr ®
fro miw meie frew, Tt ¥ gw
3000 Fier T ofcsra (e Aw
& wrdz ¥ fat wTon fa ar, fred
¥ IHA %A@ ge2 ATl = Aw
ELcUl 3B

(%) Tva goaTd #1 ug, awg
€t oy ot fr & afesper Yyl 8w w7
faereor GR2-BR FwEy WY A ¥ ofr
w3, fesg v oy & f& Aw w7 faaon

e AreRawar sfew 7T A gem &
ameaw § 7. 50 W gfa fedwmw &
wftrwer Gzwx g7 o fiear og
sty gran @ fe wgroy woRTC A
TTHTL GRT T FUL 1Y F qa9e
TH WAL KT T AT AF TIMAT )

Furnishing of residences of executives
by nationaliseg banks

857, SHRI SHIV SAMPATI RAM:
Will the Minister of FINANCE be
pleased to state:

(a) the guidcelines in respecy of
furnishing the residence of their
execuliveg by the nationalised bunks

(b) the amount so far spent by each
nationalised bank on the furnishing
of the residences of their cxecutives:

(c) the maximum amount spent at
one Limc by any bank onm furnishing
One residency and the name of the
executive whose residence was so
furnished;

(d) whether the sanction for such
furnishing wag accorded by the Board
of Directors of such Banks: and

(e) how do Governmeng propos, t¢
deal with such corrupt cxecutives of
the nationalised banks?

THE MINJISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) and (e). Certain
levels oi officers in different nationalis-
ed banks are being given furnished ac-
commodation at present, a8 per the
terms of thelr appointment in {he bank.
Different banks have their internal
instructions on the standards of furni-
shings to be provided for various levels
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of officers. The whole question of
provision of free furnishing and othes
perquisites to officers, along with pay
scaleg and allowances 1o vfficurs ot the
nationalised banks was examined hy
the Committee set up by Goverument
under the Chairmanship of Prof, V, R-
IYillai. In its report. the Committee
has suggesteq that the practice of
siving free house and free furnishing to
officers should be slopped in all {he
nationalised banks. Government have
accented this recommendation of the
Pillai Commitiee along with others for
standacdization of pay seales wnd as
lowances and have advised {he natic-
nalised banks to initiate action for in.-
plementation of the recommenduliuns
m fhis regard.

(b) 1o (d). Information {o the ex-
tent possible will pe collected and laid
on {he Table of {he House.

Declision on utilisation of foreign
exchange reserves

158. SHRI § R DAMANI: Will the
Minister of FINANCE Ix plea-ed to
clate:

(ay whether a poliey decsion had
been taken both on shori-ierm  and
lung-term basis to pul to productive
u.¢ the mounting forcign exchange
rocerveg and the [mmidabl. food-
rrains buffer stocks,

{by if so, the detlails theieof in-
cluding the expected impact on  the
economy by such eneasurcs: and

() if not, what is holding up a
decision?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
IT. M. PATEL): (a) and (b). It is thz
jolicy of the Government to make
produetive use of the country's forcign
exrhange reserves and food «tocks.
Under the food-for-work programme,
wheat and milo are being made avai-
lable as grants to State Governments
for schemes meant for generation of
additional employment in rural areas

and maiutenance of public works. The
foreign exchange reserves are being
used to import mass consumptien
goods in short supply, and adequate
availability of these together with
foodgrains could assist in maintenance
of price stability. The Gover:ment
has alsg liberalizsed import poliey so as
to meet Lthe full import requirements
of the economy, consisient with uti-
lisation of indigenous productive capa-
oity. While 1t is too  eurly tu assess
the intpt of these measures on the
economv, Lhese are expected in help
in rasing the domeslic production
and in securing higher levels of in-
vestment and growth, in an environ-
mrnt of relative price stability,

(c) Docs not arise

Chain of Janats Hotels

859 SHRI P. K, KODIYAN:

SHRI KACHHARULAL IIFMRAJ
JAIN

SHRI HARGOVIND VEIMA:

SIIRI NAWAB SINGH
CHAUHAN:

SIIRT HUKAM CHAND
KACHWAL

SHRI D AMAT:

Wil the Minigler of TOIRISM
AND CIVIL AVIATION be pleaid to
state’

(a) whether Government have de-
cided {y sef up a chan of Januts
hotels all over the country flop do-
mestie tourists;

(hy if so, the detailg thereol;

(¢) whether any steps have been
taken in this regard; ang

- e e

(d) if so, the details?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PUR-
SHOTTAM KAUSHIK): (a) to (d).
It is proposeg to set up a chaln of
Janata Hotel all over the country .
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Reductiop of customs duty on pesti-
cides, fungicides and weedicideg

861. SHRI B. RACHAIAH: Will the
Minister of FINANCE be pieased to
state:

(a) whether Government have te-
‘eived representation to reduce cus-
tums duty op pesticides, fungicides,
weedicines go that these are available
toe the farmers at reasonable price;
ang

(b)y if so, to what extent the relief
i+ proposed to be given by way of
reduction?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
Government had received represent-
ations for reduction of customs duty
on pesticides, fungicides, weedicides.
After taking into account, inter alia,
the plans for indigenous production
and the manufacturers’ willingness to
pass on the benefit to the ultimate
consumer. total incidence of customs
duty on Phosalone has been reduced
from 75 per cent ad walorem to 45 per
cent ad valorem by issue of an exem-
tion notification on 15-11-1977.

Norms of airline safely

862. SHRI K. RAMAMURTHY: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the norms of airline safety,
with particular reference to pilots; and

(b) the number of pilots each
Third-Level Airline’ aircraft is likely
to have when the scheme js impuc-
mented?

THE MINISTER OF TOUR-
ISM AND CIVIL AVIATION
(SHRI PURUSHOTTAM KAUSHIK):
(a) The proficiency requirements as
also the privileges of those who hold
various categories of flying licences
are spelt out in Schedule II of the
Aircraft Rules, 1937. These are perio-
dically reviewed and updated.

(b) Number of pilots will depend
upon the type of aircraft selected
which will be decided only after the
finalization of the proposal for the
third level operations.

Survey for Tourist Accommodation
Requirements

863. SHRI S. D. SOMASUNDARANM:
Will the Ministier of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the results of the survey coa-
ducted at selected centres for making
a realistic assessment of tourist zc-
commodation requirements; and

(b) the position of accommeodation
in respect of Madras and the concrete
teps proposed to be taken to aug-
raent the accommodatio;; availaole?

THE MINISTER OF TOUR-
ISM AND CIVIL AVIATION
(SHRI PURUSHOTTAM KAUSHIK):
(a) The results of the surveys con-
ducted during 1973—75 at selected
centres for assessing tourist accom-
modation requirements were tentative
in nature. However, in order to have
a more realistic assessment of tourist
accommodation requirements, a coun-
try-wide survey 1s proposed in colla-
boration with various agencies com-
prising the Teourism Industry.

(b) Hotel cccupancy data being re-
ceived from aprroved hotels in Mad-
ras do not reveal any shortage of
hotel accommodation. However, the
proposed survey mentioned in para
(a) above will determine the require-
ments of hotel accommodation  for
different categories of tourists. The
question of augmenting hotel accom-
modation in Madras can  thereafter
be considered on the basis of the sur-

vey.
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Miring gut of airbus to Alr Inola
Resalteg in loss to LA.

B864. SHRI SAUGATA ROY: Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state,

(a) whether the Indian airlines is
sutlering a loss by hiring out an air-
bus to Air India for its flights to Gulf
ceuntrie:; and

(b) if so. the reasons for this ar-
rangement and the steps taken to
record this loss for the Indian Air-
lines?

THE MINISTER OF TOUR-
ISM AND CIVIL AVIATION
(SHRI PURUSHOTTAM KAUSHIK):
(a) No, Sir.

(h) Dues not arise,

Inguiry inio the advances made by
nationalised banks to various eompan-
ies in the Private Sector

865. SHRI G. M. BANATWALLA:

nall MUKIITIAR SINGI
MALIK

Will the Minister of FINANCE be
pleased tu state-

fa) whelher Governmen!i have siace
completed the inquiry into the al-
vances made by the nationalised
banks tu various companies in the
private gector;

(b) if so, the outcome of this in-
quiry;

(c) whether any irregularities in
advancing of loans have been detected;
und

(d) if so, whay actiop, Government
bave taken in this regard?

THE MINISTER OF FINANCE
AND REVENUE AND BANK-
ING (SHRI H. M. PATEL):
(a) to (d). Government have not
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made any inquiry into the advances
made by nationalised banks to various
companies in the private sector.

The cases of irregularities, if any,
committed by banks in not following
the prescribed procedure are general-
ly looked into by the Reserve Bank
of India during the course of inspec-
tions of banks carried out under the
Banking Regulation Act, 1048 and
brought out in inspection reports en
the banks concerned for necessary
action,

However, 1n two  specitic cases re.
lating Maruti Group of Companies
ang Kohincor Mills Co, Ltd. inqui-
ries are being conducted respectively
by a Commission of Inquiry set
up under the Commission of Inquiry

Act, 1952 and an Inquiry Committee
appointed by the Government. The
terms of reference of the Commission
of Inquiry, intes-aha, include all mat-
ters relating to the securing of accom-
modation, loans or assistance from na-
tionalised banks and other financia!
institutions including the eligibility
of these concerns, i.e, Maruti Group
of Companies) to obtain the financial
assistance sought for, the standard ef
care with which the applications were
considered and the measure of con-
formity to the policies, practices, rules
and directives for the time being in
force in regard to grant of such as-
sistance, The One-man Inquiry Com-
mittee relating to Kohinocor Mills will,
inter-alia, enquiry whether the ad-
vances/facilities made by Central
Bank to Kohinoor Mills were allowed
after taking due sanctions and observ-
ing normal safeguards and  whether
there were irregularities or improprie-
ty in the conduct of account by the
Bank.



SHRI K. A. RAJAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government has et up
Studvy Group to make recommenda-
tions on a comprehensive wages, in-
come and price  policy  covering all
gertor , of the nationul econemy;

(h) if 50, the names of it~ members;

(¢) whether Governmeng{ have al-
ready et up o sub-committee to luok
into the gquesiion of wages, incomes
angl prwes; and

w1 3f so, the details thereof and
when 1ty 1 porl iy ket to be sub-
mitted™

T MINISTELK OF FINANCE
AND K¥VLENUE AND BANK-
IM 1 51T I M PATEL).
(1 1 rd). Pre.umably the Honow-

abls “Momber s are  referring to the
Sty tiroup on Wager, Incomes and
Puees, et up by the Government in
Ocluher, 1877 The composifwn of the
Studv Group is as follows:

1. Shri 8 Bhoothalingam—Chair-

nian.

2 Dr. Dharam Narin—Member.

3 Shri Arvind Buch--Member.

4 Shri Hiten Bhaya—Member.

5. Prof. Samue] Paul—Member

b, Shri G. C. Katoch—Member-
Secrolary,

2. The Study Group will prepare a
draft policy on Wages, Incomes and
Prices, In framing this draft policy,
the Study Group will consider the
following lssues:

2451 LS—4,
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(i) What should be the minimum
wage and what should be the norms
with reference to which the mini-
mum wage should be determined.

(i1) Whether the minimum wage
should be uniform or could be diff-
erent as between.

(a) Agriculture, Industry and
Services,

(b) Organised and Unorganised
Sectors,

(c) Urban and Rural Sectors,

(d) Between different States/re-

(e) Between different employers
in the organised sector.

(ui) What should be the relevant
crileria for determining the differ-
cnlials between minimum wage and
maximum wage and whether the
ratio belween min'mum-maximum
wages should be umiform. or could
be different in the scctors referred
to in (ii) abowve.

(1v? What should be the criteria
lor deternuming maximum income
and what relationship should exist
betw en  maximum ncome and
maximum wages.

(v) What should be the linkage
between waers, and incomes and
prices, and 10 review in this connec-
tion the existing arrangemenis for
regulation of dearncss allowance in
private and public sectors.

(vi) What fiscal, economic and
other policies should be adopted for
achieving objectives of the proposed
policy on wages, incomes and prices.

(vii) Whether any legislative chan-
ges would be required for imple-
menting the proposed policy on
wages, 1ncomes und prices.

3, The Study Group is required to
submit its Teport within six monihs.
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Villages covered by Nationalised
Banks

867. SHRI P, RAJAGOPAL NAIDU:
Will the Minister of FINANCE be
pleased to state:

(a) the number of vilages covered
by th 14 nationalised banks by the
eng of July, 1877T;

(b) the number of villages remaun-
ing uncovered;

(c) credit given by the 14 nation-
alised Banks during 1976-77,

G omady gerar do annioalars
during 1976-77:

(e) the number of agricultural work-
ers ang agriculturists covered during
that year;

(1) the number of lead Districts of
14 nationalis.d banks; and

(g) the number of leagd districts in
which the credit plans were prepared
and implemented?

THE MINISTER OF FINANCE
AND REVENUE AND BANK-
ING (SHRI H. M PATEL):
(a) and (b). As at the end of July
1877, 4540 branches of the 14 national-
jsed banks were functioning at rural
centres ie. places with a populauon
upto 10,000. These Lranches caler to
the needs of not only the centres at
which they are located but also of the
other villages within their areas of
operation, either directly or through
the adopted Primary Agricultural
Credit Societies or Farmers® Service
Societies. It 15 not, however, possible
to precisely ecslimate the number of
villages covered by the 14 nationalised
banks or the banking system.

(¢) The Reserve Bank have repor-
ted that as at the end of March 1977,
the total advances of the 14 nationa-
lised banks to all the sectors amoun-
ted to Rs. 7524 crores.

{d) and (e). The Reserve Bank have
also reported that total outstanding
advemoer of S M oaSiaraliead Senke
10 the agricultural sector amounted to
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Rs. 7688 crores involving 26,58,719
borrowal accounts as at the end of
March 1977. Of these Rs. 568.08 crores
was by way of direct finance to agri-
culture involving 23,76,8644 borrowal
accounts, o, e

(f) and (g). Under ithe Lead Bank
Scheme, the 14 nationalised banks
have been allotted 272 districts. Ac-
cording tu available data, as at the end
of June 1977, the nationalised banks
had prepared credit plans in respect
of 97 distiicts, of which 33 were Jaun-
ched for implementation. Of the re-
maming districts, six districts are with
private sector banks and the rest with
the State Bank of India Group.

Notices served by Income Tax Depart-
ment on Persons Detained under
COFEPOSA or MISA

868. SHRI C. K, CHANDRAPPAN:
SIIRI S. G. MURUGAIYAN:

‘Will the Mumister of FINANCE be
pleased to state:

(a) whether the Income tax autho-
rities have served notices of attach.
ment and confiscation of properties on
900 persons detained under COFEP-
OSA or MISA for involvement in
smuggling operations; and

(b) if so, when the notices were
served and what are the details of the
properties confiscateq so far?

THE MINISTER OF FINANCE
AND REVENUE AND BANK-
ING (SHRI H M. PATEL):
(a) Under the Smugglers and For-
eign Exchange Manipulators (Forfe-
iture of Property) Act, 1078, which
specifically provides for forfeiture of
illegally acquired properties of smug-
glers and of their relatives and associ-
ategs (and which is administered by
the Central Board of District Taxes),
188 forfeiture orders have been pas-
sad by the Competent Autharitles ap-
pointed under the Act, declaring that
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properties valued at Rs. 4.80 crores
stand forfeited to the Central Govern-
ment. Of these, 62 forfeited orders are
in respect of detenus who had been
detained under COFEPOSA, the ag-
gregate value of the properties involv-
ed in these forfeiture orders being Rs.
259 crores. Further, in 752 cases,
proceedings under the said Act for
forfeiting properties walued at Rs.
21.78 crores are in progress. Of these,
244 proceedins covering properiics
valued at Rs. 6.82 crores are in respect
of detenus who had been detained
under COFEPOSA. Besides, in a
large number of cases (including
COFEPOSA detenus) preliminary en-
qQuiries are in progress.

(b) Immovable properties valued at
Rs. 2.13 crores and movable proper-
ties valued at Rs. 2.67 crores stand
forfeited by the orders of forfeiture
numbering 186, mentioned in (a)
above. Of these, the value of the im-
movable propertics belonging to the
detenus aggregatc to Rs. 1.24 crores.
while the value of the mowables bel-
onging to the detenus aggregate to Rs
1.35 crores.

Tnformation regarding the dates of
services of the notices and further
details of ihe properties covered by
such nolires is not readily available.
This shall have to be collected from
all over the country entailing enor.
mous time and labour which may not
he commensurate with the result so-
ught to be achieved. If the Hon'ble
Members desire the said information
in respect of any particular detenu,
the same can be laid on the Table of
the House.
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Financial help by Indians in Gulf
countries for airport in Cochin/
Trivandrum

876. SHRI K. A, RAJAN:

SHRI N. SREEKANTAN
NAIR:

SHRI M. N. GOVINDAN
NAIR:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the Indians in Gulf
countries have offered full financial
support for the construction of an in-
ternational airport at Cochin/Trivan-
drum; and

(b) if so, the details thereof and
Government’s decision in thig regard?

THE MINISTER OF TOUR-
ISM AND CIVIL AVIATION
(SHRI PURUSHOTTAM KAUSHIK):

(a) and (b). Indians in the Gulf
countries offered to raise funds to the
extent of Rs. 8 crores approximately
for construction of an international
airport at Cochin, through debentures,
lotteries and soft loans from the Gulf
countries.

Government do not consider i1t ap-
propriate to accept any grant from
private parties for the purpose of de-
veloping Trivandrum aerodome to
make it suitable for operation of
direct flights to” Gulf countries. How-
ever, the question of developing Tri-
vandrum aerodrome by Government,
themselves, for this purpose, is under
active coBsideration.
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Aerodrome at Kayathar in Tamilnad=

871. SHRI K. T. KOSALRAM;

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government are aware
that in Kayathar in Tirunelveli district,
Tamil Nadu State, there was an Aero-
drome during the period of the war;

(b) whether there is any proposal
to have an aerodrome in the same
place in view of its proximity to Tuli-
corin where a new port has recently
been completed and which is also {he
Headquarter of the Tirunelveii Dist-
rict and is also near XKanyakuinari;
and

(c) whather he is
Kayathar was selected earlier as a
Aera-
drome by the then Finance Minister,
Shri T. T. Krishnamachari?

aware inat

suitable place for locating an

THE MINISTER OF TOUR-
ISM  AND CIVIL AVIATION
(SHRI PURUSHOTTAM KAUSHIK):
(a) Yes Sir. There is a discused I. F.
aerodrome at Kayathar.

(b) No, Sir.

(¢) Governmeni{ have no records
after this long lapse of time to indi-
cate whether or not the then Finance
Minister, Shri T. T. Krishnamachari
selected Kayather as a suitable place
for locating an aerodrome
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Wembery of present Councll of Miniy-
ters who were wealib-lax Dayers on
31st March, 1977

$72. SHRI HITENDRA DESAI: Will
the Minister of FINANCE be pleased
1o state:

(a) the names of the Members of
the present Council of Ministerg who
were wealth-tax payers on the 3lst
March, 1977; and

(b) the year up to which assess-
ment in respect of each of the afore.
sid lax payers had been made up to
the 31st March, 1977 and the total
wenlth of each of them assessed?

THE MINISTER OF FINANCE
AND REVENUE AND BANK-
ING (SHRI H M PATEL)"
(#) and (b). There are 44 members
of the Council of Ministers. The in-
formation as to where they are asses-
sed is not readily available The in-
formation is being collected from the
ficld offices A statement giving:

(i) the names of the Members of
the Couneil of Ministers who were
wealth-tax payers on the 31st March,
1977;

(n) the latest assessment year
uplo which  wealth-tax assessmeats
1 heen completed in respect of
t7eh and

(ili) the total assessed wealth as

M r {he latest assessment will be laid
‘iwn on the Table of the House
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Imported rapeseed oil saly racket in
Delhi and other parts in the country

874. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether imported rapeseed oil
sales racket have been unearthed in
the capital and in some other places in
the country; and

(b) it sp, the modus operandi of
this fraud by the traders?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHAN XUMAR
GOYAL): (a) and (b). Complaints
received by the Delhi Administration
and other State Governments are
looked into by the concerned authori-
ties and appropriate action taken in
accordance with the provisions of the
relevant pieces of legislation like the
Essential Commodities Act, any orders
issued thereunder, Prevention of Food
Adulteration Act and the like.

Sabmission of report of Bhoothaln-
gam Commission

875. SHRI MANI RAM BAGRI:
SHRI K, A. RAJAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Bhoothalingam
Commission will look into the wages,
dearness allowance, house rent allow-
ance, C.C.A. and other allowances ad-
missible in public and private sectors;

(b) whether the Commission will
also look into the wages of agricul-
tural labour; and

(c) the time by which the report
will be submitted to Government and
the terms of reference of the Com-
mission?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI

108

H. M. PATEL): (a) The Study Group
on Wages, Incomes and Prices under
the Chairmanship of Shri S, Bhootha-
lingam will look into different compo-
nents of wages.

(b) Yes, Sir.

(c) The Study Group will submit
its :. ;ort within six months.

The Study Group will prepare a
draft poiucy on Wages, Incomes and
Prices. In framing thig draft policy,
the Study Group will consider the fol-
lowing issues:—

(i) What should be the minimum
wage and what should be the norms
with reference to which the minimum
wage should be determined.

(ii) Whether the minimum wage
should be uniform or could be dif-
ferent as belween—

(a) Agriculture, Industry and
Services,

(b) Organised and Unorganised
Sectors,

(c) Urban and Rural Sectors,

(d) Beiween difterent States/
regions.,
(e) Belween diffcrent  employers

in the organised seclor.

(iu) What should be the rele-
vant criteria for determining the
diflereutials between minimum wage
and maximum wage and whether the
ratio between minimum-maximum
wages should be uniform, or could
be different in the sectors referred
to in (ii) abowve.

(iv) What should be the critena
for determining maximum income
und what relationship should exist
between maximum income and
maximum wages.

(v) What should be the linkage
between wages, incomes and prices,
and to review in this connection the
existing arrangements for regula-
tion of dearness mllowance in pri-
vate and Public sectors.
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(vi) What fiscal, economic and
other policies should be adopted for
achieving objectives of the proposed
policy on wages, incomes and prices

(vii) Whether any legislative
changes would be required for im.
plementing the proposed policy on
waoges, incomes and prices.

Availability of rapeseed oll at rea.
sonable prices

B76. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be peased to
state;

(a) whether Government are aware
that rapeseed oil which was imported
and was to be sold at Rs. 7.50 per
kilogram is by and large mixed with
mustard oil and sold at Rs. 13 to 14
per kilogram; and

th) if s0, the steps Government
have taken or propose to take to stop
such malpractices and make it avail-
able to the public at ils declared
price?

THE MINISTER OF STATE IN TIIE
MINISTRY OF (OMMEHRCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHHAN KUMAR
GOYAL) () and (b). No  specilic
complaints of adulteration of impor-
ted raneseed o1l with mustard o1l
have neen received  However, some
reports to this effect have appeared in
some new:papers and the State Gov-
ernments have been advised to check
such malpractices, if any, under the
piovisions of the relevant pleces of
legislation like the Essential Com-
modities Act and any orders issued
thereunder, Preventation of Food Ardul-
teration Act and the like.
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Btepy taken ty attract commanity
savings Iniy beank deposits

878 SHRI RAMANAND TIWARY:
Will the Minister of FINANCE be
pleased to state the steps being taken
lo attract more community savings
into bank deposits and deploy reso-
urces judiciously for productive pur-
poses?

THE MINISIER OF FINANCE AND

Some of the steps
that banks are {aking to attract more
community Bsavings in the form of
bank deposits are branch expansion
in areas not adequately served by the
banking system or having large de-
posit potential; formulation of special
deposit schemes to meet the require-
ments of diverse types of depositors;
organisation of special publicity cam-
paigns for deposit mohlisation, for-
mulation of performance budgets for
branches taking into account the de-
posit potential of the area of their
operation and provision of incentives
to the stafl.

To ensure that the (irechion and
guantum of credit exlended by them
accord with the overall priorities laid
down by the Reserve Bank, banks arc
increasingly resorting to ecredil plan.
ning for achieving increased invest.
ment and production in specific sectors
and augmenting supplies of essential
consumer goods. Banks have evolv-
ed procedureg for proper ussessment
of credit proposals to ensure that they
are necd-based and also for post.san-
ction supervision to see that credit is
utilised by the borrowers for the pur-
poses for which it has been sanction-
ed. To encourage small productive
ventures, bankg are devoting spectal

attention to the needs of small bor-
rowers In the hitherfo neglected
Bsectors.

Taking into account the primacy of
the rural areas in our scheme of
development, banks have also been
advised to endeavour to enlarge credit
assistance in the rural areas.
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Indian Pavilions at International
Trade Fair abroad

980 SIIRI M A HANNAN ALIIAJ
W 11 the Minister of COMMERCT AND

IVIL SUPPIIES A Y COOPERA
T ON be pleased 1o st w«

{a) what 15 the procedure of getung
Indian Pavilions erected at Interna
tional Trade I'awrs abroad,

fh) 1 the procedure fool proof, and

tc) whethey those structures aue
wetioned after the fairs or the money
Just goes w te once the fair 1s over?

1IIE MINIS1ER OF SrATE IN
11 MINISTRY OF COMMERCE AND
(I\IL SUPPLIES ARND COOPERA
TION (S1RI KRRISHAN KUMAR
GOYAL) (a) to (¢) For erection
Puoviions it anternational trade fairs
ibroad the designs of the pavilion or
of modifications/rennovations  where
be bulding 1s already In existence

mnd internal fixtures of platforms/
mops and clectrification and basic lay
out of display arc prepared by the
Technical Divismion of the Trade Fair
Authority of India (an undertaking of
the Ministry of Commerce and Civil
Supplies and Cooperation)

The drawings prepared by the Trade
Far Authority are supphed to the
Concerned Indian Missions abroad or a

senlor officer 1s sent from here who,
n keeping with the laid.down proce
dure of calling for tenders on the
basis of the drawangs, call for bids
from well-established contractors for
execution of the job After negotia-
tions with the lowest hidder in an
effort to further cut down the d
the contract 18 awarded

In case where an exclusive Indian
Exhibition or a large scale participa
lLion 1s to be arranged o1 where faci
Litie« for construction/erection are
meagre o semox officer of the Trade
T r Autho=i'y 1s sent to the venue of
the fair for advance plinning suffic:
enily i advance for on th snct 1sc
essment of the tacilities avmlable
Basing on his assessme: t further ac
tion 1s taken for prowviding requm ile
assistance from India

The procedure adopted has been
found st Sfutlmy

At Internationdl Fairs wherever we
have built our own pavihons the st-
ruclures remain our own property and
we use them whenever we participate
At regular and establishel fair~ uas
ually we hire only covered space and
to achieve the twin purpose of cutting
down the costs ind avowding heavy
dismantling costs we call for quota
tions for inturnal Gatures platforms/
bases/electnflcation ele from contract
on the basis that the muterial would
remain their property
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Development of Tourism in Gujarat

883, SITRI AHMED M. PATEL: Wil
the Miunister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the amount earmarked for deve-
lopment of tourism in the State of
Gujarat in the years 1975-76 and 1976~
77

(b) the amount spent during that
Period with details; and

(e) the gmount sanctioned for the
Year 1977-781

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT
TAM KAUSHIK): (a) The Central
Department of Tourism had provided

Rs. 1 lakh and Rs. 8.49 lakhs for touri-
sm schemes in the State of Gujarat
for the years 1975-76 and 1976-77 res-

pectively.

(b) In the year 1975-78 a sum of
Rs. 54,176/- was utilised for construc-
tion of a forest lodge at Sassangir
(lion Sanctuary); in the year 1876-77
a further sum of Rs. 3,37,809 was gpent
on the cobstruction and furnishings
of this forest lodge.

(e) An additional expenditure of Rs.
6.50 lakhs is anticipated during 1977-
78 for the completion of this forest
lodge.
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Duly Boeing Service between Calentta
and Agartala

885 SHRI SOMNATIH CHAITER
JCE Will the Minuster of TOURISM
AND CIVIL AVIATION be pieased
1o state

(a) whether attention of Govetn-
ment has been drawn to the demind
made by several orgamsations of Tri-
puia for the resumption of Dailv 3ce-
ing Se vive beotween  Calewt! ond
Agartala and

(by 1f <0 reaction of Govainment
thereto?

THE MINISTFR OF TOURISM AND
CIVII AVIATION (SHRI PURL S:107T
TAM KAUSHIK) (a) and (b) Yes
Sir Indian Air lines vropose lo re
sume the daily Boeing-737 air service
helween Calcutta and Agartala afler
the three new Bocing 777 aircraft are
put 1nto operation

Completion of Puri Eonark Road on
Sea Beach

887 SHRI PADMACHARAN SAM-
ANTASINHFRA Will the Minister of
FOURISM AND CIVIT AVIATION be
pleased to stalc

(a) whether the Puri Konaryg Road
on sca beack has been completed

(b) 1f not what 15 the cause of dc-
lay and what 1z 1ts present pio 1083
and

(c) when 1~ 1t going to be compict~
ed?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT
TAM KAUSHIK) (a) Ne Sir

(b) Due to constraint on resources
the planming Commission advised the
State Government to concentrate em
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road projects already in progress dur-
ing the Fifth plan period.

(c) Depends on availability of funds
and priorities assigned in the Sixth
Plan period.

Seizures made during Emergency firom
Jaipur and Gwalior Palaces

888. SHRI HARI VISHNU KA.
MATH: Will the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred  Question 6384 on 35th
August, 1977 regarding treasure un-
earthed in Jaigarh Fort and state:

(a) whether the adjudication pro-
ceeding in respect of seizures maae
during the Emergency period {from
Jaipur and Gwalior palaces have becn
completed; and

(b) if so, the outcome thereof?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H M. PATEL): (a) and (b). Adjudi-
cation proceedings under Gold (Con-
trol) Act in respect of seizures from
Jaipur and Gwalior Palces during the
Emergency are still in progress.

Recri ‘tmern? in Marine Products Ex-
port Develojsment Authority

889. SHRI B LAK RAM: Will the
Mini. er of COMMERCE AND CIVIL
SUPPL ES AND COOPERATION
be pleased to state:

(a) whether a number of over-aged
and unqualified persons were recruit-
ed in thz Marine Products Export
Development Authority;

(b) whether a review of all the
appointments made from 1st Septem-
ber. 1972 to 31st August, 1977 with
reference to age qualifications and ex-
perience will be undertaken to locate
the irregularities:

(c) whether it is a fact that all ir-
regularities were covered by conduct-
ing a so-called management test by
the School of Management Studies;
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(d) whether certain selecled SSLC
candidates were allowed to appear
alongwith Graduates and Post-grudu.
ates for Senior Clerks Test; and

(e) whether test papers of the can-
didates will be scrutinised to locate
the malpractices?

THE MINISTER OF STATE IN THE
MI ISTRY OF COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (e). An enquiry is
being made into recruitments made
in Marine Products Export Develep-
ment Authority since 1-9.-1972 and
based on the findings a reply to the
question will be placed on the Table
of the House.

Metal Detector for International
Flights at Bombay

890. SHRI EDUARDO FALEIRO:
Will tue Minister of TOURISM A D
CIVIL AVIATION be pleased to state:

(a) whether five Japaness passen-
gers who boarded a JAL aircraft in
Bombay recently, subsequently hijas -
ked the same;

(k) whe.her g that occasion there
wag no security check at Bombay Air-
port at all; and

(c) whether on international flights
there is no meta] detector useg at
Bombay, though Airport authoritios
have often been alerted to the pre-
sence of so-called Japanese Red Army
men time and again?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK): (a) Full facts about
the hijacking are not yet available
as the matter is still under investiga-
tion.

(b) Security Check was conducted
at Bombay Airport.

(c) On 28th September, 1977, the
date of hijacking, there was no door
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type metal detector on the internation-
al gide at Bombay Alrport. However,
two band-held metal detectors which

serve the same purpose were in fact,
bein; used.

Arrests under COFEPOSA by Cusloms
and Enforcement Directorate

891. SHRI M. KALYANASUNDA-
RAM: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have ai-
lowed the Customs and Enforcement
Directorate to make fresh arrests
under the Conservation of Foreign
Exchange anq Prevention of Smugg-
ling Activities Act;

(b) if so, the reasons therefor; and

(c) the number of {fresh arrec's
made thereunder?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). Deten-
tions under the Conservation of For-
eign Exchange and Prevention of
Smuggling Activities Act, 1074 are
ordered by the Central Government
and the Stale Government/Union
Territories and their empowered offl-
cers and not by the Customs and En-
forcement Directorate. Detentions
under the provisions of the said Act
are made on a selective basis against
organised or habitual smugglers and
foreign exchange racketeers,

(c) 64 persons have been detained
under the Conservation of Foreign Ex.
change and Prevention of Smuggling
Activities Act, 1874 out of 86 orders
of detention issued during 21-3-1877 to
11.11-1877.

Foreign Exchange clearance obtained
by Air France in India from Reserve
Bank of India

822. SHRI RAM DHARI SHASTRI:
Will the Minister of FINANCE be
pleased to gtate:

NOVEMBER 18, 1077  Written Answers . 124

(a) whether Air France in India is
jnvariably issuing air tickets to
Passengers in duplicate from various
stations in India;

(b) whether in this process they
are obtaining the clearance of Reserve
Bank for obtaining foreign exchange
on original ticket as well as on dupli-
cate in fraudulent manners and foreign
exchange of lakhs of rupees is being
drained away from India every moath;
and

(¢) if so, the loss of foreign cx-
change so far and the measures Gov-
ernment propose to take to check the
fraudulent activities of Air Fiance in
future?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SITR1
H M. PATEL): (a) and (b). No in-
stance of Air France in India issuing
air tickets in duplicatc to passengers
from warious stations in India  has
come ito the nolice of Government
The procedure followed by the Rescrve
Bank for according permssion ifo re.
mit surplus passage earnings is that
airlines have to submit an application
to the Reserve Bank of India in res-
pect of tickets issued against payment
in rupees in India. The lollowing
documents are required lo he supplied
by the airline with their applicativn:—

(i) 'P* form/FTS form approved
hy the Reserve Bank of India.

(ii) Details of permits issued by
the Reserve Bank of India releasing
foreign exchange for wvarious pur-
poses such as business travel/studies
ele.

(iii) Dummy ‘P’ formg where air-
lines have necessary authority (o
book passages withouti obtaining Re-
serve Bank's approval.

Application for remiitances of sur
plus passage collections are consider-
ed on the basis of bookings undertaken
at the initial point of embarkation and
documents mentioned above pubmitied
along with the application. Accord-
ing to the Reserve Bank the above
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procedure leaves no gcope for fraudu-
lent practices of claiming double pay-
ment by issuing tickets in duplicate.

(c) Does not arise.

Ceniral help to Blates to close
Resources Gap

893 SHRI PRASANNBHAI MEHTA:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Govern-
ment have decided to help the Stales
to clos¢ resources gap;

(b) if so, the main features ot the
proposed scheme;

() to what extent the Centre huve
agreed to meet this gap; and

(d) how the States will meet the
rest of {t?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
IT M. PALEL) (aj lo (d). Sho.t
fall 1n mobilisation ol adwilional re-
soures dand erosion of resources duc lo
tan concessions, relief to employees
and undertaking of additional mnon-
Plan finuncial liabilities by the States,
alter finalisation of the Annual Plan
for 1977-78 have resulted in substan.
tial gaps i resources to finance State
Plans. [o enable the States to main.
tain approved Plan outlays and keep
up the tempo of development, it has
been decided that half of the residual
Bap in resources should be covered
by additional advance Plan assistance.
1t 15 expected fhat the States will be
able to cover the remaining half of the
Rap in resources through their own
efforts, such as economy in non.Plan
expenditure, improvement in receipts,
collection of aues, sic. The position

is proposed to be reviewed in Decem-
ber, 1977.
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Promotion of exports to friendly
couniries

897 SHRI DHARMVIR VASISHT
Will the Minuster of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state

(a) the figures of balance of trade
(imports and exports) for the year

1876 between India and foreign friend-
France, East Germany, Soviet Union,
ly countries mzx West Germany, UK,
USA Canada, Pakistan and Japan,
and

(b) whether Government are satis-
fied with the perfoimance if not the

steps taken to promote exports to
them?

FHE MINISTER OF STATE IN
THE MINISTRY OF COVIMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL) (a) A statement 1s laxd on
the Tahle of the House

(b) In order to expind and promote
trade with foreign couniries a number
of steps have been taken which include
opening of offices bv public & private
sector trade orgamisations wisits of
{rade delegations participation in spe-
cialised fairs and evhibitions establ-
shment of joint ventures and industrial
cooperation in third countries etc

Statement
India s balance of trade (Piovisional) with specified countues for the financial vears 1976 77
and 1975 78 (Rs Lakhs)
Imports I xports Balviee of Trade
07576 197677 197576 197677 t0=, 76 rav 7y
1 West Germany 36006 30564 11791 22434 2,205 —HRiq
2 LK 28400 321.9 42132 51012 13732 188 3
3 Faut Geimamy 9659 3014 2587 4248 1072 1234
4 TIrance 19653 14021 8622 16182 —11031 | arb
5 Soviet Union 30978 30724 41060 44039 1 r06gr 13315
6 USA 128522 105553 51098 54958 —96r24 —500500
7. Canada 23201 12940 4580 4870 —1Bbar ~8o70
8. Pakutan 2an1 1 78 887 -2y 4-886
9 Japan 3618 29705 43376 54024 7153 24319

w—Source DCGI & S Caleutea,

Note IDGCI&S Staustica are publshed on financial year bass
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Export of sugar by STQ

898. SHRI G. 8. REDDI; Will the
Minister of COMMERCE AND CIVIL
SUPPLIEg AND COOPERATION be
pleased to state:

(a) whether STC will resume sugar
export shortly; and

(b) i so, whether it is exported to
sustain any loss in the transaction?

TIIE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR GO-
YAL): (a) Exports of sugar were
never completely  stopped. 1n July,
1077 STC had been permitted to ex-
pory sugar against existing commit-
ments.

fb) Profit or loss on export w Ll
tepend upon the proportion in which
sugar is allotted by the Government
uut of levy and non-levy quota for ex-
ports and the prevailing international
kuces. The present price in the world
muarkel ig less than the cost of produc-
tion of sugar in most countries includ-
ing India, so some loss on its export is
mevilable, but the extent of loss can-
not be predicted at this stage,

Remittances by Coca-Cela Export
Corporation

A99. SHRI MOTIBHAI R. CHAU-
DHARY. Will the Minister of FINAN-
CE be pleased to state:

(a) whether Coca.Cola Export Cor-
Poation was given permission to
remit head office expenses, area office

:xgenm and export service charges;
n

(b) if s0, when?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M PATEL): (a) and (b). Under ex-
thange control regulations Branches
9Perating in the country were allowed

to remit their share of Head Area
Office expenses as also export service
charges after ensuring that the Branch
had the benefit of common services
provided by the parent company and
on the basis of claims admitted by the
Income Tax authorities. Prior to 1869
the Coca-Cola Export Corporation was
allowed remittance on the basis of this
policy. For the policy governing
remittance after 1968, attention of the
Hon'ble Member is invited to the reply
given to Unstarred Question No. 1726
dated 24-8-1877,

Concealment of Income by Shri
Chiranji Lal, Ansal Group of Cases,
Ansal Bhawan, New Delhi

9800. SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FINANCE
be pleased to state:

(a) whether Government had recei-
ved complaints on 4th May, 1973, 25th
May, 1973 and 3rd August, 1973 from
Shri1 G. S. Bassi about the conceal-
ment of income of about 2 crores by
Shri Chiranji Lal, Ansal Group of
Cases, Ansal Bhawan, New Delhi; and

(b) if so, the detalls of the com-
plaint and action taken in the matter?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) Income.tax authori-
ties hud receive complaints dated 4th
May, 1973, 25th May, 1973 and 3rd
August, 1972 from Shri G. S. Bassi al-
leging substantial evasion of tax by
Shri Chiranji Lal and others of the
Ansal Group.

(b) The above complaints alleged
evasion of tax on a number of counts
e.g. suppression of income debiting of
bogus expenses, introduction of unace
counted money in books of accounts as
cash credits, utilisation of unaccounteq
money in meeting household expens-
es etc.

Action taken in the matter go far is
as follows:
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Search and seizure operations were
conducted in December, 1873 at tbe
premises of shri Chiranji Lal and
others which resulted in seizure of
cash of Rs 2.2 lakhg along with a
large number of books of account and
documents. Requisite orders wunder
section 132(5) of the Income
Tax Act were duly passed.

Assessments tor the assessment
years 1066-67 and 1067-88 in the case
of M/s. C. Lyall & Co. (Fertiliser Pro-
ject) and for the assessment year 1967~
68 in the case of M/s. C. Lyall & Co.
Aucknow Warks) kave been re-opened.
While completing assessments for the
assessment year 1973-74 in the cases
of Shri Chiranji Lal and his three
sons, over Rupees fifty-three thousand
has been added as income from undis-
closed sources. Penal proceedings for
concealment of income have been
started.

Relaxation to Forelgn Tourists visit-
ing Hili Districta of Darjeeling

002. SHRI K. B. CHETTRI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what are the relaxations maude
by Government for foreign tourists
visiting the hill districts of Darjeeling;

(b) whether there is any further
relaxations under consideration of the
Government; and

(c) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK): (a) Foreign tourists
are granted permits liberally for a
stay of upto 7 days in Darjeeling.
However, those foreign tourists, who
travel to Bagdogra and back by air
are allowed to visit, without permits,
Darfecliag lown and  aeacby placer
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town etc. within a prescribed period
of 15 days. They can also visit
Sandakphu anmd Phalut provided they
inform the Fereigners Registration
Office at Darjeeling one day in
advance and report at the police
checkposts at Sandakphu und Phalut
on arrival. Bonafide tourists intend-
ing to visit Darjeeling and Jaldapara
for more than 15 days can also get
the pecessary permit from the Foreig-
ners Registration Offices in Bombmy,
Calcutta, Delhi and Madras,

(b) No further relaxations are un-
der cunsideration of the Government
for the present.

1¢) Does nol arise.
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Assistance from LMF. and World
Bank

004, SHRI YASHWANT BOROLE:
Will the Minister of FINANCE be
pleased to stale:

(a) whether after the joint meeting
of the I.M.F. and the World Bank,
he has been assured of continued
assistance from the two; and

(b) if so, the amount assured dur-
ing the current year and the mode of
its utillration?

THE MINISTER OF FINANCE AND
REVENUE ANp BANKNIG (SHRI H.
M. PATEL): (a) and  (b). Presum.
ably, the Hon'ble Member is referring
to the meetings of the Interim Com-

mitee of the Board of Governorg of
the International Monetary Fund, the
Joint Fund-Bank Development Com-
milee and the annual meetings of
the Board of Governorg of the IMF
and World Bank, which were held
in Washington in September, 1977.
These meetingg infler-alia, address
themsclves 1o the gquestions relating
to international monetary system, the
general question of transfer of real
resoutves to the developing countries
and the policies being pursued by the
IMF and the World Bank in this re-
gard. The question of assistance to
individual countries, therefore, did
not figure in thess meetings.
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Transfer of Employees from AG.’s
Offico at Bombay

905. SHRI R. K. MHALGI: Will the
Minister of FINANCE be pleased to
state:

(a) how many employees were
transferred from A.G.'s Office at Bom-
bay, to Pay wnd Accounts Office,
Bombay, after the promulgation of
Ordinance No. 1 of 1976, by the Presi
dent of India;

(b) whether any option was given
to the staff so transferred;

(cj whether because of thess frans-
fers, seniority of a number of employ-
ees is adversely affected; and

(d) if so, what steps Government
are taking or likely to take to give
justice to the affected staff?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) The information
is being obtained and will be laid on
the Table of the House. It may, how-
ever, be mentioned that the transfer
of persons from the offices of the Ac-
countants General was efllected under
the provisions of Ordinance No. 2 of
1976, and not Ordinance No. 1, of 1976,
as mentioneg in the Question. The
Ordinance was replaced by the
Departmentalisation of Union Actounts
(Transfer of Personnel) Act, 1976,

(b) The staff were transferred on
the advice of the Advisory Committees
constitued under the Act referred to
in (a) above. Under the provisions of
this Act, although no gption was given
to the staff, they were given an op-
portunity to represent against the pro-
posal to transfer them to the accounts
side. Government had, however, the
power to transfer an employee in the
public interest even in cases where
he had expressed unwillingness to be
so fransferred.

(c) and (d). If the reference is to
the inter se seniority of persons trans-
ferred to the Pay & Accounts Offices
under a Ministry/Department from

the Office of an Accountant General,
it may be stated that this has not been
adversely affected snd has been main-
tained in all the grades. However, as
the persons have been transferred to
Pay & Accounts Offices under a Mini.
stry/Department from offices of vari-
ous Accountants General, a fresh com-
bined seniority list hag to be prepared
for each Ministry/Department for all
the transferred persons. The seniori-
ty of a person so determined will have
no relation to his seniority in the
Audit Department prior to his trans-
fer to the deparimentalised accounts
offices. ‘Therefore, the question of
seniority in the Audit Department be-
ing adversely affected does pot arise.

City Compensatory Allowance to
Employees working in and around
Ambarnath

006. SHRI R. K. MHALGI: Wil the
Minister of FINANCE be pleased to
state;

(a) whether the Central Govern-
ment employees working in and
around Ambarnath (Thana District)
are not being paid city compensatory
allowance gs per ‘Bombay’ grade;

.(b) whether Government are aware
of the fact, that the cost of living and
consumer price index in Ambarnath
is the same as that in Bombay;

(c) whether the employees of
nationalised banks are being paid city
compensatory allowance as per
Bombay Grade;

(d) whether Government have
received any memorandum/represen-
tation demanding Bombay city com-
pensatory allowance for Ambarnath
employees: and

(e) what decision Government have
taken in this regard?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL: (a) to (e). According to ihe
existing policy of the Government
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based pn the recommendations of the
Third Pay cities ®ure
classified for the payment of City
Compensatory Allowance on the basiy
of the population of the municipality/
urban agglomeration concerned as re-
vealed in the last decennial census
and not with reference to any cost ot
living or consumer price index, Am-
barnath is a constitutent unit of Ulhas-
nagar Urban Agglomeration which, as
per 1971 census flgures, has a popula-
tion of less than 4 lakhs and as such
it does not qualify for the payment of
city comp tory allo e to Cen-
trul Government employees stationed
there. The representations received
for the payment of City Compensatory
Alluwance to the Central Government
employees working at Ambarnalh have
therefore not been accepled.

Central Government follows its own
independent policy in the matter and
is not guided by the policy followed
in this bchalf by the Nationalised
Banks.

Gold Control Policy

407. SHRI VALYALAR RAVI: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government propose to
bring about any change im the gold
control policy; and

(b) if so, the details of the proposed
changes?

‘THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) and (b). The entire
Gold Control Policy is under Govern-
ment's review. Changes as deemed
necessary will be made depending on
the results of the review.

Construction of Alr Strip at Ratnagirl

0809. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
refer to the reply given to Unstarred
Question No, 8307 on 5th August, 1877

regarding Air service to and Irom
Ratnagiri (Maharashira) ang state:

{a) whether Government have
received the information regarding the
cost of construction, date of comple-
tion and the purpose of construction
of air strip at Ratnagiri, from Govern.
ment of Maharashtra and when all
these particulars will be laid on the
Table of thc Lok Sabha;

(b) the name of the private operator
who has applied for a permit to ope-
rate a non-scheduled air gervice to
Kolhapur, Ratnagiri, Nasik etc, and
what is the decision taken on the said
applications; and

{¢) whether the air service between
Bombay, Kolhapur, Ratnagirl, Nasik,
Poona and Surat will be operated soon
and if so when and if not. what are
the difficulties experienced by Govern-
ment for not granting the application
of the private operator?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) The cost of con-
struction of the air strip at Ratnagiri in
Maharashtra is Rs. 39,57,000/-. The
work was completed in 1976, It was
intended for operations with Dokota
type of aircraft owned by the Govern-
ment of Maharashtra, The purpose
of construction of the aerodrome
is served. Thig information has been
laid on the Table of the Lok Sabha on
the 17th November, 1977.

(b) A non-scheduled permit has heen
issued on Srq November, 1977 to M/s
Golden Son Aviation, Bombay, who
have indicated that they would operate
non-scheduled/charter services to Bom.
bay-Kolhapur-Nasik and Bombay-Ra-
tnagiri.

(c) M/s Golden Son Avwiation have
not yet intimated when they will be
starting the mir services. In so far as
Poona ig concerned, Indian Airlines
are operating two services daily and
no non-scheduled operator has so far
applied for operating to Surat.
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Paymeut of Commission by L.LC. to
Biate Governments

910. SHRI BAPUSAHEB PARULE-
KAR; Will the Minister of FINANCE
be pleased to state:

(a) whether the Life Insurance Cor-
to State Governments
some premia
received through the pay roll system
of different Government offices;

(b) if so, whether it is in lump sum
or on percentage basis;

(¢) how much commission the L.I.C.
has given to the State of Maharashtra
during the yearg 1875-76 and 1876.77;
and

(d) the other facilities that the L 1.C.
gives to the State Governments for
this pay roll scheme?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
{SHR] H. M. PATEL): (a) Yes, Sir.

(b) The commission is paid at the
rate of 1/8 per cent of the total pre.
miums collected.

(c) The commission due to the
State of Maharashtra worked out to
Rs. 13,353 for the year 1975-76 and
Re 11,081 for the year 1076-77.

(d) The requisite forms are sup-
plied by Life Insurance Corporation
of India.

Scheduled Banks in Maharashira

911. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of FINANCE

be pleased to state:

(a) in how many villages out of
1520 villages in Ratnagiri District in

Maharsshtra there are scheduled
Banks; !
(b) whether  Government are

aware that because of the new aystem
introduced for withdrawing money

trom benk either by cheque or slip, a
great hardship has been caused to the
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persons residing in villages In Ratose
girl District; and

(¢) whether Government propose to
open more banks in the villages in
Ratnagiri District which are inaccessi-
ble and if not, whether Government
propose to consider the question of
relaxing the rule of withdrawing the
money either by cheque or by slip so
tar as Ratnagiri district is concerned?

TIIE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) As at the
end of September 1877, there were in
Ratnagiri District 57  branches of
Scheduled Commercial Banks func-
tioning at rural centres i.e. places with
a population upto 10,000. These hran-
ches cater to the needs of not only
the centres at which they are located
but also of the surrounding villayges
.n their command areas.

(b) and(c). In accordance with the
directive of the Reserve Bank of India,
eflective from July 1, 1977, banks are
required to pay interest on the Saving
Bank Accounts at the rate of 3 per
cent or 5 per cent, depending on
whether the account 1s operated
through cheques or not; the depositors
requining cheque facilily obtaiming 1t
on accounts carrying an interest rate of
3 per cent per annum. The distinc-
tion 1s based on whether the deposits
are in the nature of genuine savings
or transaction money temporauy held
in the bank accounts. The question
of permitting drawal of a limited num-
ber of cheques on the Savings Accounts
carrying 5 per cent of interest is,
however, under consideration of the
Reserve Bank of India,

Commercial banks are required te
open as many branches as possible at
rural unbanked centres and their ap-
plications in this behalf are allowed
by the Reserve Bank on a liberal scale.
As at the end of September, 1977,
commercial banks were holding licen-
ces of opening branches at 10 rural
centres in Ratnagiri District,
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Export of Cotion Ropes

912, SHRI R. KOLANTHAIVELU:
Will the Minister of COMMERCE AND

(a) the quantity and value of cotton
ropes exported during the last three
years;

(b) the names of the exporters and
the volume of trade handled by each;

(c) the names of the dealers in
Tamil Nadu; and

(d) the countries to which exported
and the additions to foreign exchange
reserves by such exports?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI KRISHNA KUMAR
GOYAL): (a) Exports of cotton ropes
during the last three years are:—

Qpantity Value

Year (in lakhs (in lakhs
of Kgv) of Rupees)
1974 . - . e 17 8

1975 . . . o6 8-0

176 . . . "4 251

(b) Major exporters of cotton ropes
are-

1. Fraternity Auroville, Kottakup-

pam.

2. G. J. Rassiwala Rope Factory,
Bombay.

3. M. N, Narwekar & Co., Bom-
hay.

4, Natraj & Co., Bombay.

6. Alibhai  Sharafslli Rassiwala,
Bombay.
Volume of trade handled by each

cannot be ascertained, since it vanes
from time to time.

(c) The name of the exporter in
Tamil Nadu is Fraternity Auroville,
Kottakuppam.

(d) Cotton ropes are exported to
Sri Lanka, Tanzania, Australia,
Kuwait, New Zealand, UK. Malawi,
Japan, Fiji Island, Malaysia and
Uganda,

Export of Chareoal Ete,

913. SHRI R. KOLANTHAIVELU:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased 1o state:

(a) the quantity and value of char-
coal, coconut shell charcoal and acti-
vated coconut shell charcoal exported
during the last three years;

(b) the countries to which exported;
and

(c) the names of the export dealers

in various States including Tamil

Nadu and the volume of trade handled
by each?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) The Revised Indian
Trade Classification on the basis of
which export trade statistics are re-
ported, classifies “wood charcoal” and
bifurcateg the same into:—

(a) Cononut shell charcoal.

(b) Other wood charcoal.

The [Export figureg are given

5. Dossa Harjee. Bombay. below:w—
The export figures are given below:—
- - (Valur in Rs, lakhs
(Quantity in tonnes
197475 1975-76 1976-77
Qnty. Value Qntv.  Value Qntv, Value
Wood charcoal . 73 07 5t 0+ 13 7520 72°2
Of which coconut shel
charcoall . . 29 07 50 o 12 70 o3
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(b) France, Japan, Singapore,
Bahrein Is., Dubai Iraq and German
Federal Republic.

(c) Information is being collected
and will be laid on the Table of the
House.

Export of Spare parts of Low Lift-
Pumps

§14. SHRI R. KOLANTHAIVELU:
Will the Minister of COMMERCE AND
CIVIL SUFPLIES AND COOPERA-
TION be pleased to state:

(a) the quantity and value of spare
parts of low lift pumps exported dur.
ing the las{ three years;

(b) the countries to which exported;

and

(c) the names of exporters in
verious States including Tamil Nadu
and the volume of export trade handl.
ed by each?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL):(a) ‘The value of exports of
Spare paris of Low Lift Pumps (Cen-
trifugal) during the last three years is
as fallows:

(Value in Rupees)

1976-77
4821573

1974-75 1975-76
10,78,132  1.15,41.,666

— s

(b) The major importing countries
are: Bangladesh, Burma, Malaysia
Nepal, Singapore, Sri Lanka, Thailand,
Afghanistan, Bahrein, Iran, Iraq,
Kuwait, Oman, Saudi Arabia, United
Arab Emirates, Kenya, Nigeria, Ger-
many-FDR, UK. and Yugoslavia.

(c) Information is being collected
and will be laid on the Table of the
House.

us
Shifting of Narceticy Commissioner's
Headquarter from Gwallor to
Neemuch

915. SHRI MADHAVRAO SCINDIA:

Will the Minister of FINANCE be
pleased to state:
(a) whether the Government's

attention has been drawn towards a
news item appearing in ‘NAI DUNIA'
of 26th July, 1977 regarding shifting of
Narcotics Commissioner’s headquarters
from Gawlior to Neemuch;

(b) whether decision to shift the
said headquarters has been taken; and

(c) if so, the reasons which necesai-
tated to take the decislon?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) to (e). There is no
proposal to shift the Heardquarters of
the Narcotics Commissioner from
Gwalior.

Production of Goods for Mass
Consumption

816. SITRI MADHAVRAO SCINDIA:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether any specific strategy is
being formulateq by his Ministry for
production of goods for mass con-
sumption;

(b) it so, the salient features there-
of; and

(¢) the details of target fixed for
production of these goods during the
coming two years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) The Ministry of Civil
Supplies and Cooperation is not at pre.
sent formulating any specific strategy
for the production of goods for mass
consumption,

(b) and (c). Does not arise.
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Trade between India and Egypt

917. SHRI MADHAVRAO SCINDIA:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that a deci-
gion has been taken in the matter of
trade between Egypt and India entirely
on the basis on payment of free
foreign exchange;

(h) it so, whether Government have
estimated the increase of trade bet.
ween two countries; and

(c) if so, the total estimatey of
increase in the trade?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Yes, Sir. It has been
decided that India's trade with Egypt
will hereafter be entirely on the basis
of payments in free foreign exchange.

(b) and (c). While no precise esti-
mate of the future level of trade 1
possible, it is hoped that trade with
Egypt will increase in the coming
years.

qEn & qdEw QAT ETETeT W WEw
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Extemsion of I.A.C. Flight to Madras
via Camnicobar

919, SHRI MANORANJAN BHAK-
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether LAC, Flight No, 285
was proposed to be extended upto
Madras vie Carnicobar;

(b) if so, when it is likely to be
commicsioned; and

(e) it not, why not?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT.
TAM KAUSHIK): (a) and (b). No,
Sir.

(¢) The mir service between Cal-
cutta and Port Blair which was earlier
operated with a Viscount aircraft va
Rangoon Is now being operated direct
with Boeing.737 aircraft effective
August, 1977. The traffic has how-
.ever, not matched expectations. Indian
Airlines is very much short of fleet
capacity for new links or additional
services. The load development bet.
ween the Mainland and Andaman and
Micobar Islands is being watched and
the question of a service Trom Madras
will be considered 1f and when the
gituation warrants it.

SBhortage of Consumer Goods Im
Andaman and Nicobar Islands

920. SHRI MANORANJAN BHAK-
TA: Will the Minister of COMMERCE
AND CIVIL SUFPPLIES AND CO-
‘OPERATION be pleased to state:

(a) whether there was acute shor.
tage of consumer goods like edible
oils and other articles of daily neces-
sity in the Union Territory of Anda-
man and Nicobar Islands during the
month of October;

{b) if so, the reasons thereof; and

(c) the action Government have
taken to streamline the supply of such
goods?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) to (c), No acute short-
age of consumer goods was reported
to the Central Government by the
Andaman and Nicobar Administration
during October. They have, however,
stated now that during October there
wag some shortage of edible oils and
pulses owing to labour force strike in
the Union Territory and heavy rains
at Madras from which Port, consumer
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goods could pot be loaded on time.
Availabllity of essential commodities
in different parts of the country Is
kept under constant watch and where
necessary corrective action is being
taken.

Smuggling of Skin of Wild Animals

921. SHRI RAM DHARI SHASTRI:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 1952 on 30th
August, 197¢ regarding illegal trade
in skins and state:

(a) whether General Manager of
Alr Prancés' Alt Port Manager Air
France at Palam Airport and the
Assistant Manager (General) at the
Headquarters of Air France are
carrying on smuggling of wild animal
skin, by Air France flights;

{b) whether the General Manager
Air France on his four to Bangkok
during Sepiember, 1977 smuggled out
by Air France these skins labelling
the cargo as ‘Rush Tag'; and

(e) if so, the action Government
propose to take against these officers
and is it proposed to hand over the
case to CBI for probe?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
No Sir.

(c) In view of (a) and (b) above
question does not arise.

Black momey unearthed during last
six months

922. SHRI D. AMAT: Will the
Minister of FINANCE be pleased to
state:

(a) the amount of black money
that has been unearthed during the
last six months with name of the
area and state;
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(b) the number of persons arvest- Statement
ed; and
Value of
SLNo.  Charge ied
(c) the action proposed to be taken f.%;“i)“
agalnst them? ___
1. Bihar . 5+ 8s
2. Bombay citv (including
THE MINISTER OF FINANCE AND Bombay Ceatral) .~ 7'6a
REVENUE AND BANKING (SHRI 3. Delhi (including Delhi
Central) . . p 46773
H. M, PATEL): (a) Statistics in res-
pect of search and seizure operations 4 Allahabad . . | 381
conducled by the Income-tax authori- 5. Madhya Pradesh | . 7-09
ties are maintained Commissioner of 6. Poona . . . . -
Income-tax charge-wise. A statement 7. West Bengal (includi
showing the value of assets seized dur- Calcutta Central) . 757
ing the period May-October, 1977 8. Tamil Nadu (in¢luding
Commissioner of Income-tax charge- Madras Central) . 20+ 78
wize, rs per information presently g. Jullundur . . . 170
available, is annexed. 10, Kerala . X ) . -
r1. Patiala . - - . 7°34
12. Meerut ) . s 2 a1
(b) and (c). There is no provision Ot . . . 40
as such in the Income-tax Act, 1961
for arrest of a person at whose rre- tg Amrisar . L L 169
mise8 ga seizure ig made. After » 15. Andhira Pradoh | . ) 200
search, involving seizure of valuable 13"43—
o

assets, the first step is to pass an
order under section 132 (5) of the
Income-tax Act, 1961 determining the
undisclosed jncome in a summary

manner and to retain such of the

seized assets as are sufficient to satisty
the aggregate of the tax lability
(including interest and penalty) on
the estimated undisclosed income wnd
any existing liability under the vari-
ous Direct Tax Acts. Thereafter,
regular assessments are taken up and
action asg called for in law taken, in-
cluding levy of penalty/launching of
prosecution wherever warranted.

—_—— e

- e L Ty p—

Branches of Nationalised Banks In
the country
$23. SHRI RAGHAVJI: win the

Minuster of FINANCE be pleased to
state:

(a) the total number of na-
tionalised banks in the country at
present and the profit earned by each
bank during 1975-76 and 1976.77;

(b) the capital invested in these
banks;

(¢) the total number of branches
thereof throughout the country and
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the number of branches out of these
located in the villages with a popula-
tion of less than five thousand; and

(d) whether any instructions have
been given by Government or the
Reserve Bank of India to the banks
for giving lhiberal loans to the weaker
section of society in 1876-777
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H, M. PATEL): (a) and (b). There are
14 Nationalised Banks in the country
at present. The published net profits
of these Banks for the years 1875 and
1976 and the capilal invested in these
banks as on 31st Dec. 1876 are given
below:—

(Amount in Lakhs of Rupeey)

Pul-np
Puhlishe nrt profit canital
Name of Bank = v b (Wil ly
1995 1970 vrsted in
Central
Govt.) as
on
fre12-i976
1. Allahiabad Bank . . . . . Ho un "5
2. Bank of Baroda . . " . 2q0 325 250
3. Bank of India . . . . " 320 323 405
4 Bank of Mahsrashtra . . i . i 29 1
5 Canara Bank . . . . . . 194 233 175
6. Central Bank of India 130 140 473
7. Dena Bank. . . . B 6o 608 125
8. Indian Bank . . . . 124 229 700
9. Incian Overseas Bank . * 163 7 0
10. Punjab National Bank . . . 316 40 200
11 dyndicate Bank . F N 155 13 142
12. Union Bank of India . 140 147 123
13. United Bank of India 129 i by
14 United Commercial Bank 205 210 5

— e = -

(c) There were 12,843 brancheg of
the 14 Nationalised Banks functiomng
in the country ag at the end of Sep-
tembler 1977. Of these, 4705 branches
were located in the rural areag (i.e.
centres with a population upto 10,009),
These offices are expected to cater to
the need: of not only the villages in
which they are located but also the
other villages in their command areas.

Informatlon regarding the number of
branches functioning in villages with

a population of less than 5,000 is not
being separately maintained by Re-
serve Bunk of India.

(d) Government have advised the
public sector banks to enlarge the flow
of their credit to small borrowers In
the neglectey sectors, particularly in
the rural areas, so that the neglected
sector account for at least one third
of their aggregate advances and the
rural and semi-urban branches sepa-
rately have a Credit: Deposit Ratio
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of at least G0 per cent by March 1878.
The Scheme of Differential Rate of
Interest has also been extended in
May 1977 to cover the entire country.
Further, the Reserve Bank has siress-
ed, in its credit policy circular of 27th
May, 1977, that credit planning at the
individual bank leve] should bring
about a pattern of credit deployment
increasingly in tune with national ob-
jectives and priorities. It has been
pointed out that in particular, it is
necessary to direct all eiforts towards
higher allocation of credit to priority
sectors. In doing so, the banks have
heen told that greater efTorts should be
directed towardg reaching the weaker
sections of the soclely to ensure that
the population below the poverty line
truly stands to benefit.

A qdza fewte e & gt #
wrf we ¥ wehwfeat oY wvw fmn
AT
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1 wwrw grew , 7 freet 1831 20 14.57
2 grew waay, 7% fee 681 20 5.70
3w grew, af faeer 541 20 4.00
4wy grew, af fawely 357 20 2.61
5 grew i, wE faeet 293 8.33 1.15
6 B W, ITHT ; . 351 8.33 1.30
7 ®raww fag grew (gafaw wmaw) 6 8.33 0.02
8  wreet faerrer 88w grew, IT@qR 40 8.33 0.14
8 R grw, ATt . 46 8.33 0.14
ahr 4146 29.63
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Requirements of Mustard Oil

25, SHR! RAJ KESHAR 8SINGH:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether the requirement of
mustard oil is more than ils produc.
tion in the country; and

(b) it s0, how Government propose
to meet the shortage and bring
down the prices of mustard oil?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) Yes Sir.

(b) Both long term and short term
measures are being evolved to in.

crease the production of indigenous
edible oil seeds/oils, including mus.
tard oilseeds/oils. Arrangements

have been made for the supply of re.
fined rapeseed oil—a good substitute
for mustarq oil—as required by the
Stale Governments, The end-retail
price of the refined rapeseed oil is not
1o extveed Rs. 7.50 per kg. and will be
made available to consumers throogh
licensed fair price shops. The Central
Government have also issued the Pul.
ses and Edible Oils (Storage Control)
Order 1977, inter glia fixing stock
limits for edible oils, and the Mustard
Qil (Price Control) Order, 1877, which
fixes the end retail price of mustard
ofl ot Rs, 10/- per kg., inclusive of
taxes and exclusive of the cost of con-
tainer. These orders have been chal.
denged before the Supreme Coury,
whose decision iz awaited.

Stock of seod Lac

926, SHR] M. RAMGOPAL REDDY:
Will the Minister of COMMERCE AND
CIVIL SUPFLIES AND COOPERA
TION be pleased to state:

(a) whether huge stock of seedlac
has piled up with State Trading Cor. '
poration; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) The State Trading Cor-
poration has 5,327 MT of seedlac In
stock as on 5th November, 1877.

(b) The State Trading Corporation
is procuring seedlac through the State
Government agencies with the objec-
tive of ensuring fair price to sticklac
growers. Disposal of geedlac from
the pufler stock of the S.T.C. is not
taking place at the expected pace &8
export of shellac/seedlac is behind
the target.

Prices of Pulses, Potatoes, Onions
and Oikeeds

927. SHRI KACHARU LAIL HEM-
RAJ JAIN: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleaseq to state:

(a) whether there is any proposal
under the consideration of Govern. .
ment to fix on a permanent basis the
prices of pluses, potatoes, oniuns,
oil seeds etc. on the lines of wheat,
gram etc, so that the agriculturists
could be ensured of a particular price
and the consumers interests could be
protected; and

(b) if so, when a final decision is
likely to be taken in the matter?

THE MINISTER OF STATE IN [HE
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GOYAL): (a) and (b). Support prices
bave already been fixed for ground-
nut, sunflowerseed, soyabean and
gram. In case of the remaining oil-
seeds, and pulses, onions and potatoes,
there 1 at present no proposal to fix
support prices on a regular basis.
Héwever, prices of these commodities
are kept under constant watch and
whenever the prices are expected to
fall below economic levels, purchase
operations through public/cooperative
agencies would be undertaken, When-
ever edible oils, pulses and potatoes
are sold through public distribution
system, interest of the consumer is
alio kept in view while fixing their
retail prices,
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Ralds by Customg Officials as Go-
downs of Punjab Dairy Development
Corporation

929. SHRI YADAVENDRA DUTT:
Will the Minister of FINANCE be
bleascd to state:

(a) whether the goods worth 25
lakhs of rupees concealed in the go-
downs of Pumjub Dairy Development
Corporation by the Chairman, Shri
H. O. Dilawari were recovered during
raids conducted by the Customs
Officials; and

(b) if so, the action being taken
by Government in this regard?”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Dairv
equipment, larm machinery, refri-
geralors, motor spare parts and some
consumable articles, totally valued at
Rs. 21,85.584 werc seized from i1he
godowns of the Punjab Dairy Deve-
lopment Corporation at Ludhiana and
Chandigarh in the reasonable belief
that thesc had, at the time of import,
been misdeclared and under-valued
and had also not been fully covered
Ly the Customs Clearance Permit thut
had teen produced for their clearance.

(b) The Collector of Customs, Bom-
bay has confiscated the offending
goods. In respect of goods valueq at
HRs. 14,2290 an option has however
been given {o the importers io redeem
them on payment of 5 filne of Rs.
585,000 Proceedings relating (o
personal penalties on Shri H. O.
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Dilawarl nnde-hmhyDtnlﬂp-
ment Corporation are in progress and
are expected to be finalised shortly.

Trend of International price of sugar

930. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state
the trend of international price of
sugar and the rates at which Govern-
ment are exporting sugar to various
countries under different agreemenis?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): The prices of sugar in the
inlernational market have been dec-
lining gince November-December, 1974.
As against an annual average London
Daily Price (LDP) of £ Sterling 304.9
per long tonne (PLT) during the year
1974, the average LDP during the
1975, 1976 and 1977 (upto October)
have been £ Sterling 216, 1539 and
117.3 respectively.

India exports sugar under direct
agreement to EEC only. The prices
for supplies under the Indo-EEC Sugar
agreement are normally higher than
the ruling market prices. The price
realised for exports made against
1974-75 quota was [ Sterling 260 per
long tonne, for 1975-76 £ Sterling
147,39 and for 1876.77 £ Sterling
157.18 PLT. The price for 1877-78
is provisionally fixed at [ Ster-
ling 16543 PLT. We also had an
agreement with Iran to supply 1,20,000
tonnes sugar, but so far no exports
have taken place.

Misuse of Licences by Drug Manufac.
turing Firms

931. SHRI MANORANJAN BHAK-
TA: Will the Minister of COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether a number of drug
manufacluring firms are being pro-
secuted for misusing their licences of
importing raw materials; and

(b) if so, names of the drug frms
and what action is being taken against
them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPFRA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Yes, Sir. A number of
drug manufacturing firms and per-
song functioning as proprietors/part-
ners are being prosecuted for misusing
their licences of importing raw mate-
rials, based on the result of CBI imn-
vestigations.

(b} The statement showing the par-
ticulars of the firms and the persoms
involved in these caseg is laid on the
Table of the House [Placed in Libre-
7y. See No. LT-1120/77). No import
facility is now afforded to these firms/
individuals facing prosecutions, Fur-
ther action can be considered only
after the result of the prosecution is
known.
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Tax cut on Ailr Conditioning and
Refrigeration Equipment

933, SHRI SURENDRA BIKRAM:
Will the Minister of FINANCE be
pleased to state:

(a) whether refrigeration units have
sought for Steep tax cut on air condi-
tioning and refrigeration equipment
manufactured in the country; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Yes, sir,

(b) The matler is under examina-
tion.

Dilution of Equity under F.EB.A. by
LMB.

934, SHRI JYOTIRMOY BOSU: Will
the Minisicr of FINANCE be pleased
to state:

(a) whether Inlernational Business
Machines (IBM) a hundred per cent.
U.S. based foreign company has agreed
to dilute its equity as required under
Foreign Exchange Regulation Act;

(b) if so, what are the details there-

*

(c) if not, what action is being taken
against this company; and

(d) in case the company winds up
its business in India what will be the
omount of repatriation under each
head?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). In their
letter of 7th November 1977 to the
Reserve Bank, IBM have indicated
that i{ would be impractical for them
to dilute their equity and that they
would therefore phase out their cur-
rent activities in India,

(e) Does not arise.

(d) This will be known only after
the proposals of IBM are finalised.
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Memorandum from Gold Smithe’
Organisation, Maharashira

937. SHRI GANGADHER AFPA
BURANDE: Will the Minister of FIN-
ANCE be pleased to stale:

(a) whether any memorandum
from Gold Smiths Organisation, Maha.
rashtrg Pradesh Subarnakar Sangh
dateq 20-7-77 addressed to FPrime
Minister has been received; and

(b) it so, what steps have been
taken on their demands?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). A memo-
randum dated 20-7-1977 from the
Maharashira Pradesh  Sawarnkar
Sangh, addresseg to the Prime Minis-
ter wog forwarded to this Ministry by
the Prime Minister's office. The
memorandum contained certain dem-
ands for liberalisation of the orovi-
sions of Gold (Control) Act relating
to the goldsmiths as also a plea for
affording further relief measures such
as concession in the matter of employ-
ment and write-off of rehabilitation
loans granted to the goldsmiths. The
varioug points raised in the represen-
tation are under the consideration of
of the Government and certaln propo-

NOVEMBER 18, 1077  Written Answers 168

sals for the amendment of the Gold
(Control) Act are being considered.

Excise duty Imposed on Khandsari

938, SHR1 GANGADHER APPA
BURANDE: Will the Minister of FIN-
ANCE be pleased to state how much
excise duty has been imposed on
Khandsari since March, 18757

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI!
H. M. PATEL): The rate of central
excise duty applicable to khandsari
sugar is 17} per cent  ad ralorem
116 per cent Basic Exeisc Duty under
the Central Excises and Salt Act, 1944
and 2} per cent Additional Duty
under the Additional Dulies of Excise
(Goods of Special Importance) Act,
1957]. Tl.ese rates have been in force
from 1-3-1970

Manufacturers have also the option
to puy duty on the basiz ol a con-
pounded levy. The weekly 1ates of
compounded levy, based on the size
of centrifugal installed and also whe-
ther a sulphitation plant is used or
not, as on 1-3-1975 and 30-4-1975
when these were last revised, are
given iu the annexed statement.

Statement
Weckly rates of compounded levy for units working with the aid of Sulphitation Plant
Size of Centrifugal T T With effect from
1-3-10) (mg=1
Height . 75 $#4=1975
Exceeding Not exceeding  Fxceeding Not exceeding
cms, cms, cms. cms. Rs. Rs.

. 22°9 i 45'7 1,700 4.400
22'9 30°5 465'? 610 2,360 5,900
30°5 457 1o 762 3440 8,600

Not otherwise specified 4,560 (1,400
Weekly rates of compounded levy for units working without the aid of Sulphitation Plant
22 9 o 457 1,180 2,360
ae'g 30'.; 35‘7 16"-' 1 3,120
30° . 10 "2 2,320
Not Mﬁwiﬂ tpadﬁr? 3,040 080

The Compounded levy system remained suspended from 1-3-1975 to 30-4-1975.
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The rates shown are consolidated
rates viz, they include basic duty
under the Central Excises and Salt
Act, 1044,plus additional duly under
the Additional Duties of Exclse (Goods
of Special Importance) Act, 1057.

Review of Centre-State Fiscal and
Ecsnomic Relations

941. SHRI M. N. GOVINDAN NAIR:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government’s attention
has been drawn {o the West Bengal
Finance Minister's regret on the Cen-
tre taking a series of decisions like in-
troducing rolling plans and removing
infer-State restrictions on paddy mowve-
ménls, without  consulting the Stale
(imvernments;

(h) whether the issue of Centre-
Stale fiscal and economic  relations
neerle urgent roview; gnd

) if so, Government's reaction
thereto?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
11 M. PATEL): (a) Government of
India have seen Press Reports to that
i Teet.

(b) and (c). The Centre-State fiscal
and economic relations are poverned
hy the relevant provisions of the Con-
titution which have stood the test ol
{ime, Given a spirit of understanding,
vood-will and cooperation, it ic pos=
“ible to find satisfactory answers with-
in the frame-work of these provisions
1o the problems which may arise from
time to time in the Centre-State fis-
cal and economic relations.

Consultation with Trade Unioun, over
Constitution of Committee on Wages,
Income and Price Policy

942, SHRI SAMAR MUKHERJEE:
Will the Minister of FINANCE be
Pleased to state:

(a) whether Government consulted
the Ceniral Trade Unions before cons-
tituting the Committee on Wages, In.
~ome and Price Policy; *

(b) if so, the nature of the consulta-
{ions; and

(e) if not. reasons for noi consuliing
the trade unions?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (¢). Presum-
ably the Honourable Member is refer-
ring to the Study Group on Wages,
Income and Prices set up by the Gov-
ernment in October, 1977. It was not
considered necessary to consult Cen-
tral Trade Union or any other outside
organisation in constituting a Studv
Group.

Taxation System in the country

943. SHRI SHANKERSINHJI
VAGHELA:

SHRI ANANT DAVE:

Will the Minister of FINANCE be

pleased to state:

74) whether the Federation of Indian
Chambers of Commerce and Industry
had appointed a study team to go inte
the various aspects of taxation syslem
in the country; ,

\

(b) wheiher the study team had
sugihsted the Valug Added Tax sys-
tews of taxalion in India which is pre-
valent in Germany and several other
Furopean and South Amcrican coun-
irics; and

(¢) the reaction of Guvernment
therelo and when a final decigion is
likely to be taken in this rcgard?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). As a fol-
low up of its renly to the Indirect
Taxation Enquiry Committee on
Value Added Tax, the Federation of
Indian Chambers of Commerce and
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Industry had deputed a team to study
the working of the Value Added Tax
in some of the Western countries so
as to find out its suitability for adop-
tion in India, That team has suggest-
ed the adoption of the Value Added
Tax System in India.

(¢) The matter is presently being
studied, Government are also await-
ing the receipt of Part II of the Report
of the Indirect Taxation Enquiry Com-
mittee. It is, therefore, too early to in-
dicate Government's reaction to the
recommendationg of the FICCI Team
and the decisions that are likely to be
taken in this matter,

Smugsling across Indo-Nepal and Indo-
Bangiadesh border

844. SHRI SHANKERSINHJI
VAGHELA.

SHRI P. K. KODIYAN;

SHR] KACHARULAL HEMRAJ
JAIN:

Will the Minister of FINANCE be
pleased to state:

(a) whether the attention of the
Government has been invited to the
news item which appeared in the Eco-
nomic Timeg dated the 27th Septem-
ber, 1077 to the effect that smuggling
across the Indo-Nepal and Indo-Bang-
ladesh border has recorded a marked
rise during the current year; and

(b) the facts thereof, reaction of
Government thereto and the steps
taken or proposed to be taken to
check jt?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b), Yes Sir.
Reports received by the Government,
however, do not indicate that there
has been any increase in smuggling
on Indo-Bangladesh border. Although
the Indo-Nepal border continues to be
vulnerable, there has not been any
marked increase in smuggling across

this border during the current year.
However, to meet this situation, the
preventive staff on the Indo-Nepal
border has been augmented and re-
deployed more effectively. New pre-
ventive check-posts near the border
have been created Wireless commu-
nication net-work for the entire bor-
der has been sanctioned. Apart from
this regular anti-smuggling measures
such as patrolling of vulnerable land
routes and exercising greater vigilance
have also been reinforced on these
borders.
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Overdrafts to State from Reserve
Bank of India

948. SHRI D. B. CHANDRE GOW-
DA: Will the Minfister of FINANCE
be pleased to state:

{a) the number and names of the
State Governments, which incurred
overdrafts from the Reserve Bank of
India at the end of June, 1977; and

(b) whether the Reserve Bank of
India has urged the States {o so plan
their flnances as fo avoid such re
course®

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI1
H. M. PATEL): (a) Ten States viz.,
Bihar, Himachal Pradesh, Kerala,
Madhya Pradesh, Orissa, Punjab, Ra-
jasthan, Tripura, Uttar Pradesh and
‘West Bengal were in overdralt on the
Reserve Bank of India on the 28th
June, 1977. These overdrafts were
cleared by the Central Government by
releasing to the State Governments
ways and means advances and, in ad-
vance of the due date of payment.
the share in Central taxes, Central
assistancve for Stale Plens and grants-
in-aid,
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(b) Yes, Sir,

Sirike by Staff of Imdian Airlines for
Grant of Bonus

949. SHRI MANORANJAN
BHAKTA

SHRI SAMAR MUKHERJEE:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it 18 a fact that the
Indian Airlines Staff all over the coun-
iry have resorted to strike io press
their demand for grant of 20 per cent,
honus; and

(b) if so, full facts in the matter
and whether Government have taken
any decision on their demand if so,
what?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) From
22nd September to 2nd November
1977 a section of Indian Airlines em-
ployees, represented by the Air Cor-
porations Employees’ Unijon and the
Indian Aircraft Technicians' Associa-
tion had resorted to certain agitational
activities some of which constituted an
1llegal strike, wunder the Industrial
Disputes Act, 1947,

(b) Indian Airlines, being a non-
competitive undertaking, is not cov-
ered by the Payment of Bonus Adt,
1965, The provisions of the Act are,
however extended to Indian Airlines
on an ex-gratia basis, under specific
orders of the Government of India.
The ex-gratia payment is determined
by the allocable surplug computed in
accordance with the provisions of the
Payment of Bonus Act as amended by
the Payment of Bonus (Amendment)
Ordinance, 1877. As per the Profit and
Loss Account for 1976-77, Indian Air-
lines earned a net profit of Rs. 20.73
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crores. However, there was no al-
locable surplus after adjustments for
Depreciation and Investment Allow-
ances related to the 3 Airbus Aircraft
and ancillaries acquired during the
year, In the circumstances, the em-
ployees in Indian Airlines became eli-
gible for ex-gratia at the rate of 8.33
per cent in accordance with the guide-
limes contained in the Bureau of Pub-
lic Enterprises’ Office Memorandum
No. 2(53)/77-BPE(GM-I), dated 12-8-
1977 and instructions for the ex-gra-
tia payment on this basis were issued
by Indian Alrlines on the 14th Sep-
tember, 1977.

Not satisfled with the above posi-
tion, the Air Corporations Employees’
Union and the Indian Aircraft Tech-
nicians' Association launched an agi-
tation mainly at Bombay, Calcutta and
Hyderabad bases with effect from 22-
9-77. The Management of Indian Air-
lines explained the position to them
in a circular and also discussed the
matter in several meetings. As a re-
sult of these discussions, it was agreed
that a joint meeting will be held bet-
ween the representatives of ACEU/
JATA and the Management in the sc-
cond week of November, 1277 to dis-
cusg the Unions’ specific proposals for
a  productivity-linked formula. A
joint meeting has already been held
and further discussions will follow.
Meanwhile, the Unions have agreed
lo accept the payment of ex-gratia at
£33 per cent and called off the agila-
tion from 3rd November, 1977.

Benefits to workers from the export of
Marine Products, Leather, Timber etc.

950, SHRI L. L. KAPOOR: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether any study has been
made by the Ministry to find out the
benefits accrued to the workers and
such other sections out of the export
of marine products, leather and leather

goods, {imber and forest products,
handicrafig etc. if 80, the {indings
thereof; and

(b) whether it will be possible for
the Ministry o levy some cess on eX-
ports of such commeodities and set up
a welfare tund for such workers; if
50, the actlon proposed {o be taken in
the matter?

THE MINISTER OF STATF. IN THE
MINISTRY OP COMMERCE AND CI-
VIL SUPFPLIES AND COOPERATION
(SHRI KRISHNA KUMAR GOYAL):
(a) No such study has been made by
the Ministry.

(b) At present there is no proposal
{o levy any cess on export of these
commodities for setting up a welfare
fund for the workers.

Import of unrefineq edible eoff

951. SHRI L. L. KAPOOR: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(n) whether a huge quantily of un-
refined cdible olls have been imported
if 0, in what way was it distributed
fur refining and sale State-wise;

(b what is the data along with the
nume of the parties;

() whelher many of such parties
had no capacity for refining and they
packed and sold such oil to the con-
sumers thus making unduly huge pro-
its;

(d) if so, what action Government
has laken agains{ such parties; and

(ey the future edible oil policy of
Gouvernment to remove shorlage of
ediblg 0il?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND CI-
VIL SUPPLIES AND COOPERATION
(SHRI ERISHNA KUMAR GOYAL):
(a) to (d). About 98,000 tonnes of
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rapeseed oil has so0 far been imported
by the STC during the oil year Nov-
ember, 1976 to October, 1977, The
rapeseed oil is allotted to the State
Government as required, who make
their own arrangements to get the raw
rapeseed o1l refined. To States where
there are no refining units at all, the
oil is got refined by the units of
Ganesh Flour Mills, whose manage-
ment is under Central Government's
control, and distributed. The refined
oil js distributed to the consumers by
the State Government agencies
through licensed fair price shops.
Central Government have received
no complaints about malpractices in
the distribution of rapeseed oil sup-
plied by them to the State Govern-
ments. The State Governments have
adequate powers under the relevant
pieces of legislation like the Essential
Commodities Act and the Frevention
of Food Adulteration Act to curb mal-

practices.

(e) A national edible oil policy is
being evolved with a view to achiev-
ing over time, self sufficiency in the
field of edible cils. Long term and
short term measures, including im-
ports, are being taken to jmprove the
availability of edible oils.
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Public Distribution System

955. SHRI AMAR ROYPRADHAN:
SHRI SAUGATA ROY:
DR. BAPU KALDATY:
SHRI ISHWAR CHAUDHRY:
SHRI §. R. DAMANI"
SHRI SANTOSHRAO GODE:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the avenues of the public distri-
bution system which existed before
March, 1977,
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(b) the extent by which such avenues
have been expanded as on October,
81st; and

(c) the targets for further expansion,
if any, during the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF commg
AND CIVIL SUPFLIEg AND
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) The avenues of
Public Distribution System are fur
price shops, licensed shpos for kero-
sene and soft coke and retail out-
lets operated by cooperalives in the
urban and rural areas.

(b The number of fair price shops
has increased from 2,42,000 at the end
of March, 1077 to 246,000 as at
present. The number of retail outlets
operated by cooperatives has also
increased from 72,000 to about 75,000.

(¢) During the current Cooperative
year 1077-78 about 1,250 new retail
outlets are to be set up by consumer
cooperatives in the wurban areas.
The network of fair price shops and
cooperative retail outlets are also to
be expanded in the rural areas, parti-
cularly in the tribal and backward
areas according to locul requirements.

Countries willing to write off debts due
from India

956. SHRI NIHAR LASKAR:
oHRI YAGYA DATT
SHARMA:

Will the Minister of FINANCE he
pleased to state:

(a) whether the Government have
received any communication from
Sweden in regard to the writing off of
debtg due from India;

(b) whether any other countries are
willing fo write off debts due from
Indla; and

(c) the total amount involved?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M, PATEL): (a) Yes. Sir. Sweden
has taken a general decision to write
off development assistance debtg ex-
tended by it to a number of develup-
ing countries including India,

(b) No final decisivn hus been com-
municaled by any other country re-
garding the write off of des on  u
similar basis.

(¢) It has been indicated that the
amount will be around Rs. 96.53 crores
(Skr. 527.5 million).

Safety for Air India Staff

957. SHRI NIHAR LASKAR:

SHRI M. RAM GOPAIL
REDDY :

Will the Minister of TOURISM
AND CIVIL AVIATION Lic pleased to
slate:

(a) the steps taken for the safuty of
Air India staff abroad in the wakc of
threats to their safety; and

(b) the steps taken in rexard to
the salcty at the internatinnal airpurts
in the country?

THE MINISTER OF TOURISM AND
CIVII. AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (u) The Gov-
ernments concerned and  the police
authorities have been approached by
Air India through Indian Missions
abroad for protection of its oMces and
staff. The local authorities of the
foreign Governmen!s have alerled
their police force ang have intensified
their vigil at the Air India nfMices and
the residences of ofMicials fo counter
the threats. Air India on its own has
employed some security guards for
protection of their offices and the staff
against such threats.

(b) It would not be in the public,
interest to disclose the specific steps:
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taken/proposed to be taken in regard
to safety al the internationa] airports.
However, existing measures to guard
against hijacking such as control of
access poinls to  operational areas,
frisking of passengers and search of
their hand-buggage, grealer care re-
garding stamping of boarding cards
as well as adequate guarding of peri-
mielers have already been tightened up.

Raids conducted by Enforcement
Diirectorate and Revenue Intelligence

JYOTIRMOY BOSU:
FINANCE be

458, SHRI
Will the Minister of
pieased 1o slate:

(a) the details of raids conducted
by the Enforcement Directorate and
Revenue Intelligence from the 2ith
ATarch. 1977 to the 3lst Octoher, 1977
with names, addresses and wvalue of
seizures in each case; and

(b) the follow-up action taken
thereon?

THE MINISTER OF FiNANCE AND
REVENUE AND BANKING (SHRI H.
L PATEL): (a) and (b), During the
period from 25-3-77 to 51-10-77, the
Intelligence

Sivectarale of Revenue
Vad conducted B0 searches  resulling
in the seizure of gomds worth Rs.
-4,534,116 Dbesides currency and inecri-
unating documents. The Directorate
oI Enforcement during  the  period
-3-4-77 to 30-9-77 had conducled 432
searches as a resull of which besides
cther documents Indian currency
cmounting to Rs. 18,93.837 and foreign
exchange valued al Rs. 680,260 (ap-
rroximately) were seized,

Note: (i) The stalistics in regard to
the searches aurlng Oclober, 1877 Ly
the Enforcement Directorate are yet
to be finalised and hence the figures
uplo 30-%-1977 have been furnished.

(ii) Most of the cases relating to
these searcheg are at different stages
of Investigation/:adjudication. The
compilation of detailed information re-

garding these cases would involve a.
large volume of work. In case the
Hon. Member specifies the name(s) of
any particular party(ies) in respect of
whose searches' information js desired,
the same can be collected and furnish-
ed.

Parliamentary Act for Kandla Free
Trade Zone

959. SHR1 ANANT DAVE: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOFPERATION be
pleased to state:

(a) whether there is any proposal
tor ‘Parliamentary Act' for Kandla
Free Trade Zone; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) No, Sir.

(b) Does not arise,

g5t (Fafan) Wodew ghew

9G0. =Y IoAT @ W qdEA
wiix A famAA T a7 =A@ 3
AT R

(%) a1 wpd 3z & Ffe

fagim waer goitare (Tafan) & #ag
wizF grew, A &1 f=e @

(=) afz a1, 1 SR oyafa
ama feadr 2 o gt

(7) o7 Taa® FaTLE S

WA Wk aee femaw et
(st geerem wifare) : (%) W (@)
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(b) if so, how many such
have come t0 the potice of the -
ernment and what action has
taken against such officials?

H

(8) and (b). Yes Sir
Recently, 2 Police Constables of the
Bombay Police and two Preventive
Officers of the Bombay Customs (Pre.
ventive) Collectorate were involved
in smuggling of gold and wrist watches,
All of them were arrested. The two
Customs Officers have been placed un-
der suspension. The involvement of
police constables in smuggling has been
brought to the notice of the Govern-
ment of Maharashtra. In addition to
-above, a few cases came o the potice
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of Government in the past where
Customs Officlals were involved in
smuggling of contraband goods into
the country. Appropriate action un-
der the law was taken ugainst them.

Fixation of Prices gnd Stock lmit of
Essential Commodities and
Vegetable Oilg

062 SHRI S. 8. SOMANI:
SHRI K. MALLANNA:
SHRI D. D. DESAI:
SHRI C. K. CHANDRAPPAN:
SHRI D. G. GAWAI

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether prices of certain essen-
tial commodities and vegetable oils
have been fixed by Government re-
cently;

(b) if s0, the details thereof; and

(c) whether stock-limits both for
wholesalers and retailers for pulses,
edible oils and vanaspati have been
fixed under the Essential Commodi-
tieg Act?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Central Government
recently fixed the maximum retail
price of mustard gil.

(b) According to the Mustard Ol
(Price Control) Order, issued on 30
September, 1977, no dealor shull, exther
by himself or by any petson on his
behalf gell or offer to sel] any mustard
oil at the retail price oxceeding Ra.
10/~ a kg., exclusive of the cost of
container but inclusive of taxes. The
Order became effective from Septem-
ber 30, 1977,

(c) Yes Sir. Both the Mustard Oil
(Price Control) Order and the Pulses
and Edible Oils (Storage Control)



189 Written Answers KARTIKA 27, 1809 (SAKA) Written Answers

Order have been challenged before
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Export of superior Basmati Rice
through Private Traders

965. SHR] OM PRAKASH TYAGI:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND C8-
OPERATION be pleased to state:

(a) whether Government have de-
cided to permit private traders te
export superior hasmati rice hither te
exclusively handled by S.T.C, ur State
agencies;

(b) whether this decision will net
lead to rise in the price of rice; and
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(¢) the reasons for taking this
decigion?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL) (a) to (c). Exporis
of basmat: rice were canalised through
the State Trading Corporation. A
decision has been taken to decanalise
these exports ag a large subsidy was
required for exports Basmaufi mice is
a high priced speciality and not a
mass consumption item. In wview of
the low international prices it is likely
that exports will be lower than in
past yvears There iz no likelyhood
of rise in price of rice consumed by
the common peaple
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Efforts to Promote Tourism

967 SHRI D. G. GAWAI: Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether he 1= aware of the
Prime Minister's stress on the need
for an al] out effort to promote
tourism not merely for earning
foreign exchange but for having
friendly relations with the people ct
th¢ world; and

(b) how he proposcs to implement
this su~#gestion of the Prime Ministe:?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK) ta)
Yes, Sir

(b) By mntensine promotion in the
traditionally fourist generating areas
and extending such activity to new
areas which hold tourism potential
through opening Tourist Offices, it is
proposed to promote greater interest
in travel to India. Further, to enable
international toursts to travel extem-
sively within the country thereby
getting to know its people and culture
better, attractive air and rail conces-
sional fareg have been introduced and
infrastructura] facilities by way of
accommodation and surface trans-
portation are being augmented. Spe-
cial cultural programmes are also
organised on request from tourist
groups In selected places, meet-the-
people programmes have beepn intro-
duced for creating friendly relations
beiween the people of the couniry
and tourists visiting India.
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Export Processing Zone near Caloutta
968. SHRI CHITTA BASU:
SHRI C. R. MAHATA:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government of West
Bengal have approached Government
to set up an export-processing zone
neay Calcutta; and

(b) i! so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU
MAR GOYAL) (a) and (b). The Gov-
ernment of West Bengal had sent a ;iro-
posal to the Centra] Government in
1973 regarding setting up an export
processing zone near Calcutta. In
May-June 1976, a general decision was
taken by the Central Government
not to get up any further free trade
zones 1n the country. This decision
was communicated to the West Ben-
gal Government in June, 1976. There-
after in reply to Lok Sabha Unstar-
red Question No. 1709 answered on
24th June, 1877 it wag mentioned
that no proposal for revision of the
general decision taken in May-June,
1978 of not having any further free
trade zones was presently under con-
sideration.

In view of the above, the Question
of setting up an export processing
zone in the Salt Lake Area doeg not
arise at present.

Development of Domestic Tourism

“#69. SHRI CHITTA BASU:
SHRI M. A. HANNAN ALHAJ:
Wil the Minister

of TOURISM
AND CIVIL AVIATION be pleased
to state:

2451 LS—T7.

(a) whether Government have any
specific proposal to develop domestic

(b) it so, the details of the pro-
posal; and

(¢) what particular efforts have
been made for making domestic
tourism cheaper?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
to (c). The Department of Tourism
has constructed a number of Tourist
Banglows, Travellers Lodges and
Youth Hostels for the convenience of
both Indian and foreign touristg of
the middle and low income groups,
which are located at various places
of tourists interest all over the coun-
try. It iz alsp proposed to construct
camping siteg at selected places. The
India Tourism Development Corpora-
tion ig laying emphasis in its accom-
modation programme on the construc-
tion of hostels which cater to the
requirement of middle income group
of tourists,. Recently g feasibility
study for construction of a Janata
Hotel at New Delhi has been under-
taken. The intention iz to make
hotel accommodation available at low
tariff.

The State Governments and local
authorities concerned and other
private grganisations are providing
community centres, dharamshalas,
sarais etc, in areas where such ac-
commodation is required.

Payment of Export Subsidies te Jube
Millg

970. SHRI CHITTA BASU: Wwill
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it ig a fact that there
are dues to the credit of the jute mills
from the Union Government on ac-
count of payment of export subsidies;
and
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(b) if so, the amount of dues and
under what heads?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
(BHRI KRISHNA
KUMAR GOYAL): (a) and (b).
Ag on 11th November, 1877, an
amount of Rs. 4,02,67,660 was due to
jute mills on account of export sub-
sidy. Break-up of thiy amount is as
under: —

i Subsidy against ts elfected
Sﬂ!cllr by jute l’l‘lﬂh “Hz,ﬁo 4015
(i) Subsidy against exports citected
through shippers 2,32,32,654
This amount will be disbursed as
and when all necessary information
and documents are furnished by the
parties concerned to the Joing Chief
Controller of Imports and Exports,
Calcutta.

Rise in Prices of Essentlal Commodi-

Hem
971. SHRI CHITTA BASU:

SHRI SHYAM SUNDER
GUPTA:

SHRI SAMAR GUHA:

SHR] DURGA CHAND:

SHRI K. MALLANNA:

DR. BALDEV PRAKASH:

SHRI C. K. JAFFER
SHERIEF;

SHRI S. D. SOMASUNDA-
RAM:

SHRI RAMESHWAR
PATIDAR;

SHRI PHOOL CHAND
VERMA;

SHR] S. N. CHATURVEDI:

SHRI JENA BAIRAGI:

SHRI SUSHIL KUMAR
DHARA.:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the reasons for the continuous
rise of vrices of essential commodities;
and

(b) the steps taken to bring dawn
the price level?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) During the
past seven consecutive weeks, the
all commodities wholesale price in-
dex has shown a continuous decline—
the overall decline being to the ex-
tent of 2.5 per cent in these weeks.
Ag compared to the terminal week
of March, 1077, the index in the
week ending November 5, 1877, was
higher by only 1 per cent. However,
there had been a rising tendency
earlier in the prices which may main-
ly be attributed to the enormous
difference in the rate of growth in
money supply and the natiomal in-
come. In 1976-77, the money supply
increascd by 18 per cent as against
an estimated incrcase of about 2 per
cent in the national income. Al-
though thi. year the rale of growih
in money supply ir lower than that
of last year, the lagged impucl of
the increase in money supply last
year continued to have its impact
There has also been significany short-
fall in the production of a few essen-
tial commodities like rice, oilseeds.
pulses and raw cotton. Shortfall in
power supply also affected the pro-
duction in some industries such wus
cement.

(b) To combat inflation and im-
prove the awvailability of essential
commodities, the important measures
taken are: Minimising defleit financ-
ing, reducing non-developmental ex-
penditure, continuation of restrictive
credit policy, releases of more cereals
through the public distribution sys-
tem, releases of more non-levy sugar,
imposition of export duty on tea,
banning exports of vegetables, stag-
gering and reducing exports of
cement, substantial increase in the
use of imported oi] by the Vanas-
peti industry, sale of refined import-
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ed rapeseed ofl for direct consump-
tien at Rs. 850 a kg. to begin with
and subsequently at Rs. 7.50 a kg.
and import of very substantial quan-
titles of edible oils und raw cotton.

o order to have reductions in
auction prices reflected in the retail
prices of tea, National Agricultura]
Cooperative Marketing Federation of
Indlia Limited (NAFED) and Nationa]
Cansumer Cooperative Federation
(WCCF) were asked to increase their
operutiong of selling loose tea. Their
cembined sales of loose tew amounted
1o over 1 lnkh kg. in October, 1977
‘a4 compared to 2,000 kg. in July, 1877.
They are geling tea in 65 cities in
vuioubplrt.ufthemuntrygtl
rekmil price of Rs. 16.50 a kg. Ag an
incentive {o growers, the support
price of wheat, paddy, gram, raw
cotfen, groundnut and sunflowerseed
have been raised. As g dehoarding
meagsure, stock Lmits have been im
posed on wholesalers and retailers
dealing 1n pulses, edible oils and
vanaspati The maximum retail price
of mustard oil has heen fixed at
Re 10 a kg. since September 30, 1977
(the Order, related to stock limits
and fixation of price of mustard gil
have been challenged in courts and
the decision of the Supreme Court is
nweited). A broadbased plan js be-
ing finalised to enlarge and improve
the public distribution system.

Raidy conducbed on Mills and Business
Premises of Vamaspatl Manufacturers

912 SHRI SHANKERSINHJT
VAGHELA; Will the Minister of
COMMERCE AND CIVIL SUPPLIES
A!::l COOPERATION be pleased to
state:

(8) the particulars of raids conduc-
ted on the mills and business premises
of leading vanaspati manufacturers in
the country during 1077 so far;

{b) the nature of irregularities
detected;

(c) the number of srresty made:
and

(d) what action jg proposed to he
taken against them so that they may
;luo: m:ulee In such irregularities in

ure

THE MINISTER OF STATE IN
THE MINISTRY OF

KUMAR GOYAL): (a) to (d).
During 1977, the inspectors of the
Vanaspat: Directorate carried out 700
inspections of various vanaspati units.
They drew 2500 samples out of which
2300 have been analysed. 72 samples
did not conform to specificatioms.
These cases are being examined fur
taking such appropriate action as rmey
be necessary

Inspection and raidg on the vanas-
pati unifs can also be taken up by
State Government offinals like food
mspectors and also by excise autho-
nties, Detmils of these are not be-
ing reported to this Ministry.

Remittances by Indians from Abread

973. SHRI VAYALAR RAVI: Wil
the Ministey of FINANCE be pleased
ty state:

(a) the total amount remitted by
the Indians from abroad from lst
April to September, 1977 and hew
doeg it compare with the correspond-
ing figures of the previous two years;

(b) whether Government propese
to offer any fresh jncentives to attract
more remittances, and

(c) if so, the details thereof?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Accord-
ing to the records maintained by the
Reserve Bank of Indla, the total
amount remitted from abroad from
1st April to September, 1977, as well
as during the corresponding period
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of the preceding two years is as
under:
Year (Rs. in crores)
1975 549.66
1978 77403
1977 909.36

It will be observed that the total
remittances received during the above
months of the year 1977 are mizeably
higher than those receaved during
the corresponding months of earlier
years.

(The above flgures gre gross non-
export receipts which include wll
kindg of receipts such as airline re-
ceipts, shipping receipts, insurance
receipts, dividend receipts, tourism
receipts, etc., besides the four heads
of receipts relevant to the term “in-
ward remittances”, namely: (i)
family maintenance, (ii) savings of
non-residents, (iii) migrant trans-
fers, and (iv) money order receipts.)

(b) and (¢). A new scheme has
been introduced with effect from
1-11-77 under which returning Indians
can utilise 25 per cent of the foreign
exchange remitted or brought in by
them through normal banking chan-
mnels for g period of I0 years, on
transfer of residence for certain pur-
peses as indicated below:

(a) Travel abroad for personal
reasons by the person, hig or
her spouse, and dependent
children;

(h) Medical treatment abroad
for the person, his or her
spouse, and dependent child-
ren;

(¢) Foreign education of depend.-
ent children or wards of the
person;

id) mft remittances to close
relafives permanently resi-
dent abroad, on occasions

such ws birthdays,
festivals, and weddings;

(e) Impory of special appliances

to compliance with import
licensing formalities. It has
also been decided that a non-
resident of Indian origin be
permitted to acquire in India

one or in special cagse two
residential  house(s) /flat(s)

for personel or family use.

Roquest frem Bargarh Sugar Mill ia
Orisma for Loan

974. SHRI GANANATH PRA-
DHAN: Will the Minister of COM-
MERCE AND CIVIL SUPFLIES AND
COOPERATION be pleased to state:

(a) whether the Bargarh Suger
Mill in Orissa hag spplied for afy
loan from National Cooperative Deve-
lopment Corporation for expansion
Pprogramme;

(b) the amount of loan applied for;
and

(c) the total gmount sanctioned to
mill and the date of its withdrawal?

THE MINISTER OF STATE IN
COMMERCE

KUMAR GOYAL): (a) No, Sir.

(b) and (c). Does not mrise.
wwa ¥ west ¥ frg wed grew
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Fulr Price Shops in Rural Areas

976. SHRI SAMAR GUHA: Will the
Minister of COMMERCE AND CIVIL
BUPPLIES AND COOPERATION "¢
pleased to state:

(a) whether after Janata Party's
coming to power the number of fair
price shops, popularly known as Janata
shops, has increased in the rural
Areas;

(b) whether items of essential com-
modities for distribution through such
fair price shops have also increased;

(¢) if so, the facts thereabout and
number of people covered by such
fair price shops in the rural areas and
the frequency of distribution of com-
modities through such fair price
shops?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHAN KUMAR
GOYAL)* (a) The number of fair
price shops increased from 1,86,555 as
on 31-3-77 to 1,90,600 as on 15-10-1977
in the rural areas.

(h) At present wheat, rice, coarse-
grams angd levy sugar are distributed
through fair price shops.  Recently,
imported rapeseed oil has also been
taken up for distribution to the fair
price shops, wherever ghortages  of
indigenous edible ofls obtained accor-
ding to local requirements.

(¢) The rural population covered by
the fair price shops according to the
information furnished by the State
Governments is 3704 lakhs as on

15-10-77. The frequency of distribu-
tion of commodities through the fair
price shops to individual consumers is
to be determined on the basis of actual
needs of consumers and supplies could
be made weekly or fortnightly and on
a monthly basis, in some Sfates.

Publicity in Foreign Countries of
H. P. Places of Towrist Inferest in
Himachal Pradesh

977. SHRI DURGA CHAND: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether any steps have beem
taken by Government to give publi-
city in foreign countries to the places
of tourist interest in Himachal Pra-

desh;
(b) if so, what are the details ther-

(c) what 18 the outcome of the
steps taken in this regard;

(d) what further steps are being
taken to bring Himachal Pradesh on
the tourist map of India; and

(e) if reply to part (a) above be in
the negative, what are the reasons

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PUR-
USHOTTAM KAUSHIK): (a) to (d).
India js being projected overseas as a
holiday destination by highlighting its
varied tourist attractions. Although no
specific promotion 15 undertaken in
respect of a particular State, it may
be mentioned that the tourist attrac-
tions of Himacha] Pradesh are widely
publicised through the distribution ef
tourist publicity material such as fol-
ders, posters and through documen-
tary films.

(e) Does not arise,
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Commodities to be covered by Excise
Dutics Instead of Sales Tax

878, SHRI DURGA CHAND: Wil
the Minister of FINANCE be pleased
to state the names of the commodities
which are to be covered by the excise
duties instead of sales-tax?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): Additional excise
duties in lieu of sales tax are levied
at present on sugar, tobacco and tex-
tiles (other than silk fabrics). Sales
tax o grimacily o State levy undec
the Constitution and it is necessary,
therefore, to persuade State Govern-
ments to agree to the proposal to
allow sales tax to be replaced by
excise duties. This tesk has heen
undertaken and the Finance Minister
hag already had a brief preliminary
exchange of views with Chief/Finance
Ministers of 14 States. All the Chief/
Finance Ministers have stressed the
fact that saleg tax constitutes a large
proportion of the State tax rewvenue
and is an expanding and elastic source
of income and it has to be ensured
that the State does not lose financially
now as well as in future. Chief/Fina-
nce Ministers indicated that they
woulg send their detailed and formal
reaction to the proposal in due course
of time, Their reactions are awalted.

feere wor qerma ¥ oafapy it
o mrwet Wt wrer wrn
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Opening of new branches and
advances made by public and private
gector banks

983. SHRI K. SURYANARAYANA:
Will the Minister of FINANCE be
pleased to state:

(a) the number of new branches
opened since during the last three
years upto the end of June, 1977 by
public sector gnd private sector banks;
and

(b) the advances made by them fgor
various developmental activities in the
country i.e,, Agriculture, small indus-
tries and professionals and self
employed persons etc. during the
above pericd?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) The required in-
formation is given in Annerure-l.
[Placed in Library. See No. LT 1121/
.

(b) Availsble bank groupwise data
regarding advances to meglecteq sec-
tors as on the last Fridays of June
1975, June 1976 and March 1977 are set
ou! in Annexure II. (placed in Library.
See. No. LT 1121/77).

Loan to India by West Germany

984, SHRI RAJ KESHAR SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) whether West Germany has
agreed to extend loan to Indis;

(b) if so, the amount granted and
released; and

(c) the projects on which the
amount is likely to be utilised?
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Yes, Sir. At the
conclusion of the annual bilateral
negotiations between the Governments
of India and the Federal Republic of
Germany for assistance in the current
year, an agreement was signed in New
Delhi between the two Governments
on 14th October, 1977

(b) The Federal Republic of Ger-
many has committed an amount of
DM 360 nmullion (Rs. 135.72 crores) as
a loan to India for the current year
which has the following composition:

R« DN

Crores Million
Projects . B8 505 23%
Devel rnt Banks
(ICICT and IIC) 1 147 1
Capital Guoods . 3 3099 0
Commodines , ., 28 275 75
Debt Relie £ " - 11 310 a0

1357 720 N 360

(e) Apart from the purposes indi-
cated above, the project tranche of
DM 235 milhion will be utilised for the
following projects iz (i) The Neyvel
Lignite Corporation (DM 60 Million).
(n) The Gujaray Narmada Valley Fer-
tilizers Company (DM 56 mullon),
(m) The Trombay Thermal Power
Station (DM 85 million) and (iv)
Acqusition of an Oceanographic Res-
earch Ship from the Federal Republic
of Germany (DM 35 Million).

Terms and conditions of commitiee to
formulate APproach to Forelgn and
Domestic Tourism

986 SHRI RAJ KESHAR SINGH:
SHRI VASANT SATHE:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:
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(a) whether Government have set
up high level Committee to formulate
the Government approach to foreign
and domestic tourism;

(b) whether the Committee has
been set up; if 50, the terms of refe-
rence and its constitution; and

(c) 1if not, the reasons for the delay?

THE MINISTER OF TOURISEM ANP
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK). (a) to () Gov-
ermment propose 1o set up a high level
Commuttee to formulate a National
Policy on Tourism in respect of foreigm
and domestic tourism. The terms  of
reference, and the composition of this
Committee are under consideration
and the decisions in thig regard will
be ammounced shortly.

Steps to ensure Price Stability

988 SHRI RAJ KESHAR SINGH:
Will the Minister of FINANCE We
pleased to state:

(a) how far the problem of power
shortage and high rate of interest and
depreciation on the Capital outlay
have affected prices of various items
in the country; and

(b) the steps being taken to tackle
the above problems and to ensure
price stability?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H M. PATEL): (a) and (b)
It 1s not possible to isolate the impact
of any particular factor on the prices
of commodities. It 15, however, possi-
ble that power cuts, leading fo curtail-
ment of production, may have a ten-
dency to produce teinporary shortages
m the market, and hence, a rise
prices. The probler: of power shor-
tage 15 being tackled through creatiom

existing power stations and reducing
transmission and distrfbution loases.
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In so far as interest and deprecia-
tion are concerned, their incidence on
the cost of production is fairly small
Even so, interest rate levels are be-
ing kept under regular review and
modifications are being made as and
when the situation warrants, For
example, in May 1877 the Reserve
Bank directed the commercial banks
to reduce the interest rate on term
Joans for periods not less than three
years from the then existing ceiling
level of 14-15 per cent to 12.5 per
cent. Rationalisation was also intro-
duced in the deposit rate structure,
and the banks were advised to pass
on to borrowers the benefits of inter-
esy savings on deposits.

Denrness Allewance o Central Gov-
erhmeiit EmplOyees

8687. SHRIMATI PARVATHI
KRISHNAN:

SHRI DINEN
CHARYA:

SHRI K. A. RAJAN:
SHRI S. R. DAMANTI:

SHRI M. RAM GOPAL
REDDY:

SHR] KACHARULAL HEMRAJ
JAIN:

SHRI MANI RAM BAGRI:

SHRI YASHWANT BOROLE:

SHRI SUKHDEQO PRASAD
VERMA:

BHATTA-

DR. HENRY AUSTIN:
SHRI AHMED M. PATEL:

SHRI ARJUN SINGH BHA-
DORIA:

SHRI G. ¥, KRISHNAN:
SHRI VASANT SATHE:
SHRI SAMAR MUKHERJEE:
SHRI MADHAVRAO SCINDIA:

Will the Minister of FINANCE be
pleaseqd to state:

{a} whether the Centra] Govern-
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of Dearness Allowance to thelr
employees from August with the rise
in the consumer price jndex for the
period of 12 months going upto 312,50
in August, 1877;

(b) whether Central Government
Employees Organisations have appro-
ached the Government for immediate
grant of dearness allowanee; and

(d) it so, the details thereof and
Government’s decision thereon?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H M. PATEL): (a) and (e). (onse
quent on the 12-monthly average of
the consumer price index crossing 312
points at the end of August, 1977, the
Government have decided to grant an
instalment of additional dearness al-
lowance to the Central Government
employees with effec. from 1-8-1877.

(b) Yes, Sir

Token Strike by QMcers and
Employees ol Commercial Banks and
Reserve Bank of India

988. SHRIMATI PARVATHI
KRISHNAN:

SHRI SUKHDEO PRASAD
VERMA:

SHRI K. RAMAMURTHY:

Will the Minister of FINANCE be
pleased to state:

(a) whether the officers and
employees of tha commercial banks and
Reserve Bank of India went on a
token strike all over the country
during September, 1977 to press their
demands including revision of wages,
restoration of trade union 1ights and
of the right to bonus; and

(b) il so, the detmils thereof and
steps tuken by Government {0 gettle
their demands?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
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HReserve Bank of India has reported
that most of their workmen employees
and a large number of officers and
other employees in many of the cum-
merclal banks observed a day's token
stnke on 27th September, 1977 to
paess following demands —

Category Demands
1) Workmen em Demanding nego=
)ployeu m Clases  tated settlement
M, 111 and IV of of thuters of  de-
Reserve of mandy including
Twcha revmon of  pay
scales submutt d
their reprisen
:vme All India

1 wdaen

{u) Officers  na  Mamly tevting
sed banks and  agamst m
‘lntt llut of India tation ol the
Group Commtter
Report on stlndar

dusaton ol

sedley Allruwam e
and  perqumtcs of

fli ey 10 bauls
1) Othe:r  employecs Deman hng  revision
n many lthe »m f wapes  payment
nereial hanks ol honus and redied
of offi r beaers

u do 1 ade Lmon
wiik  luning ofhee
houis  (r ferred t
i the etoatn
of rade umon
rights)

=

The errployees in the Reserve Bank
uf India and many of the commercial
banks had also participated n the
piegramme of late attendance for
I hour and 2 hours respectively on
the 13th September, 1977

The Reserve Bank of India and the
Indian Banks Association are of the
“ikw that any revision of wages for
the woaakmen employees of these ins
titutions shouly awat the national
wage policy now under consmderation
of the Government

As regards standardusation of pay
scales, allowances and perqusites te
officers, Govt have accepted
the recommendations of the FPilla
Commuttee with certiln modifications
and have advised the nationalised
banks to initiate necessary steps for
their implementation

Report on Indirect Taxes

991 SHRI O V ALAGESAN
SHRI M KALYANASUNDA-
RAM

SHRI PRASANNBHAI
MEHTA

Will the Minister of FINANCE be
pleased to state

(a) whether Union Government
have received the Panel Report on in-
dnect taxes,

(b) if so the main recommenda-
tions of the report, and

(c) how many of them have heen
daccepted?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H M PATEL) (a) The Governn ent
has recently received Part I of the
final Report of the Indirect Taxat.on
Enquiry Committee Part II of the

final Report 1s however, yet to be
1ecelved

(b) As the Report relates to taxa
llon proposals among other things
the contents thereof are being treated
as confidential for the present

(c) Pary I of the Report 1s presently
under study and it 1s too early 10
indicate Government s acceptance ot
otherwisc of any of the proposals
contained therem

Conference of Indla’s Commercial
Representatives «tationed m East
European comntiries

982 SHRI O V ALAGES\N

SHRI PRASANNBHA]
MEHTA
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Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government had con-
vened a three day Conference of
India’s Commercial Representatives
stationed in East European Countries
from October 24 to review the pér-
formance of Indian irade in that re-

glon;

(b) if so, the gubjects discussed
therein; and

(c) the decisions arrived at?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPFLIES AND CcO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) Yes, Sir.

(b) and (c). The meeting reviewed
the present pattern of trade with the
East European countries and consi-
dered means to balance the two-way
trade. the role and functions of the
export promotion offices located ip
East Europe, and promotional meas-
ures pecessary to promole our exporis

1o East Europe.

Amount drawn from Foreign Exchange
Resources

963. SHRI O. V. ALAGESAN: Will
the Minister of FINANCE be pleased
1o state:

(a) what i the amount so far drawn
from out of Rs. 800 croreg proposed to
be drawn from foreign exchange re-
sources; and

(b) how was the amount so drawn
utilised and with what effect on infla-
tion?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRJ
H. M. PATEL): (a) and (b). Though
the Government did make provision
for use of foreign exchange resources
at p substantially enhanced level for
imports of mass consumption itemns
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such as edible oils, raw cctton ete..
there has not been any net draw down
of forelgn exchange reserves so fur
However, the undertaking of substan-
tlal import of mass consumption itemns
and the adoption of a llberal import
policy have helped in curbing infla-
lionary pressures in the economy.

Credit made avallable to Industrial
and other sectors from different souseres

994 SHRI O. V. ALAGESAN: Wil
the Minister of FINANCE be pleased
to state:

(2) the total gredit made available
to (a) large scale industry sector (b
small-scale industry sector (c) cottage-
industry sector and (d) agriculimeal
sector from different sources such us
(1) Government (a) Central and (b)
State; (2) financial institutions; ¢3)
Commercial banks (a) nationalised
and (b) non-nationalised; (4) coope-
rative institutions; (5) private lendimg;
and (6) any other for the last thoee
:r;;rs 1974-75, 1975-76 and 1978-77;

(b) the total value of productien
pertaining to the above four sechers
during each one of the above three
years?

THE MINISTER OF FINANCE ANL
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). Informm-
tion, to the extent available, in res-
pect of institutional sources of credil
to large and medium jndustry, smell
scale industry and agricuTtural see-
tors during 1874-75 and 1075-76 are
set out in (he Annexures I to BI
| Placed in Library. See No. LT 1122/
771. Complete data Tor 1976-77 bave
not yet become available except for
term lending Institutions.

Available data pertaining to the
value of production of Agriculture,
Medium ang Large Indusiry and small
scale industry for thy year 1974-75
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are set out below:

Sector Amount
(Ry. crores)

®Agriculture . . ., 27,47
*#Medium & Large Industry 20,389
**8mall Scale Industry . 5.710

Source ;
*National Incomr Statisics 1g6o-61 to
197475 (By C.8.0.

#¢Annual Hurvey of Industries 1994-75;
(By C.8.0.) Summary results for faclor
sector,

SHRI C. K. JAFFER SHRIEF :

Wil the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
stete:

{a) whether Government have re-
celved any complaint from (he Japa-
nege Government regarding the secu-
rify arrangements at Bombay Airport,
when the hijackers had boarded the
plane at Bombay; and

(b) it so, whether Government of
lpdia have conducted any enquiry of
their own as to how the hijackers had
boarded the plane from Bombay Air-
paxt?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHO-
TTAM KAUSHIK): (a) No, Sir.

(b) Does not arise; however, the
Government of India have already
ordered an investigation in the matter
and it is not yet complete.
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Ban on Works of Mao-Tee-Tung and
Journa] ‘Peking Review'

996. SHRI DINEN BHATTACHA-
RYYA: Will the Minister of FINANCE
be pleased to state:

(a) whether thery is ban on the
“Works of Mao-Tse-Tung” und the
Journal “Peking Review" under Sea
Customs Act Noliflcatin; and

(b) it so, whether Government are
considering to withdraw the ban on
this literature?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H M PATEL): (a) Import of “Works
of Mao-Tse-Tung” and the journal
“Pekmg Review” 13 prohibited under
the Customs Act, 1962

(h) The matter 15 under exdam:na-

tion

Import of Plasticizers

998 SHRI DINEN BHATTACHA-
RYYA: Will the Mmuster of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether large scale import of
plasticizers were permitted by Gov-
ernment;

(b) if so, whether it has led to
substantial idle capacity in the Indus-
try: and

(c) the steps taken by Government
to meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Most of the items of plas-
ticizers are already In the non-permas-
stble Lst for import However, in ac-
cordance with the general policy, ime
port of non-permissible items can e
made by the Actual Users upto 10 per
cent of the value of their licences for
raw-materials and components In the
ease of Regisiered Exporters, the im-



219 Written Answers

port of plaslicizers is allowed against
export of specific items only. Govern-
ment is not aware of any such large
scale imports.

(b) and (c). Do not arise.

Import of Rapeseed Oil from U.SA.
and Canada

999, SHRI K. LAKKAPPA: Will the
Minmster of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleaseq to stiate:

‘. (a) whether India imported rape-
sced ofl from US.A. and Canada;

(b) if so. the total rapeseed oil 1m-
ported so far;

(e} whelher this ool did noil prove
useful in the coumtry amil the rame
was later on slopped; and

(d) whether any enquuy was con=
ducted in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
LIvIL. SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b). Rapeseed oil is
r.ot separately classified in the Revised

Indian Trade Classification. It is
covered under the composite item
“Mustard oil  (ncluding Rape and

Colza wls)”., According to the provi-
sional figures (which are subject to
revision) for the import of Mustard
@l (including Rape and Colza nils),
there were no imports from the US.A.
during 1076-77 and imports from
Canadg amounied to 179 lakh Kgs.
wvalueq at Rs. 9.17 erores.  Figures for
Rapereed oil compiled manually from
the 'Duily Trade Returns' for April-
June, 1977 show tha! 14 lakh Kgs. of
Rapeseed oil, valued ot Rs. 0.91 crores,
was imporied from Canada during the
period. There were no imports during
this perioq of Rapeseed ofil from
USA.

(ry Refined  repeseed ofl continues
o be distribuleq by the State Govern-
ments {hrough fair price shops.
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(d). Does not arise.

In{ernational Gang of Ilashish Oil
Smugglers uncevered by Direclorate of
Revenue Intelligence

1000. SHRI C. K. CHANDRAFPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether an international gamg
of hashish and hashish oil smugglers
from Nepal to the U.S, through India
has been uncovered by the Directe-
rate of Rcvenue I[ntelligence of this
Ministry;

(b) whether it is a fact that a US.
diplomat was involved in this racket
by making wuse of his (diplomat's)
services for the transport of the con-
traband from Delhi airport to New
York; and

(c) what are the details and the
names of the persons arrested in this
regard and what further action is
being taken thereon?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) Yes Sir.

(b) No, Sir.

(¢) Recently, the Directoraie of Re-
venue Intelligence aided by the Drug
Enforcement Administration of the
United Stales have uncovereq and in-
ternational gung of hashish and hashish
oil smugglers which was operating bet-
ween Nepal and the U.B.A. through
India. By these operations, 41.1 kg. #f
hashizh, 36.05 kg. of hashish oil and
0.25 kg. of Ganja totally valued appre-
ximately at about Rs. 45 lakhs were
seized on the 14th October, 1077. The
leader of the international gang Mr.
Robert Russel Irwin and his wife were
arrested in the US.A.

Besides, the following three persons
from Kathmandu were also arrested o
India:—

1. Khagendra Sherchan.
2. Mohan Das Shrestha.
3. Bharat Rai.
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v A% Aw e 9w o7 wEw W
waf 35rE of v 37 o7 g gk
% W g 5 3o wmafe &
Wt ¥ 3w AW W vwEr o7 A

They were remanded to Customs cus-
tody upto 28-10-1977 They have
since Leen detained under the Conser
vation of Foreign Exchange and Pre-
vention of Smuggling Activities Act on
20=10-1977

1”22 hrs

QUESTION OF PRIVILEGE AGAINST
fFHRIMATI INDIRA GANDHI AND

OTHERS—conid
MR SPEAKER In view of the ap

peal hv the {wo Mimisters, are you re-

tonsidering your position, Mr. Gauri
Ehank wr Rar?

st T giwe o (Tefigr )
& wft wegds s s S
7 fis wsr ¥ odvE IO W AU AW
T & o A & wrete et
¥ wfr wamr wmze @A g ot 7@
TOgET 7 e £ e g
(% faam 220 & wad@ @ A@9A
o foar o1 G £ 1 TE @A W
A1 frAm forger ATR | g T dAe
fraw 226 7 0@ gaedT § Wi
reAE A 0T goer W v g e
A Aawetea wyee aor fa r awar
# 1 5 wAE, 1970 %1 ¥e Wifgw
&, Fer & g ¥ uw (e
fasyre 1 Wvw Fo@T A1 W7 AT
weT WEEH § WMo TRAATT fay wr
dwfern gem @ wafx &
4t | wafeo Smr fF Wi we
7 wgr fr fafirer  swefer Foiegmr
& TEeT wiuT g € T @, 1
g oawar § Wi e o ot 3
WEET Y | O¥ 39 TN %Y Tl awr
aydfen §, soawr w@w, afy ww g
AW wyg ?

MR SPEAKER: You can be brief. 1
Lave read the proceedings.

ot i siwr ™ . W O
7T ¥ g & & v g fe ot

wifgr a1 1 faw T ox fraw aww
t W owd a7 7 &t w0 qg Sre
S

MR SPEAKER You are not correot
It 15 in the agenda Please see the
agenda It reads

“ALSO further consideration of
amendments (prinied on separdte
Lst) moved on the 17th November,
1977

It 15 there Would you hike 1o say
anvthing else?®

ot 0 wwT oW . wrEarg ot
et & FEwy Y W ey Ay awh
I & TAT T GATL AT | AR

vy ¥ S o 9w wfd | W
TR WA ¥ O T €Y srawas
w § wggE FOm AT 1 WWT TR
winfom s 9§ fawes &) &war §
ot gu% Wt 7§ wowr g sEm
E) W9 wA R ey € WWe
fwfeaw ST o ¥ g g § A
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wg fear gadfer v F R @
swr &1 & wpn g oo o ww
s o | whew ot gew at §
we § | foar o fafise wma &
dnfers TR P A ewr § 1 o
wa § ag fafea w1 ¥ firgmen §
&Y W & WAl #Y sqreqr 9@ A
AN T W A€ ¥, WA F Ay
wrak g & wgw a1 % ag owE
wTwEr | We  wfgar ¥ W A o
s g R set B g @ E -

I am now reading oul the procee.i-
dings in question;

“Mr. Speaker; Dr., Ram Manohar
Lohia moved his motion to refer the
question of privilege to the Com-
mittee of Privilege, Dr. Ram Subhag
Singh moved another motion to the
effect that the House is of the opi-
nion that no breach of privilege or
contempt of the House has been com-
mitted by the Minister concerned.

A point of order was raised that
this motion moved by Dr.Ram Subhag
Singh was out of order ag it was in
the nature of an amendment to the
original motion of Dr. Ram Manchar
Lohia, and under rule 344(1) an
amendment has to be relevant to and
within the scope of the motion to
which it is proposed.

1 have heard all the points of view,
both for and against this point of
order. I am of opinion that rule 226
is a scli-contained rule. So far as
1the motions relating to the question
of privilege are concerned. Rule 228
reads as follows:

“If leave under rule 225 is granted,
the House may consider the question
and come to a decision or refer it to
a Committee of Privileges on a
motion made either py the member
who han raised the question of pri-
village or by any other member."
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This rule envisages that either one of
the two motions can be made under
this rule. The original motion of Dr.
Ram Manohar Lohia states that a
prima facie case of breach of privilege
has been made out and the matter
should be referred to the Committee of
Privilegeg for investigation. If this
motion ig voted down, it only means
that the matter is not referred to the
Committee of Privileges, and the subs-
tantive part of the question of privilege
namely whether a breach of privilege
or contempt of the House has been
committed remains, ang the House has
to give a decision on the merits of the
case.

Therefore, Dr. Ram Subhag Singh is
within his right to invite the House to
come o a decision whether any breach
of privilege or contempt of the House
has been committed.

T rule that both the motions are 1n
order and they should he put fo the
vote of House one after the other
First, Dr. Ram Manohar Lohia's rao-
tion will be put to the vote of the
House, and if it is not carried. then
Dr. Ram Subhag Singh': motion will
be put to the vote of the House.”

# oot § woww ey v Af
feqr & « 77 Sew W § Wk
w4t fwar war § oz & wam =g
qg wirz WE Y gEw W oswew
8 1 ga7 ¥ WX WY IEET ATOaT ¥
3 QA EIE oW
ag et % e gady oft¥e gart e
g fe 3a ¥ o< vamm wgw X *T
aser f A4 ¥ 1w grew dfew-
se ! N X grard | §9
fasf ¥ =qr & s 9a8) @ we ¥y
wifgz ar #Y w9t faar ? qwiwe
fagr s A& whes faay o
ey aff § €= gEe w1 i
o fag aff wsarary fax el
¥ qm ¥ foie W &, v @F
fs wamea oF a7 W oo &
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QUTHT W X X T wawd oy § )
qoEt ®T wyw  gEfEwmT ¥ @A
AT g1 WOw ag gh fw
feewt & aard & fFY woTl % g
WLl W AW gWT 1 W W
wredrr  afaa 91T SR FF @A o
Iwk we st fra oot AR
oY Bt W A¢T &1 a1 @edr g )
afeT gt Famr wmRd £ fe demat
Rt aor A g @ & woy
?ﬂfﬂﬂ‘aﬂfﬂ mg_—.

You cannot operate a carbuncle with a
wooden knife
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oreRfeer wvow § 1wty &
g wgar § fe gt a@ wrot w
w1 @ ) ag g vk @ sEw W
w et gk

SHRI VASANT SATHE (Akolo) Let
her be tried here We are willing to
bave her tried here Let us have It.
If you have the courage, bring her
Let us not argue on merits You prove
it here

ot wy fed (arer)  amEr oft
Ao T v AT & W o
7 o TyTaT § Wy, T @ &

MR SPEAKER. Even if both the
sides are agreed 1 may not agree, that
18 a different matter

SHRI VASANT SATHE The matter
15 before the House You have no
choice It 1s only the House which
can decide Rule 227 does not come m,
if that 13 what you mean

MR SPEAKER 1 have to decide whe.
ther 1t 1s 1n order or not Therefore,
1 am hearing It

St o wwT T e,
WU TF NV ¥AW §qT & WA

w g

SHRI D B CHANDRE GOWDA
(Chickmagalur) Is it for him to with-
draw or wat for the Speaker's nrder?

SHRI MOHD SHAFI QURESHI
(Anantnag) We have waited for three
days How much time do you want?
Why are you vacillating”

MR SPEAKER I am not vacillating.
I will give a full hearing to you

SHR!I MOHD SHAP! QURESHI:
You are giving an impression to us that
you only listen when there is shouting.

MR SPEAKER This is also shouting.
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SHRI MOHD. SHAPl QURESHL:
How many days will you take for giv-
ing a decision?

MR. SPEAKER: I will give a full
hearing to this side also.

Wt A e T WA TR,
g awers gaTe fra o) ) gy wfge )

21 s ggyuw fsfe & 9
s % fgr oF A ghoae
L L] gt ¥ armar €1, &few
U1K

fiedt Goedfenr € gwE T 8§,
g war A wifge o &few g
@ifrae Iead wrga & fe g g7
T ITE AR 7 WA ER IO AR
sarE W E

e W : s E, foew

ot 90 weT TRy ¢ wenw Wy,
% fed o fove g 1 wor fot
w1 fewr g arslt 7€ aver oy wgar
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Tt At & aw fem § fr ag T
T Wy g Wife ot qamw
W A SMraEt oW
¥ A & 9Tvg 97 gErt Ay i
ad A qw & wwr v 2y I wfe-
¥TT 9T, ¥ QERr  sAEc At |
™ IR g 1 gwifs & ey
v & sfoew o wow §
For habnuel criminals some unusual
process must be adopted.

&fe & anfire & § wodr s
W @ fe 3 fort o fader 8

I beg leave of the House 10 withdraw
my amendment.

MR. SPEAKER: Has Mr. Ral the

leave of the House to withdraw his
amendment?

SOME HON. MEMBERS: Yes.
SHRI VASANT SATHE: No.

MR. SPEAKER: Those who are for
withdrawal may please rise in theiwr
seats.

SEVERAL HON. MEMBERS rose

MR. SPEAKER: The leave 15 granted,

The amendment was by leave with-
draun

MR. SPEAKER: There are two more
amendments. One ig from Shri Roop
Nath Singh Yadav and other is from
Shri Vijay Kumar Malhotra, Are you
moving?

SHRI ROOP NATH SINGH YADAV
(Pratapgarh): I beg to move:

That in the molfon,—

For “a period of six months”
substitute “the current ses-
sion or by 21st of Decembat,
1977 positively”.
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BHRI VIJAY KUMAR MALHOTRA
(South Delhi). I beg to move

That in the motion,—
For “within a period of six
months" substitute “by Mon-

day the 16th December
1977

wsnd  WEEw  {R 4§ aend
aw wom & Wy fewd oft W WY
AwA ¥ IAY 6 WAA wT wAw fear
t) R | ET ks e
e e, 19 faesaw, 1977 @%
w am | foR % g e oA
W gHT X wT  HAEE qE grm
qg WTHE! §TX AXE ®AAT ¥ g
wrir, afer 3w ¥ ar2 g Ay feama-
WRET ¥ FWR 7 oS 1 W o
ofony o o f& s o
e o fres o 1 gEuTEE WY
7¢ A W oW o ) I wF §
gafar ¥ ow W &9 & fau T
aga &) e g o

s gEew, WY 5T %1 T,
FTH AN W) O §EIA N WY AT wR
FatagMram s g Kava®
A A At ¥ A W g f
Fwear g e s ww aAE )
SEETAT T, 1 wrRE qrE¥ ag wifew
Fft--38 ¥ ¥ fifad v son W

Y Y v v fear Ay o W
¥ W # gfee ¥ 37 o
W greE ¥ e aw d amd |

& wmer g e o o ow am™
st far mar, ot owe qw g
™ o sy fat few dre
7 uie e & A @ wrd,  fae
¥ Ay vy W g

Y

w L]
nigy ) g% FgrT W awer

Shrimaty Indira
Gandhs

B twow miR Y o et e
76 axg wgy w1 wver fagr ar @sw
1 9% g faar ad, acTE ¥
ax  fafafaforr w2 doear w2 )
wifgy ot g @ f5 ¢ grew F Y @@
9 F AT ¥ Ay g Hfew dar
afr fewr or wr ¥ few aw
fafred v mifsad & qrd @iz
¥ fag &, Y aga sgrar wrswAr ane
aft wm & fE WY e I
AT ATT FZA K AT A A &, A
TR AW ERg ST g | 9% §AA
23 fem=aT o= =9w0 | W wAA
wt frgg 19 faemax &1 w1 Wig,
&1 grIW FY TR a7 AFgAr FA &
forg &Y &1 frwr e it 1 et forg
% gz qQmTIE AT TEAT AgAT
gt

230

MR SPEAKER Now, there has been
a long discussion I first put the
amendments to vote There 18 Mr
Shyamnandan Mishras amendment

SHRI SHYAMNANDAN MISHRA
(Begusara1) I am nol going to make a
long speech. I am suggesting through
my amendment that after the words
*Shrimat: Indira Gandh”, the words
“and others' be dropped My first
reason 1s that the committal proceed-
ing 1s essentially a judicial proceeding
One must know clearly as to who are
the persons involved in this The hon
mover of the motion cannot say that
the entire world 1s Involved n this
We must know precisely who are the
persons involved and we must come to
a judgment about this in thig House
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intent, cannot be put on the persons
who have simply executed the order.
The execution of order cannot be said
to be an act, prima facie, which consti-
tutes a breach of privilege because
there was another person to give crder
for this.

For these two reasons, 1 would sug-
gest to the hon. mover of the motion
that he shoulj accept my amendment
that afte: the words “Shrimati Indira
Gandhi”, the words “and others”
should be dropped. If he has got some
persous {n mind clearly and he thinks
that he can establish a prima facie
case against them, he shoulg come be-
fore the House with those names.

MR. SPRAKER: Mr, Limaye, are you
accepting the amendment of Mr.
SBhyamnandan Mishra?

st wg fwad % €o T
iforg | ogr aw wwg w Aew &
woi fra % gRma & agwa agt Y aw
iy fsag Nt wafa § oy wpa o=
B ey | wr oy § it
w44 Y w7 799 faar amar § A ane-
T AY qEAH A WA & | gwig
wC A Y et g At gwe i

TERY E | T AT ¥ g F
g ATET AT EwAT 1wy A W
WO w oAl ger &1 Az Ome

O ¥ a N @@ ars for awy §
GHY qg AT EEAT R | AT WA WY
wrh g A ay Y ¥ e &
forg dare g forw F aaz S ww ¥ Tg
Wy, W gwA ¥ A diw A

MR. SPEAKER: Even if you give six
monzhs they can send a report earlier,
ot ny fovmd: e i aw
Oty wowk ) fafer ot a
$ 0 N wEw 8w A
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SHRI SOMNATH CHATTERJEE:

(Jadavpur): They can submit their
report within six months,

ot wy frmd g o wrr—sit
T fan oft ®7 ot qure § wy 47 N
LA Afrm AN Fregr b g &
¥ ¥ g ¥ § oK 3wk aw &
W gami § IX @rwre w7k & 0
I qAT w§ g |

T afes v war g

“My charge of contempt of the
House 1s against the following per-
sons:

(1) Mrs. Gandhi who directed raids
against the officers for collecting infor-
mation for Parliamentary Questions;

(2) Mr. Sen, the then Director of the
CB] who conducted these ralds on the
basis of fabricated charge. If neces-
sary, Mr. Bishan Tandon the then Joint
Secretary in the PM's Secretariat and
Mr, Shakdher the then BSecretary-
General, Lok Sabha, may also be asked
to testify. If found involved, they
should also be hauled up.”

I ¥ 3 & wurar 9 ww A
R § Afer W WA & ) o
wwan § vefay o wed” Frwar g
wd STy ! wrhd v
w1 ag § fs sarx sy el o Wy
fis o am T T w1 T W S
T FT ¥, ;W X wrw w4y fw



Fiedeer wonr § fir v wirdy s Frfed-
d @ ¥ Fw fewr st ot
w wifemY W oot oot @Rt
fravs geraem ) wagd s
Ty ST I I 6T A e fear

stwg fead : M aw ¢, &
nAY At e weATE WA WY
gy ¢ W qu faw dw w1 dfag,
g3 Wi qrow A

ot wat wmm nen (fesefy wav)

& ¥ WY ox Alfew fear gqr WX Q¥
qg faqa ot ¥ fegr ar 1 X @@
Mfew ¥ o 1w fag § —qF §7 =,
ox gfeer ot 1wl oo aew w51
@t wg DAy Afem o frfeec
w9 ¥ 4w, ¢ F o yrar e
g WY STy L, (voweTY)

MR SPEAKER' You have not moved
them You have agreed

SHRI KANWAR LAL GUPTA® But

my notices will go to the Commuttee of
Privileges

MR SPEAKER: That will go.

SHRI KANWAR LAL GUPTA" That
will go to the Committee of Privilages,
in any case

SHR! HAMKESH BAHADUR (Go-
makhpur): The privilege motion moved
by Mr. Madiu Limaye hag already
Hisen referred to the Committee of Pri-
vileges.

been moved
!houldllloh.ulm.dtothconmtt-
tee 3f Privileges because in that motion

SHRI KANWAR LAL GUPTA: Both
will be referred to the Committee of

considereq by the Commuttee of Privi-
leges and not beyond that That 18 my
contention Bo, whatever the resolu-
tion may be, it should govern all the
names mentioned 1n the notice

MR SPEAKER There has been
enough of discussion There ig an
amendment moved by Shn Nirmal
Chandra Jain He 15 not here today
All the same, he has moveq his amend-
ment and it is in the possession of the
House Therefore, I will first put his
amendment to the vote of the House
His amendment 18 After ‘Shnmat
Indira Gandhi’ msert ‘Shr1i R K
Dhawan and Shri D Sen' Is it the
pleasure of the House to accept the
amendment moved by Mr. Jain® I
suppose the House does not support it
Then I go to the amendment moved by

SOME HON MEMBERS: You put it
to the vote of the House

MR SPEAKER: Now I put the
amendment moved by Shri Nirmal
Chandra Jain to the vote of the House
The amendment was put and "ega
tived

MR SPEAKER: We go to the other
amendment moved by Shri Shyamman-
dan Mishra that is, delete the words
“and ethers”.

BHRI SHYAMNANDAN MISHRA:
It 1s for the Chair to decide whether
thcmﬂonumm—uilupnblo
of a judiclhel :determimation by the
Committee.
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MR, SPEAKER: The fact that I
have given the consent means that it
is in form.

Now, 1 put Shri Shyamnandan
Mishra's amendment to the vote of
the House.

The umendment was put gnd
negatived.

MR SPEAKER: Now I come to
the amendment moved by Shri Roop
Nath Singh Yadava. ..

SHR! ROOP NATH SINGH YA-
DAVA* 1 want to withdraw 1y
amendment. I sez't leave of the House
to withdraw my amcndment.

The 1menc~ent was, by leave,
unthdraw-,

MR SPEATIR. Now I come tc
Shri1 Viyay Kumar Ma'"~‘ra’s amend-
ment

SHRI VIJ/Y KU""AR MALHO-
TRA: I also want to withdraw my
smendment 1 beg leave of the House
to withdraw my .rendment.

The amendment wa., by leave,
withdraun

MR. SPEAKER
the mam motion.

Now I come tc

The question 1s:

“That the question of breach o
privilege and contempt of the House
against Shrimati Indira Gandhi an¢
others be referred to the Committe«
of Privileges with instructions t<
report within a period of sia
months.”

Those in favour will please say
‘Aye’.

SEVERAL HON. MEMBERS: ‘Aye’.

SONE MON. MIMBERS: No'.

Gandhi

MR. SPEAKER: The ‘Ayes’ have
it, the ‘Ayes’ have it, the ‘Ayes’ have
it. The motion ig adopted. (Inter-
ruptions). Are you pressing for a
Division? (Interruptions) I think
Mr. Sathe ;5 chullenging it. Now,
those 1n favour will please rise in
their seats....

SEVERAL HON.

Tose—

MEMBERS:

SHRI SAUGATA ROY (Barrack-
pore): On a point of order, B8ir.
Please do not make the Members of
Parbament behave like school boys.
Every time you are asking them to
stand wp....

MR. SPEAKER: When a woice
vote was taken, I think, Mr., Sathe
:hallenged it....

AN HON. MEMBER: No. He has
not challenged. Why do you make us

stand up like school boys? (Inter-
ruptions).
SHRI VASANT SATHE: [ do not

want a Division. There are only two
alternativeg in this House: (a) Voice
Vote, and (b) Division. Now, you
are introducing a third one, namely,
making them stand up. Next time
you wiall, perhaps, ask them to stand
ap on their benches.

SHR] SAUGATA ROY: They are
‘he ruling Party, Sir. Please do not
nake them stand up.

MR. SPEAKER: The motion is
idopted.

PROF. P. G. MAVALANKAR
(Gandhinagar): You have not asked
those who are against to get up.

MR. SPEAKER: They say that the
voice vote ig all right.

PROF. P. G. MAVALANKAR: Sir,
you asked us, namely, those who are
in fevour of the motion, to stand up;

e

and stood up. Now you should
ask fthose against to stand up.
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MR. SPEAKER: They have with-
drawn their objection. I declare, that
the motion is adopted. 7

The motwon wag adopted.

PROF, P. G, MAVALANKAR: 1
am on a pomnt of procedure. The
Chair put Mr. Madhu Limaye's mo-
tion to vote by a voice vote but be-
cause just one Opposition Member
sald that he challenges it, you, Sir,
asked those Members supporting the
motion to stand. (Interruptions).
We stood wup. Now, therefore those
against the motion should also be
asked to stand up.

MR. SPEAKER. I have already
declared the result and it 15 no more
open to discussion. I have declarcd
that the motion 1s carried.

Aty wie afeat weaw a0
(ot T ATOm® ) - BT 0% carme
wTF AT § {6 s W A o frdt
Y & A1 & fre arex faar i awar
¢! T oamEe wmw

SHRI JANARDHANA POOJARY
(Mangalore): Sir, I am on a point
of order, I draw your attention to
Rule 197. Yesterday I gave notice of
a Calling Attention motion for
t!l‘ e LR

MR. SPEAKER: There is no point
of order involved. This is not going
on record because you have not taken
my permission. Nothing about that
will go on record.

13 hre.
PAPERS LAID ON THE TABLE
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(Regulation of Refining and Price)
Control Order, 1077, published in
Notification No. 8.0, 602(E) in
Gazette of India dated the 1sy August,
1977, under sub-section (6) of gection
3 of the Essentia] Commodities Act,
1955. ([Placed in Library. See No.
LT-1091/77].

CorrecTION OF ANSWER TO S.Q. No.
492 patEp 15-T-77 mE. ExXTENSION OF
JAMMU AIRPORT

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): I beg
to lay on the Table a statement cor-
recting the answer given on the 15th
July, 1877 to a supplementary ques-
tion by Shri Mohd. Shafi Quresh: on
Starred Question No. 482 by Dr.
Karan Singh regarding extension of
Jammu Airport.

Statement

In the reply /to the supplementary
question by Shri Mohemmed Shafi
Qureshy, on the Starred Question No.
492 given m the Lok Sabha on the
15th July, 1977, it has been stated:

“That route is still under investi-
gation. The loss on the Delhi-
Jammu route is estimated at Rs. 27
lakh and 23 thousand. If this route
18 operated with Boeing the loss
wil] increase to Rs. 1 crores 65 lakh
and 45 thousand. Under guch cir-
cumstances I do not think that the
scheme can be taken up imme-
diately"”.

It has since been found that this
position is not wholly correct in so
far as the figures of loss are con-
E’d' The correct reply is as

er.

“That route is still under investi-
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Under such circumstances I do not
think that the scheme can be taken
up immediately”.

STATEMENTs SHOWING VARIETY.WISE
ALLOTMENTS oOr CoNTROLLED CLOTH TO
VARIOUS STATES AND RETAIL SHOPS

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUFPLIES AND CO-
OPERATION  (SHRI KRISHNA
KUMAR GOYAL): On behalf of
Shri Arif Beg, I beg to lay on the
Table—

(1) A copy each of the following
statements (Hindi and English
versions) : —

(i) Statement showing variety-
wise allotments of Controlled
Cloth to various States and to
Retail Shops out of October, 1876
packing (Allotted in November,
1975).

(ii) Statement ghowing variety-
wise allotments of Controlled
Cloth to vanous States and to
Retail Shops out of November,
1075 packing (Allotted in Decem-
ber, 1875).

(iij) Statement showing variety-
wise allotmenty of Controlled
Cloth to wvarious States and to
Retail Shops out of December,
1075 packing (Allotted in Janu-
ary, 1976).

(iv) Statement showing variety-
wise allotments of Controlled
Cloth to various States and to
Retaj] Shops out of January, 1976
packing (Allotted in February,
1876).

(v) Statement showing variety-
wise gllotments of Controlled
Cloth to various States and to
Retail Shops out of February,
1976 packing (Allotted in March,
1076).

{vl) Statement showing variety-
wise allotments of Controlled
Cloth to various States and to
‘Retall Shops out of March, 1876
packing (Allotted in April, 1976).
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(vil) Btatement showing varie-
ty-wise allotmenty of Controlled
Cloth to various States and to
Retall Shops out of April, 1076
packing (Allotted in May 1976).

(viii) Statement showing varie-
ty-wise allotments of Controlled
Cloth to various States and to
Retail Shops out of May, 1876
packing (Allotted in June. 1976).

(ix) Statement showing variety.
wise allotments of Controlled cloth
to various States and to Retail
Shops out of June, 1978 packing
(Allotted in July, 1976).

(x) Statement showing variety-
wise allotments of Controlled
Cloth to warious States and to
Retail Shops out of July, 19876
packing (Allotted in August, 1976).

(xi) Statement showing variety-
wise allotments of Controlled
Cloth to various Stateg and to
Retail SBhops out of August, 1976
packing (Allotted in September,
1976).

(xii) Statement showing variety-
wise allotments of Controlled
Cloth to warious States and to
Retail Shops out of September,
1876 packing (Allotted in Octo-
ber, 1976). [Placed in Library.
See No. LT-1088/77).

ANNUAL REPORT OF THE MARINE PRO-
pucrs ExroRT DEVELOPMENT AUTHO-
RITY, COCHIN ¥YOR 1974-76 anp CERTIFIED
ACCOUNTS OF THE AUTHORITY FROM
1972-78 7To 1075-78, TExTne CoM-
MITTEE (APPEAL TO THE TRIBUNAL)

AwmeEnpMENT RuLEs, 1877, £TC. ETC.

SHRI KRIBHNA KUMAR GOYAL:
I Yeg to lay on the Table:

(2) ) A copy of the Annual
Report (Hindl and English versons)
of the Marine Products Export Deve-
lopment Authority, Cochin, for the
year 10%4-78, under sub-sectign
(3) of seetion 22 of the Maring Pro-
ducts Exports Development Autho-
rity Act, 1978
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) showing
in laying the above Report
{Placed in Library. See No. LT-
1094/77].

(3) A copy each of the following
documenty (Hindi and English ver-
sions) under sub-section (4) of
section 19 of the Marine Products
Export Development Authority Act,

(iy Certified Accounts of the
Marine Products Export Develop-
ment Authority, Cochin, for the
year 1972-T3 together with the
Audit Report thereon.

() Certified Accounts of the
Marine Products Export Develop-
ment Authonty, Cochin, for the
year 1974-75 together with the
Audit Report thereon.

() Certified Accounts of the
Marnne Products Export Develop-
ment Authority, Cochin, for the
year 1974-75 together with  the
Audit Report thereon

(av) Certafied Accounts of the
Marine Products Export Develop-
ment Authority, Cochin, for the
year 1875-76 together with the
Audit Report thereon.

(5) A copy of the Textiles Com-
mittee (Appeal to the Tribunal)
Amendmient Rules, 1077 (Hindi and
Dnglish versions) published in Noti-
fication No. GSR. 1138 in Ganette
of India dated the Srd s
1977, under sub-section (3) of sec-
tion, 22 of the Tektiles Committee
Act 1003, {[Plced in Lidbrary. See
No. IT>L006/77].
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(6) A copy each of the following
Notifications (Hindi and English
versions) under gub-section (8) of
section 3 of the Essential Commo-
dities Act, 1955:—

(i) The Cotton Control (Third
Amendment) Order, 1978, pub-
lished in Notification No. S.0. 88
in Gazette of Indig dated the Bth
January, 1977.

(ii) The Cotton Textiles (Con-
trol) Amendment Order, 1077,
published 1n Notification No. 8.0.
322(E) 1n Gazette of India dated
the 10th May, 1977. [Placed in
Library See No. LT-1097/7T).

(7) A copy of the Annual Report
(Hind; and English versions) of the
Jute Manufactures Development
Couneil, Calcutta for the year 1978-
71, under sub-section (4) of section
7 of the Industries (Development
and Regulation) Act, 1951. [Placed
in Library, See No. LT-1098/77)

(8) A copy of the annual Report
(Hindi and Enghsh versions) of the
Jute Corporation of India Limited,
Calcutta for the year 1975-78 along
with the gudited Accounts and the
comments of the Comptroller and
Auditor Genera] thereon, under
sub-section (1) of section 619A of
the Companies Act, 1956. [Placed
in Library See No. LT-1000/77].

ANNUAL Rzpomr or TraDE MARKS
ReoIsTERY, BOmEAY ror 1976-77,
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(2) A copy each of the following
Notifications (Hindi and English
versions) under gub-section (6) of
section 8 of the Essential Commo-
ditieg Act, 1055 —

(i) The Refined Groundnut Qil
(Regulation of Reflning and
Pricey Control (Amendment)
Order, 1977, published in Notifi-
cation No. S.0. 610(E) in Gazette
of India dated the 18th August,
1877.

(ii) The Pulses and Edible Oils
(Storage Control) Order, 1077,
published 1n Notification No. S.0.
701(E) in Gazette of India dated
the 30th September, 1877.

(iii) The Mustard Oil (Price
Control) Order, 1977, published
in Notification No. §.0. 702(E)
in Gazette of India dated the 30th
September, 1077.

(iv) The Pulses and Edible Onls
(Storage Control) Amendment
Order, 1977, published in Notifi-
cation No. §.0. T19(E) in Gazette
of India dated the 14th October,
1977.

{(vy The Solvent-Extracted
0il, Deciled Mea]l and Edible
Flour (Control) Amendment Or-
der, 1977, published in Notifica-
tion No. G.SR. 637(E) in Gazette
of India dated the 10th October,
19717,

(vi) The Vegetable Oil Pro-
duct Producers (Regula'ion of
Refined Oil Manufacture) Second
Amendment Order, 1877, pub-
lished in Notification No. G.S.R.
841 (E) in Gazette of India dated
the 18th October, 1877. [Placed
in Library, See No. LT-1101/77].

(3) (i) A copy of the Standards
of weights and Measures (Packag-
ed Commodities) Rules, published
in Notification No. G.S.R. 822(E) in
Gazette of India dated the 20th
September, 1877, under sub-section

(4) of section 83 of the Standards
of Weights and Measures Act, 1976.

NOVEMBER 18, 1077
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(i) A statement (Hindi and
English versions) explaining rea-
song for not laying simultancously
the Hind| version of the above
Notification. [Placed in Library.
See No. LT-1102/77].

ANNUAL REPORT oOF RECISTRAR oOF
NEWSPAPERS TOR INDIA ox PREss N
Inpia, 2976

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI JAGBIR
SINGH). I beg to lay on the Table
@ copy of the Annual Report (Part I)
(Hindi and English versicns) of {he
Registrar of Newspapers for Indin on
Press in [India, 1976. | Placed m
Library. See No LT-1103/771

ANNUAL  REPORTS OF AGRICULTURAL
REFIxance anp DEVEWOPMENT  CORPO-
RATION, BOMBAY, DELHI FINANCIAL
CokporatioN, LiFg  INsukahcz CORPO-
RATION OF INDIA, ETC., AND NoOTIFICA-
TION UNDER CENTRAL ExcISEs Awmp
SaLt Act, 1944, Erc, ETC,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): 1 beg to lay
on the Table:—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Agricultural Refinance & Develop-
ment Corporation, Bombay for the
year ended the 30th June 1977 along
with the Audited Accounts under
sub-section (2) of seclion 32 of the
Agricultural Refinance and Develop-
ment Corporation Act, 1985. [Placed
in Library. See No, LT-1104/77)

(2) A copy of the Anmmal Heport
(Hindi and English versions) of the
Delhi Financial Corporation to-
gether with the Auditor's Report for
the year 1076-77 publisbed in Nol.
fication No. F. 6/2/77-Fin, (G) In
Delhi Gazette dated the 8th Septem-~
ber, 1977, under sub-section (3) of
section 38 of the Btate Financial
Corporations Act, 1051. [Placed in
Library. See No. LT-1108/77]
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(3) A copy of the Annual Report
(Hindi and English versions) of the
Life Insurance Corporation of India
for the year ended the 31st March,
1977 along with the Audited Ac-
counts, under section 20 of the Life
Insurance Corporation Act, 1956,
[Placed in Library. See No. LT-
1106/77]

(4 A copy of Notification No.
G.SR. 1046 (Hindi and English
versions) published in Garette of
India cdated the 6ith August, 1977
making certain amendments to the
Agricultural Refinance Corporation
(Issue and Management of Bonds
Regulations 1969, under sub-section
{5V of section 46 of the Agricultural
Refinanre and Development Corpo-
ration Act, 1963. [Placed n
Library. See No. LT-1107/77)

(5) A copy cach of the fcllowing
Notifications (Hindi and English
versions) under section 38 of the
Central Excises anj Salt Act. 1044:—

(i) The Central Excise (Seven-
teenth  Amendmen') Rules.
1977. published in Notifica-
{ion No, G.S.R. 1047 in Gazetts
of India dated the 6th August,
1977.

(ii) The Central Excise (Eighteenth
Amendment) Rules. 1977, pub-
lished in Notification No, G.S.R,
1048 in Gazette of India cated
the 6th August, 1977.

(i) The Central Excise (Nineieenth
Amendmeni) Rules, 1877, pub-
lished in Notification No, GS.R.
554(E) tin Gazette of India
dated the 6th August, 1977.

(iv) The Central Excise (Twenty-
third  Amendment) Rules.
1977, published in Notification
No. GSR. 1448 in Gazette
of India dated the 20th Octo-
ber, 1977,

(v) The Central Excige (Twenty-
fourth Amendment) Rules,
1977, published in Notification
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Na. GS.R, 1447 in Gazeite of
India dated the 29th October,
1877.

T1e Ceatral Excise (Twenty-
fiitth Amendment) Rules, 1477,
published in Notilication No.
G.8.R. 1448 in Gazette of India
dated the 29th Qctiober, 1077.
|Placed in Library. Bee No.
LT-1108/77)

(6) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 208 of the In-
rome-tax Act, 1961:—

(i) The Incometax (Fourth
Amendment) Rules, 1977, pub=
lished in Notification No, 8.0
640.E) in Gazetle of India dated
the 2Tth August, 1877,

(iiy The lacome-tax (Fifth
Amendment) Rules, 1877, pub-
lished in Notification No. 8.0
655(E) in Gazette of India dated

the 9th September, 1977,

(iii) The Income-tax (Sixth
Amendment) Rules, 1877, pub-
lished in Notification No, S.0.
67TT(E) in Gazette of India dated
the 22nq September, 1977.

(iv) The Income-tax (Seventh
Amendmert) Rules, 1977, pub-
lisheq in Not.fication No. 8.0.
720(E) in Gazette of India dated
the 14th October, 1877.

(v) The Income-tax (Eighth
Amendment) Rules 1977, pub-
lished in Notification No, S.0.
T30(E) in Gazette of India dated
the 18th October, 1977.

(vi)  Notification Nos. S.0.
3447 10 3476 published in Gazette
of India dateq the 5th November,

1977. [Placed in Library. See No.
LT—1109 & ’

(7) A copy of the Wealth-tax
(Thir4 Amexdment) Rules, 19877
(Hindi and English versions) pub-
lished in Notification No. 8.0. 711
(E) in Gazette of India dated the
14th October, 1977, under sub-sec-
tion (4) of pection 48 of the Wealth-

(vi

-

tax Act, 1087. [Placed ¢n Library.
See No, L'I‘--»Ilm/;'l].
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{8) A copy of Notification No,
G.SR. 687(E) (Hindl and English
versions) published in Gazette of
Indis dateq the 3lst August, 1977,
tssued under sub-section (8) of
rection 1 of the Government sav-

higg Certificates Act, 1950, [Placed in
Library. See No. LT~—111/77).

(9) A copy of the National De-
velopment Bonds Rules, 1877 (Hindi
and English versions) published in
Notification No, G.BR. 39 B.E) in
Gazette of India dated the 31st
August, 1977 under sub-section (8)
of sectlon 12 of the Governmenl
Savings Certificates Act, 1959 [Plac-
ed in Library, See No. LT-1112/77).

(10) A copy each of the ‘ollow-
ing Notifications (Hindi and English
versions) under section 17 uf the
General Insurance Business (Na-
tionalisation) Act, 1872:—

(i) The General Insurance (Ra-
tionalisation and Rewision of
Pay Scales and other Conditions of
Service of Supervisory, Clerical
end Subordinate Staff) Amend-
ment Scheme, 1877, published in
Notification No. 8.0. 2443 in
Gazette of India dated the Gth
August, 1077.

(ii) The General Insurance (Ra-
tionalisation of Pay Scales and
Other Conditions of Service of
Development Staff) Amendment
Scheme, 1977, publihed in Noti-
ficatlon No. 8.0, 2444 1n Gazette of
India dated the 6th August, 1977.

(lii) The General Insurance
(Rationalisation of Pay Scales and
other Conditions of Service of
Officers) Amendment Scheme,
1077, published in Notification No.
8.0. 2445 in Gazette of India
dated the 6th August, 1977, [Plac-

*  ed in Library., See No, LT—1113/
7).

(11) A copy each of the follow-
ing Nellfications (Hindi and Enghish
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versions) under section 159 of the
Customs Act, 1962:—

(1) GSR. 1043 published in
Gazette of India dated the 6th
August, 1977 together with an

tory memorandum.

(i) G.8.R. 583(E) and 584(E)
published in Gazette of India
dated the 22nd August, 1977 to-
gether with an explanatory me-
morandum.

(iii) G.S.R, 5804(E) publisned in
Gzatte of India dated the 26th
August, 1077 together with an ex-
planatory memorandum,

(iv) GS.R. 1131 published in
Gazette of India dated the 27th
August, 1977 together with an ex
planatory memorandum.

(v) G.8R. 812(E) published in
Guzette of India dated the 17th
September, 1877 together with an
esplanatory memorandum,

(vi) G.S.R. 1282 publishea in
Gazette of India dated the 24th
September, 1977 together with an
explanatory memorandum,

(vii) G.S.R. 1317 published in
Gazette of India da'ed the 1st
October, 1977 together with an
explanatory memorandum.

(viii) G.S.R. 1318 published jn
Gazette of India dated the 1st
October. 1877 together with an
explanatory memorandum,

(ix) G.S.R. 628(E) published in
Gazette of India dated the 1st
October, 1977 together with an
explanatory memorandum,

(x) GSR. 835(E) ang 636(E)
published in Gazette of India
dated the 7th October, 1477 toge-
;her with an explanatory memoran-

um.

(xi) GS.R. 1365 and 1366 pub-
lished in Gazette of India dated
the 15th October, 1677  tognther

dt:;.th an explanatory .memoran-
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(xii) G.B.R. M44(E) ang ©45(E)
published in Gazetts of India dated
the 16th October, 1977 together
with an explanatory memoran-
dum.

(xiii) G.S.R. 652(E) published m
Gazette of India dated the 26th
October, 1877 together with an
explanatory memorandum.

{xav) G.S.R. 686.E, and G67(E)
published 1n Gazette of India dat-
ed the 1st November, 1977 together
with an explanatory memoran-
dum,

(xv) G.S.R. 869(E) published in
Gazette of India dated the 1st
November, 1877 together with an
explanatory memorandum.

(xvi) G.S.R. 6T1(E) and 872(E)
published 1n Gazatte of India dat-
eg the 2nd November, 1877 to-
gether with an explanatory memo-
randum,

{xvy) G.S.R. 673(E) and 674(E)
published in Gazette of India dat-
ed the 3rd November, 1977 to-
gether with an explanatory memo-
randum.

(xviil) G.S.R £84.E) published in
Gazette of India dated the Tih
November, 1977 together with an
explanatory memorandum.

(xix) G.S.R. 687(E) published in
Gazette of India dated the Oth
November, 1877 together with an
explanatory memorandum.

(xx) G.S.R. No. 702(E) published
in Gazette of India dated the 15th
November, 1977 together with an
explanatory memorandum.

[Placed wn Library. See No. LT-1114/
771

(12) A copy esch of the follow-
ing Notifications (Hindl and Eng-
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lish versions) issued under the
central Excise Rules 1944: —

(i) G.S.R. 568(E) published in
Gazette of India dated the 12th
August, 1077 together with an ex-
planatory memorandum.

(ii) G.S.R. 569(E) to BT2(E)
published jn Gazette of India dat-
ed the 12th August, 1977 together
with an explanatory memoran-
dum.

(iii) G.S.R. 1101 published in
Gazette of India dated the 20th
August, 1977 together with an ex-
planatory memorandum.

(iv) G.S.R. 623(E) published in
Gazette of India dated the 26th
September, 1977.

(v) GS.R. 642(E) and 643(E)
published in Gazelte of India
dated the 15th October, 1977 to-
gether with an explanatory
memorandum.

(v1) G.S.R. 668(E) published in
Gazette of India dated the Ist
November, 1977 together with an
explanatory memorandum.

(vil) G.S.R. 1525 published in
Gazette of India doted the 5th
November, 1877 tocether with an
explanatory memorandum,

(viii) G.S.R. 686(E) published in
Gazette of India dated the 8th
November, 1977 together with an
explanatory memorandum.

[Placed in Library. See No. LT-1118/
7). t

SHRI ZULFIQUARULLAH: I beg
to lay on the Table a copy of Notifica.
tion No. 320/77-CE (Hindi and Eng-
lish versions) published in Gazette of
India dated the 18th November, 1877
issued under the Central Excise Rules
1944 together with an explanatory
memorandum.

[Placed in Library. See No. LT-1122/
71].
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13.03 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to ieport
the following messages received from
the Secretary-General ol the Rajya
Sabha:—

(i) “In accordance with the provi-
stons of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha. I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting helg on
the 17th November, 1977, agreed
without any amendment to the Lady
Hardinge Medical College and Hos-
pital (Acquisition) and Miscella-
neous Provisions Bil. 1977, which
was passed by the Lok Sabha at its
sitting held on the 14th November,
1m...

(ii) “In accordance with the provi-
sions of rule 111 of the Rules of Pro-
cedure and Conduct of Businesg in
the Rajya Sabha, I am directed to
enclose g copy of the Requisitioning
and Acquisition of Immovable Pro-
perty (Amendment) Bill, 1977, which
has been passed by the Rajya Sabha
at its sitting held on the 17th Nov-
€mber, 1977."

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE FROPERTY
(AMENDMENT) BILL

As PASSED BY RAIva Sasua

SECRETARY: Sir, I lay on the
Table of the House the Requisitioning
and Acquisition of Immovable Proper-
ty (Amendment) Bill, 1977. as passed
by Rajya Sabha.

o e r—

PUBLIC ACCOUNTS COMMITTEE
TwerLrts REPORT

SHRI KANWAR LAL GUPTA (Delhj
Sadar): I beg to present the Twelfih
Report of the Publice Accounts Come
-l'nl‘llo..,m Paragraphs relating to New
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Lines and Line Capacity Works includ-
ed in the Report of the Comptroller
and Auditor General ol India for the
Year 1874-75, Union Government (Rall-
ways).

COMMITTEE ON SUBORDINATE
LEGISLATION

SecoNp FREPORT

SHRI SOMNATH CHATTERJEE
«Jadavpur) I beg to present the
Second Report ot the Commitice ou
Subordinate Legislation

13.04 hrs.
RUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): With
your permission, Sir, I rise to announce
that Government Business in this
House during the week commencing
21st November, 1877, will consist of:—

(1) Consideration of any item of
Government Business carried over
from the List of Business for Friday,
the 18th November, 1977.

(2) Consideration ang passing of:

(i) The Banking Service Com-
mission (Repeal) Bill, 1877.

(il) The Enemy Property (Am-
endment) Bill, 1977,

(iii) The Advocates
ment Bill), 1077.

(iv) The Smith, Stanistreet and
Company Limited (Acquisition
and Transfer of Undertakings)
Bill, 1977.

(v) The Indian Iron and Steel
Company (Acquisition of Shares)
Amendment BIIl, 1977.

(Amend-
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(vi) The Gresham and Craven of
India (Private) Limiteq (Acquisi-
tion and Transfer of Undertak-
ings) BLUI 1977.

21t unlmpropuedtodhcun,on
Wednesday, the 23rd November, 1577,
the motion on the statement made by
the Minister of Railways on two
,serious train accidents,

SHRI SOMNATH CHATTERJEE
(Jadavpur): Sir, what ahout a discus-
sion on the Farakka agresment? Is it
coming next week? It ;5 very ympor
tant,

MR. SPEAKER: It is not coming
next week,

SHRI DINEN BHATTACHARYA
(Seerampore): Sir, I have glready
written to you and have submitted a
vailing attention notice about the grie-
vances of LIC employees. It was pub-
licly announced by the Janata Gov-
ernment and the Minister concerned
that all the wrongs done by the pre-
vious regime would be looked into gnd
rectified. The LIC employeeg were
gefting bonus as per the settlement
dated 24th July, 1874. This was, how-
ever nullified bv the previous Gov-
ernment. [ want that time may pleas,
b allotted for a discussion on this in
this House,

ATR SPEAKER: The matter is under
con<ideration and I will inform you.

SHRI DINEN BHATTACHARYA. 1
have already given you....

MR SPEAKER: I have got more
than 100 call attention motions. I
wiil examine,

SHRI DINEN BHATTACHARYA
Yesterday I wrote to you a letter....

MR. SPEAKER: You are quite
right. I have got a dozen letters.

SHRI DINEN BHATTACHARYA:
It thy matter is not taken up for dis-
Cussion.. (Interruptions) Let the gov-
ernn.ent come forward and....
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MR. SPEAKER: 1 gm examining
the matter,

SHRI DINEN BHATTACHARYA:
.+..88y that they will fulfi] the assu-~
rance which they gave 100 times be~
fore the elections and after the elec~
tiong that all these injustices will be
lookeg into and justice will be done.

MR, SPEAKER: The matter is being
looked into. It will be given due con-
siaeration and a decision will be taken
as early as possible.

Now the House stands adjourned to
meet agan alter lunch at 2.05 p.m.
13.06 hrs.

The Lok Sabha adimwurncd for Lunch

till five munutes pest Fourteen of the
Clock.

—

The Lok Sabha reassembled after
Lunch at five minutes past Fourteen
of the Clock.

[Mr, DFPUTY SPEAKER 17 the Chair]

ADVOCATES (AMENDMENT) BILL*

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANT!I BHUSHAN)" Sir. 1 beg to
move for leave fo introduce a Bill
further to amend ‘he Advocates Act,
1961.

MR DEPUTY-SPEAKER, The ques-
tion is . .. ..

SHR] VAYALAR RAVI (Chirayin-
kil): Sir, I have given a notice under
Rule 377.

MR DEPUTY-SPEAKER®  You
know the procedure. You mght
have given notice. Unless you are
permitted, you will not be allowed.
You have to act according to the pro-
cedure; this is not the way.

(Interruption)***

MR. DEPUTY-SPEAKER. It will
not go on record. You might have

*Published in Guzelte of India Ex traordinary, Part Il Section 2, dated

18-11-77,
“**Not recorded.
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given the notice. It does mot mean
you should immediately rise up and
talk about it. Nothing will go on
record.

Please resume your seal. You will
be told whether you are nllowed or
not allowed. The mioment you have
given the notice, it does omot mean
that you should get up.

1 will not allow it. 1 am very
sorry, This {8 nut the procedure in
the House. I will not allow this kind
of a thing. When you have given
notice, it will definit<ly be attended to.

The question is:

“That leave be granted o Intro-
duce a Bill further to amend the
Advocates Acl. 1961."

The motion was adopted.

SHR] SHANT] BHUSHAN- Sir, 1
intreduce the Bill

STATEMENTS
(AMENDMENT)

RE: ADVOCATES
ORDINANCE

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): Sir, [ beg to
lay on the Table an Explanatory
statement (Hindi and English ver-
sions) giving reasons for immediate
legislation by the Advcvates (Amend-
ment) Ordinance, 1977,

SHRI VAYALAR RAVI: Sir, just
hear me lor a minute.

MR. DEPUTY-SPEAKER: I am
sorry. 1 will not give you permis-
#slon. This is not the way. Flease
take your seat.
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SHR] VAYALAR RAVI: Please
hear me for a minute, Sir.

MR. DEPUTY-SPEAKER: Please
take your seat. ‘This 18 not the way.

1 have heard about il. You have
given notice under Rule 577. It s
being considered. Ag soon as it is
considered, you will be given either
permission to raise or not to raise,

So, please take your seat now. Let
the proceedings go on.

———

14.08 hrs.

BANKING SERVICE COMMISSION
(REPEAL) BIL!.*

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL)- I beg *o move for leave lo
introduce a Bill to repeal the Banking
Service Commission Act. 1375

MR. DEPUTY-SPEAKER: The ques.
tion is-
“That leave be granted to intre-
duce a Bill to repeal the Banking
Service Commssion Act, 1975."

The motion was adopted.

SHRI H. M. PATEL: I introducet
-the Bull,

STATEMENT RE: BANKING SER-
VICE COMMISSION (REFEAL)
ORDINANCE

THE MINISTER OF FINANCE
ANp REVENUE AND BANKING
(SHR] H. M. PATEL); I heg to lay
on the Table an explanatory stale-
ment (Hindi and Englith versions)
glving reasons for immediate legisla-
tion by the Banking Service Commi-
ssion (Repeal) Ordinance, 1977

14.09 hrs.

ENEMY PROPERTY  (AMEND-

MENT) BILL®

*Published in Gazette of Indis Extraordisary, Part II, section 2, Dated 18-11-7}
tinroduced with the recommendation of the President.
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): 1 beg to move for leave to intro-
duce a Bill to amend the Energy pro-
perty Act. 1886.

MR, DEPUTY-SPEAKER: The
question is:

“That leave be granted 1o intro-
duce a Bill to amend the Euemy

Property Act, 1968."

The wmnotion wasg arlopted.

SHR1 MOHAN DHARIA. I intro-
duce the Bill

STATEMENT RE: ENEMY PRO-
PERTY (AMENDMENT) CRDINANCE

wfemn st amios 9fw wix
wgeiien dmes & wa dat (st
T gWTAGE) : SIOETH [T,
¥ ures gaafay @ wa-aeaf (goreT)
wearzw, 1977 IO @ fawm
TATY FTA & FILO7 FATA ITAT OF
sqreamens  faxeor (fgf awr wgh
HEFTOT) WAT 9TH 9T T@AT § |
14.13 hrs.

MATTER UNDER 377

Nrws coveracr BY AIR anp TV, of
LoK  SAsnA PROCLEDINGS HE.  Lapy
Harpivor  Mingrin COLLEGE ¥TC.

@t waew W (wge) o
Imemw waRa, & we am sy,
TAY TEW & Q% OFUW W4 §IH4
gt 1w 377 % wertw 9 a¢y
st o1, a7 a9 Hamwa ¥ gy
g, weafur S awt AhE A
g samra et & Q@
wolY 7q ary § OF TwT A W gar

wog wdY 1 fer W ot sl
wrerarolt a1 gevy & seafew ot
T afi &)

2451 LS5,
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& ow  wngw fs wmw omder &

MR.DEPUTY-SPEAKER, Yes, you
gv on to the subject. It is in order.

377 & wenty
Y fagg g 327 @ §, SEE T
fedr fafaezz 7 agi 9 ufeam @
FEN T2 ) W EEIE ar w
%3 # | WY woar fawm wfew )

&t wOR A Smaw
#ErRT, FTREA WIT WETAET 6
e, waw § Wi F o famgyw fomr
& @ & SHE! 9§ w97 g W
g T 377 ¥ weada o) Sovw
2 awag tfF 14 aw w1 gew
JAET oW A OF §T@ WrEfwm s
T AT W.T 97 T w1 @ed St
st TwArTEw ¥ warfux far
st & S of o feg
Wiz zat fead & 7@ ATOETe €,
Ffaw guady &0 RLEET L van
gwr A | gEifE guw fead @

TEX TET o H¥a« G |

vt ol & gt g & swawr
¥ ow g Fd ot wETaTY &
T gfewr  gwaw o @i, @
&Y 9wy oF weary fgr 97 fv der
gfer & wxrm et g P



259 Motiter under
Rule 377

[y =t rm g )
BT A9 gAT WfET | IS UF e
wrEAr wrErerEr g o fE §9
qTH AN AT HOT FT B |

SHRI VAYALAR RAVI (Chirayin-
kil): 1 want to say something on that.

MR. DEPUTY-SPEAKER: Mr.
Ravi, you must know the procedure.
1 am SOITY You are unnecessarily 1ry-
ing to get up and want lo say ton.e
thing. But, Shri Bugri has been
pornutied.

wf wft T AW I
wEE, AW 7T A Haww Ag )
Fa%. T8 a7 e qr fe fa2wr
weg W TIEET ® AW & qary
W ®Y "l & A0 graEwd ¥
wry et A AT FerEE
w1 ATH IHA WAEN T | TE T4
WEWANT  q TEA 2T ¥ wara
gt TR AT A 13T € WwHRAC
W vy =ifen @, 3@ AET gwv
T | TH SFT WIGAATT T AT

e |

47 gdY AYE AW WrETIET 57
T & ag ot fowrae ¢ e ga
T IHA WA AT 992 4, 8wy
AT FTEHH G FL WGAT a9 FET
w¥i 4, FfET 9T 37 ST w1 °F ger
fear mut &, WA ¥ fawr €1 wgw
o fu @ WY WY TSN E AwTH
I AT AT, OF TN FAI, 0F Srr
m  ewy @ ¥ fear man @, fowr
& TN AN 80 Hiw qF AT
gwar & 1 & wwwa g fw ow avg
W A gEpla Wi agar w1 day
FowTaT TR )

st g e S vk T ey
A or wwg wTA ¥ Svfenw @
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& wgar wrgar § e o faweai & of
FE A wWEwWEAT & 1 WX
wrENETT  of wTa e #
GRTE &1 B&7 A0 wIAT 3, 3F FT
AT AgY F¥ar §, A1 g fegenw
& wifz wifzr feamT & qrg wwqra § )
dradt 4T gAY "R
TEE FATA 1 A oA ¥ %
wrEmACT ¥ w6 oafr qsr
ARAAAE R fFAr 3 )

§ #agar g v omaw s
" grEem 7 & qiraAT g war
¥ 77 dedr ur w7 P, Hfww gl
AT T B, AT WFAT AT F qUY TA@T
FIT 4 | Wig AT0 FE w7 WA
FTA 8, wAr AAd £ 78 ¥ =Avgaw
g f5 urizrow faew 1 gvma T A
=1fEm )

14.15 hrs,

MOTION RE: TWENTIETH. TWFNTY-
FIRST AND TWEN 'Y SECOND RE-
PORTS OF THE COMMISSIONER
FOR SCHEDULED CASTES AND
SCHEDULED TRIBES.

AND

DISCUSSION ON THE EMPLOYMENT
OF SCHEDULED CASIES AND
S({ HEDULED TRIBPES IN SERVICES
AGAINST RESERVED QUOTA—
contd,

MR DEPUTY SPEAKER: Now, we
take up further consideration of the
Motion moved by Prof. Madhu Danda-
vate and further discussion on the
employment of Scheduled Castes and
Scheduled Tribes. Shri C. N. Viswa.
nathan may continue his speech.

SHR] C. N. VISWANATHAN (Tirup-
pattur): Mr, Depuly Speaker, 8ir,
as I said yesterday, the same respunse
is shown today in ithe House regard-
ing this important Motion which has
been moved by Prof. Dandavate. We
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are talking so many things in the House
about the welfare of scheduled casics
and scheduled tribes bul even today
there is no response from poth s:des
of the House. Even ihe concerned
Minister—{he Home Minister and the
Minister of Stale in the Mimsiry of
Home Affairs—are nol present.

Mr. Deputy Speaker, Sir, the Un.
touchaniuty Act which 15 already in
exislence 15 not sufficient {o protect
the scheduled castes and scheduled
iribes, The Untouchability Act which
is prevailing now throughout India
does not glve severe punishment to
the persons who are oflenders under
this Act. The crimes under this Act
are iried only in second-class courts.
They should be tried in first-class or
in Sessions Courts.

Further, 1 would uke to draw the
attention of the House und also that
of the Government that we have to
ban first, the casle sysiem, Even many
Ministers here at the Centre and also
in the Slates ure having their caste
with their names. Fven the President
of India, Shri Sanjiva Reddy is having
his caste with his name, namely,
‘Reddy’. So we must ban the caste
system first. My party, Anna D.MK.
has taken a policy decision to this
effecl. So, 1 request this House and
also the Janata Governmenti that they
should adopt the same policy as has
been adopted by the Anna DMXK.
The Ministers are requesied not to
have their caste names with their
names, 'The elderly Members may
use their influence to this effect in
their respective parties. Even the top
level officers in the Government are
having the caste indication after their
names. Bul in the case of Harijans, they
do not have any indication after their
names so that they are surely identi.
fled that they belong to Harijan com-
munity. Therefore. the Government
should take immediate step to abolish
this system of indication of caste
after the names.

of SC & ST against Quota (Dis.)

Sir, another point is that the candi-
dates of various political partieg fight-
ing in the election must to allowed
only if they do not mention the caste
after their names. In regard to
untouchability. 1 may bring to your
kind notice that this system is still
prevalent in our couniry. 1f we want
to abolish the untouchability, we must
be reudy to do somthing good to the
nation, There is no use of talking
hours together on this subject in this
House.

Sir, In oupy State, some of our MPs
and MLAs were asked io remove the
caste indication after their names.
‘This is also one of the policies of our
party. Unless we abolish this caste
incdication after the names, we will
nut bhe able tp move forward in this
direction. Yesterday, Shri Faleirio
had correcily said, Sir that the Chief
Minister of Tamil Nadu is showing
the right way to other States for the
cause of Harijans. Hc had mentioned
how the Chief Minister of Tamil
Nadu was helping the Scheduled Caste
and Scheduled Tribes in his State, for
{he.r progress. 1lon'ble Depuly-Speaker
perhups knows that the Tamil Nadu
Chief Minister is called as M.G.R. ‘M’
stands for magnanimily. He had filled
the Rajya Sabha seat and that seat
has Leen filled by Shri Munuswamy,
a person helonging to Scheduied Caste.
There are so many other ways in
which M.G.R. has been helping the SC
ST people. The second word ‘G’
stands for generosity. He has given
many lakhs of rupees for the uplift-
ment of Harijans. The third word
‘R’ stands for royalty. In the matter of
royalty, the Tamil Nadu Government
is piving pension to the aged people
belonging to SC ST. In the same way,
Government of India should also give
at least Rs. 30/-per month as pension
to the aged people belonging to SC
ST. Otherwise, we will not be doing
natural justice.

Yesterday, Shri Mani Lal reported
in the House that many murders have
been committed recently by the upper
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caste people and no action hag been
taken by the police so far. Bince the
aggrieved persons are mostly SC ST
people, I would request the Home
Minister to take i'nmediate action and
protect the Harijans, It has been re.
ported that there has been an increase
in the atrocities committed on the
Harijans in Bihar and Orissa States.
The Government should give top pri-
ority to such offences and take im.
mediate steps and deterrant punish.
ment should be given to the offenders.
Bitting in Delhi, we will not be able
to know what is happening in other
parts of India, especially in rural
areas. In the rural areas even water
is not allowed to be drawn from the
common wells by the Harijans. We
are talking here so much for the
upliftment of the down-trodden and
the Harijans but when it comes to
the guestion of action wvery little is
done. The Government is not doing
enough 1o provide the basic necessities
like drinking water, housing facilities,
medical and educational facilities to
the SC ST. Yesterday aisc. I should
mention, no Cabinet Minister cared
to listen to the speeches of the*Mem-
bers about the difficulties of Scheduled
Castes and Tribes. ‘That is the ex-
ample. What is the use of talking in
this House? We must do some real
thinking. We must enact legislation.
We must have a commission in which
not only Harijans and Scheduled Cas-
tes will be there, but also all kinds
of people including other caste people
should be there, It should consider
concrete steps to be taken for them.
We are not caring for them at all
If things continue like that there will
be revolution by the people in India.
Only 35 Members were present Yester-
day: today there are hardly 36 or 37
persons in the IHouse....(Interrup-
tions) Yesterday Shri Mavalankar
spoke about inter.caste marriages. We
are proud to say that in 'Tamilnadu
the government is giving gold medals
for people who go in for intercaste
marriages; government is giving them
jobs and other facilities for their

NOVERMER 18, 1977 and Employment

of SC & ST against Quota (Dis.)
future life. In Tamilnadu the govern-
ment had also given houses for Hari-
jans. The Government of India is
not giving funds to shift Harijans
from huts to big buildings. Nearly
ten thousand families had been shif.
ted from huts to buildings in Tamil-
nadu and any Minister can see that.
We want that more funds should be
given to shift Harijans who are now
living in huts to be accommodated in
better houses. We are living in flats
and we do not think of Harijang who
are living in huts and under the trees,
It is the right time to think about
them. We must first give them lands
and houses. Another M.P. suggested
that lands should be given. How can
we give lands? There are a number
of persons in India having thousands
and hundreds cf acres. But the
Scheduled Castes do not have even one
acre of land to plough. In Tamilnadu
we have got the 15 standard acre
limit. The land ceiling must be fixed.

CHOWDRY BALBIR SINGH
(Hoshiarpur): Ceiling law ig there. it
is not enforced.

SHRI C. N. VISWANATHAN. They
are cheating others by benami transac-
tions. We are taking steps to get hold
of benami transactions and government
should take immediate steps to
enforce land ceiling and give land to
people who are tilling lands and shed-
ding their sweat working on land day
and night. They get Rs. 3 or 5 as
daily wages and the entire {ruit of
their labour is enjoyed by the owner,
zamindar and landlord who are living
in AC rooms. 80 per cent of the tillers
are Scheduled Caste people. It must
be done immediately by this govern-
ment; this is the proper time to do
this. If the Bill comes up here, no-
body will dare oppose it because any-
body who opposes will be identified
by people and people will say to him:
you are saying one thing and doing
another thing. Land ceiling laws must
come immediately to help Scheduled
Castes.
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SHRI SURAJ BHAN (Ambala):
What about your State services? There
is no reservation in promotions; It
is here in the Centre.

SHRI C. N. VISWANATHAN: Our
percentage is more than what it is in
other states. You can seée and com-
pare the figures, If the hon. Member
can prove it, we are ready to accept
the challenge. Do not think that our
Chief Minister. Mr. M, G. Ramachan-
dran has not done anything. He has
in fact given everything for the nation.
1 will accept the challenge if the
Member is giving correct information.

SHRI SURAJ BHAN: It is hard re-
ality that there is no reservation in
promotions in ‘Tamil Nadu Services.

SHRI RAGAVALU MOHANARAN-
GAM (Chengalpattu): Your statis-
ties is wrong. You are nol giving cor-
rect information. Let the hon. Mem-
ber understand how the things are
going on in Tamil Nadu,

tInterruplions)

MR. DEPUTY-SPEAKER: Please
take your seats.

SHRI C. N. VISWANATHAN: For
about six hours, we have been dis-
cussing this matter and we will dis-
cuss it for another 2 hours al<o, I would
request the hon. Minister and the Gov-
ernment to take some concrete steps in
the matter immediately. With these
words, 1 conclude my speech.

SHRI HITENDRA DESAI (Godhra):
May I know, when the hon. Minister.
will be replying to the debate?

MR. DEPUTY-SPEAKER: It is not
definite because we will be taking
up non-official business at 3.30 PM.

SHRI HITENDRA DESAI: Not
today.
" MR. DEPUTY-SPEAKER: Not today
in any case.

ot Wt qWe TRW  (wRW) :
W AW, WYgeE WTEN,
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STATEMENT RE, DAMAGE TO
RAILWAY TRACK ON SOUTHERN
RAILWAY DUE TQO CYCLONE

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Sir,
I rise to make a gtatement to apprise
the House of the widespread damage
to rallway track and suspension of
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train services on the Southern Rail-
way due to the cyclonic storm which
hit parts of Tamilnadu on November
11th and also of the gteps Lienig taken
by the Railways to rustore through
communications which are so vital for
the general flood relief work.

1, accompunied by the Member,
Engineering, Railway Board, and the
General Manager of Southern Railway,
visited the flood affected areas yester-
day and made an aerial survey of the
places where breaches in railway
track hud occurred disrupiing commu-
nications. 1 also inspected, on fcot, the
railway colonies and station yards in
the Tiruchirapalli arca, ) articularly
at Srirangam. During my aerial sur-
vey, 1 covered the sections fromTiru-
chirapalli to Thaniavur, Nagarpat-
nam, Nagore, Kodikkara:, Karaikkudi,
Dindigul, Samudran, Karur and back
to Tiruchirapali.

The cyclonic storm left a train of
destruction in its wake, Railway com-
munication lines were scriously dis-
rupled, rivers and stream in the Cau-
very basin flooded and the rallway
tracks flooded and breached at a

number of locations affecting rail
services {irom the night of the 11th
instant. Heavy damage was caused

to the irack, station buildings, etc.
especially Nagappatinam, Thiruvarur,
Kodikkarai, Pudur, Karur and Golden
Rock. A major bridge across Amra-
vati river, consisting of 20 spans of
50 ft. each, has been seriously damag-
ed and 6 piers along with their ad-
joining pgirders and track washed
away.. Flooding of track has occurred
at a number of Jocations between Vil-
lupuram and Tiruchchirapalli on the
main, as well as the chord lines, Ti-
ruchchirapalli-Dindigul, Tiruchchirapa
Ni-Karur and Dindigul-Palani
Sections. Extensive breacheg to track
around Tiruchchirapalf had isolated
Tiruchchirapalli from all directions. A
number of railwaymen’s colonies have
been inundated forcing the inhabitants
to take shelter on railway platforms
etc. About 25000 raillway familles



287 Damage from

[Prof. Madhu Dandavate]

have been affected. The estimated loss
to the Railways due to the cyclone is
approximately Rs. 1.5 crores.

As a result of the above damage,
train services on the following sec-

tions had to be suspended from 12th
instant:

() Tiruchchirapalli-Erode (B.G.)

(ii) Vridchachalam-Tiruchchi-
rapalli (M.G.) .

(iii) Tiruchchirapalli - Dindigul
(MG.)

(iv) Dindigul-Palani (M.G.)

(v) Vridhachalam-Salem (M.G.).
(vi) Mayuram-Karaikkudi (M.G.)
(vii) Thanjavur-Nagore (M. G.),
(viii) Thanjavur-Mayuram (M.G,
(ix) Tiruturaipundi-Kodikkarai
(M.G.)

1 am happy to inform the House
that due to the untiring efforts of the
Railwaymen, who have been working
round the clock, it has been possible to
restore hy yesterday throvgh communi-
ciatons between Madras ang Tirchchi-
rapalli and to Madurai via Karakkudi
and Manamadural. This restoration,
which has been done in record time,
will greatly assist the Civil authori-
ties in the distribution of essential
commodities such as foodgrains, POL
products etc. Restricted  Passenger
train services have also been introduc-
ed on these sections.

The Tiruchchirapalli-Dindigul Sec-
tion, which has heen damaged at va-
rious places along the track, with
lengths of breaches uggregating to §
kms, in a stretch of 50 kms. will be
restored in three to four weeks time.
On the Broad Gauge section between
Erode and Tiruchchirapalli temporary
bridging work will be taken up in
hand on the Amravati river. This will
be completed in 4 weeks' time so that
rail traffic on this section can be
restored. After my inspection of the
flooded railway colonies, I am satis-
fied that prompt relief measures have
been taken by the Railway Adminis-
tration to alleviate the sufferings of
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the affected railway staff, Advance pay
has been given to needy employees
and 1 have also sanctioned Rs. 1,00
lakh from the Railway Ministers’ Re-
lief Fund and other Railway Welfare
Funds, which will be utilised for the
relief of the worst affected class IV
Railway employees. !

On return to Madrag from my visit
to the flood affected areas, I met the
Chief Minister of Tamil Nadu, Shri
M. G. Ramachandran, and apprised
him of the progress in the restoration
af all rail communications. I have also
assured him that the Union Govern-
ment will render all possible assis-
tance to the people and Government
of Tamil Nadu in meeting the situation
created by the cyclone and
floods. Honourable Members are aware
that some more colleagues of mine in
the Union Cabinet are visiting the
State and an official team will also
go there to assess the damage and re-
commernd the quantum of assistance
As far as the Raiiways are concerned,
I may assure the House that all pos-
sible efforts are being made to restore
normal train services as expeditiously
as possible.

SHRI SAMAR MUKHERJEE (How-
rah): There is & disturhing news that

another cvclone 1s likely to strike
Madras coast today.... (enterrup-
tion.)

MR. DEPUTY-SPEAKER: 1/ all of
you persist in speaking, nothing will
ro on record. Nu discussion on the
statement,

PROF. MADHU DANDAVATE:
Sir, 1 do not want to disturb the pro-
ceedings. but the anxiety being ex-
pressed by my colleague. Shri Mukh-
erjee, is a genuine one and people
are very much worried. The news had
appeared that a cyclone is Iikely to
hit Madras by this evening. That was
the newspaper report. I was in Mad-
ras yesterday. On the previous day,
the same ing was given. And our
Jatest information is that the cyclone
is at a distance of 250 miles from



SC. & §T.
" s Report (M) and

Commissioner
Madras and all precautions are being
taken Ly the State Government to sce
that necessary action is taken,

BHRI C. N. VISVANATHAN (Ti-
ruppattur): I talked to th e Chiet
Minister this morning, Is the hon. Mi-
nister giving us the afternoon news?

PROF. MADHU DANDAVATE:
Yes.

SHRI C. N. VISVANATHAN: Then
it is all right

PROF. MADHU DANDAVATE:
This is the latest news that I got 10
minutes ago

15.26 hrs,

MOTION RE:TWENTIETH, TWENTY-
FIRST AND TWENTY-SECOND RE
PORTS OF THE COMMISSIONER FOR
SCHEDULED CASTES AND SCHE
DULED TRIBES

AND

DISCUSSION ON THE EMPLOY-
MENT OF SCHEDULED CASTES
AND SCHEDULED TRIBES
IN SERVICES AGAINST RESERVED
QUOTA~—Contd.

St aw & gurd  (Qwer):
Jurere WEe |, wafe afr e
wgfor wronfe wfawre ¥ feid o3
& woeft 7 anfee wvwar g g

foiE 5 wgrmar & e o ey
aygfea afe e sepfe aanfar
- fa g, IaE oft A A E e
g o o @Y fawrr ¥ W, aw
ORI X A FC 797 qOFR A o7 fogR
Wt femr ¥, 37 & o grmw W@
ofr €efr e oY, g gt @ o

% wwr gIC & AT s
§ wwy o e e gfomt @
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SC & ST against Quota (Dis.)
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[y < e gwrdr)
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2 ey gt o s @ @
g Baoex ¥ oA wgw g TE
wr of Prardy Av o agd 2w
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& oo 8, T §IE frem AR
FEM O I 1 qg A v
w99 T wd 7 g 6K FEET
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MR, DEPUTY-SPEAKER. I think
he can vontinue on the next day,

1%

MR, DEPUTY-SPEAKER: Now it 18

8.30 p. m. We take up the private
Members' Busmess. Shri Yadven-
dra Dutt,
1529 brs.

COMMITTEE ON PRWWATE MEM-
BERS, BILLS AND RESOLUTIONS

Sixtn Reronrr

SHR] YADVENDRA DUTT (Jaun-
pur): I beg to move:

“That this House do agree with
the Sixth Report of the Committee
on Private Members' Bills and Re-
solutions presented to the House on
the 18th November, 1077."

MR, DEPUTY-SPEAKER- The ques-

Yion is; "

“That this House do agiee with
the Sixth Report of tke Cuiinitige
on Private Memoers' Bills tnd Re-
solutions presented to the Huuse on
the 18th November, 1977."

The motion was adopled.
MR. DEPUTY-SPEAKER: Now,
Bills to be introduced. shri Chandrap-

pan.
1539 hrs.
COCONUT BILL*
SHR] C. K. CHANDRAPPAN

(Cannanore)- 1 beg io move for leave
to introduce a Bill 1p provide for the
establishment of a Beard ot the deve-
lopment, promotion and protection of
the coconut cultivaliosn snd to sel up
coconut  based indus'ries and for
these purposes 1o ievy a cess to cicdte
a coconut fund and for matlerg cun-
nected lherewith.

MR, DEPUTY-SPEAKER The
question js:

“That leave be mranted to intro-
duce a Bill to provide for the esta-
blishment of a Board for the deve-
lopment, promotion and protecltion
of the coconut coltivaithn wnd 4
set up coconut ased industvies
and for these purposes to levy a
cess 10 create a coconut fund wnd
for matters coanected therewith.'

The motion was adopted.

SHRI C. K, CHANDRAPPAN: 1
introducet the BilL

*Published in Gazette of IndiaExiraordinary, Part II, section 2, dated

18-11-77.

tIntroduction with the recommendstion of the President.
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CHILDREN, STUDENTS AND YOU-
TH (RIGHTS AND WELPFARE) BILL#

SHRI C. K CHANDRAPPAN
(Cannanore): I beg to move for leave
10 introduce a Bill to provide for the
establishment of a Boari to sateguard
the rights of children, sludents end
youth, to look after their welfare and
to levy a cess and for maiters connect-
ed therewith.

MR, DEPUTY-SPEAKER, The
question 18:

“That leave be grantei 1o iniro-
duce a Bill lo provide for the c-la-
blishment of a Doard {o  safe-
guard the rights of children. stu-
dents and Youth, 1o look afier their
welfare and 0 levy a cess ang for
matters connected thcrewith.”

The motion w.as agopted.
SHRI C. K. CHANDRAPPAN. 1
wntroducei the Bill

CONSTITUTION (AMENDMENT)
BILL*

uUnsertion of New Artwcle 3424)

SHRI C. K. CHANDRAPPAN
{Cannanore): I beg to move for leave
to introduce a Bill further tp amend
the Constitution of India.

MR. DEPUTY-SPEAKFR. The
Qquestion s:

“That leave be granied to iniro-
duce a Bill further to smend the
Constitution of India.”

The motion was adopted.

SHRI C. K, CHANDRAPPAN:
1 introduce the Bill

CONSTITUTION
BILL

(AMENDMENT)
L ]

(Insertion of New Article 5264)
SHRI C. K. CHANDRAPPAN
(Cannanore):I beg tomove for leave
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to introduce a Biil further o amend
the Constitution of India.

MR. DEPUTY-SPEAKER: The
qguestion is:

“That leave be granted 1o Irtro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
SHRI C, K, CHANDRAPPAN: I
Introduce the Bill,

INCOME-TAX (AMENDMEN1) BILL*
(Amendment of Section 10)
SHR] KANWAR LAl, GUPTA

(Delhi Sadar): I heg to move for
leave to introduce a Bill further to

amend the Income-lax Act, 1961.
MR. DEPUTY SPEAKLR: The
question is:

“That leave be grantea to intro-
duce a Bill further {0 amend the
Income-tax Act, 188"

The motion was adopted,
SHRI KANWAR LLAL GUPTA:
introducet the Bill,

ANDAMAN AND NICOBAR
ISLANDS (ALTERATION QF NAME)
BILL#*

SHRI SAMAR GUHA (Contai), 1
beg to move for leave to introduce
a Bill to rename the Andaman and
Nicobar Islands as Shahid and Swa-
raj Dweep,

MR. DEPUTY-SPEAKER. The
question is:

“That leave be granied to intro-
duce a Bill to rename the Anaaman
and Nicobar Islands as Shrhid and
Swaraj Dweep.”

The motion was adopted.
SHRI SAMAR GUHA: I introducet
the Bill.

*Published in Gezelte of India Extraordinary, t%art II, section 2, dated

18-1117.

TIntroduced with the recommendation of the President,
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SALARIES AND ALLOWANCES OF
BILL*

SHRI P. K. DEO (Kalahandj): I
beg to move for leave to Introduce
a Blll to consolidate and amend the
law relating to the salaries and al-
lowances of Ministers.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to iniro-
duce a Bill to consolidate and amend
the law relating to the sslaries
and allowances of Ministers.”

The motion was adopted.

SHRI P. K. DEO: | introduce? the
Bill.

HIGH-COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT
BILL*

(Insertion of New Section 23E)

ot Wity sene mht (ayoew)
T yeary T § 5 wox =rgem
aade  (Far ¥ wat) wfafas
1954 ¥1 917 FwiET FA 717 fog-
TF E1 T e 57 spata A
T |
MR, DEPUTY-SPEAKER:  The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
High Court Judges (Corditions of
Bervice) Act, 1954.

The motion was adopted.
ot g @it ;o frdre Y
[eafre #3AT § 1

NATIONAL HIGHWAYS (ANEND-
MENT) BILL*
(Amendment of Section 2)

SHR] P. RAJAGOPAL NAIDU
(Chittoor)* I beg to move for leave

— ————t

Bills Infroduced 296

lo introduce a Bill further to amend
the National Highways Act, 1955

MR. DEPUTY-SPEAKER; The
Question is.

“That leave be granted to intro-
duce a Bill further to amend the
National Highways Act, 16%8."

The motion 10as adopted.

BHRI P. RAJAGOPAL NAIDU:
I introduce the BillL

CONSTITUTION
BILL*
(Amendment of Eighth. Schedule)

SHRI CHITTA BOSU (Burassl): I
beg to move for leave to introduce a
Bill further to amend he Constitu-
tion of India.

MR. DEPUTY-SPEAKER: The
question 182

(AMENDMENT)

“That leave be granted to Intro=
duce a Bill further to amend the
Constitution of India.”

The motion twas adopted.
SHRI CHITTA BOSU: 1 introduce
the BilL

INDUSTRIAL DISPUTEg (AMEND-
MENT) BILL#*
(Amendment of Section 12)
SHRI P. RAJAGOPAL NAIDU
(Cnittoor): I beg to move for leave
to introduce a Bill further to amend
{he Industrial Disputes Act, 1947,

MR. DEPUTY-SPEAKER: The
quesiion is:

“That leave be granied to Intro-
duce a Bill further to amend the
[nrustrial Disputes Act, 1947."

The motion was adopted,

SHRI P. RAJAGOPAL. NAIDU: I
introduce the Bill.

= mm— —— ——— ——

" Published in Gozette of Indla Extraordinary, Part I, se:tion 2, dated

18-11-71.

Hairoduceq with the recommen:ation of the President.
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WORKMENYS COMPENSATION

BILL®

(Amendment of Section 2)
SHRI P. RAJAGOPAL, NAIDU
(Chittoor); 1 beg 10 move for leave
to introduce a Bll) further to amend
the Workmen's Compensation Act,
1023.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granied to intre-
duce @ Bill further td amend the
Workmen's Compensation Act, 1623."

The motion wos adopted.
SHRI P. RAJAGOPAL NAIDU- 1
introduce the Bill,

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL#
(Amendment of First Schedule)
SHRI K, T. KOSALRAM (Tiruchen:
dur): I peg to move for leave to intro-
duce @ Bill further to amend the
Code of Criminal Pracedure, 1073."
MR. DEPUTY-SPEAKER: The

question is:

“That leave be uranted to intro-
duce a Bill furibher te amend the
Code of Crimina]l Procedure 1973."

The motion wag adopted.
SHRI K. T. KOSALRAM: I intro-
duce the Bill.

TOBACCO BOARD (AMENDMENT)
BILL*

(Amendment of Section 4)
SHRI P. RAJAGOPAL NAIDU
(Chittoor): I beg to move for leave to
introduce a Bill to amend the Tobacco
Board Act, 1075.
MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to amend the Tobacco
Board Act, 1978."

The motion was adopted.
SHR1 P, RAJAGOPAL NAIDU: 1
introduce the HIlL

—
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CONSTITUTION (AMENDMENT)
BIIL*
(Substitution of article 339)
SHRI K. RAMAMURTHY (Dharma-
purl): I beg to move for leave to intro-

duce a Bill further to amend the
Constitution of India.
MR. DEPUTY-SPEAKER: The

question is:
“That leave be granfed to intro-

duce a Bill further to amend the
Constitution of Indla.”

The motion was adopted.

SHRI K. RAMAMURTHY: [ intro-
duce the Bill.

CONSTITUTION (AMENDMENT)
BILL*
(Amendment of Seventh Schedule)
SHRI K, T KOSALRAM (Tuiru-
chendur): Ibegto move for leave to
introduce a Bill further to amend the
Constitution of India.

MR. DEPUTY-SPEAKER. The
question is:

“Thai leave be granied to intre-
duce a Bill further to amend the
Constitution of India.”

The motion was udopted.

SHRI K. T. KOSALRAM: I intro-
duce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 341, and 342)

SHRI PURNA SINHA (Tezpur):
I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI PURNA SINHA: 1 introduce
ibe BilL

*Published in Gazette of India Extraordinary, Part IL section 7, dated

18-11-77.



209
STITUTION (AMENDMENT)
S BILL*

(Substitution of Chapter I of Part
XV, etc.)

SHRI K. RAMAMURTHY (Dharma-
puri): 1 beg to move for leave to
introduce a Bill further 1o amend the

Constitution of India.
MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further o amend the
Constitution of India"

The motion was adopted.

SHR! K. RAMAMURTHY: I intro-
duce the Bill.

MR. DEPUTY-SPEAKER: Iiem
No. 26, Shri D. D. Desm—absent.
Item 27, Shri P. K. Deo.

DECLARATION AND  PUBLIC
SCRUTINY OF ASSZITS OF MINIS-
TERS AND MEMBERS OF
PARLIAMENT BILL®
SHRI P. K. DEO (Kalahandi): 1
beg to move for leave to introduce a
Bill to provide for declaretion and
public scrutiny of assols of Ministers

and Members of Parliament.

MR. DEPUTY-SPEAKER  The
question 1s:

“That leave be granted to intro-

duce a Bill to provide for declars-

tion and public gerutiny of assets
of Minigters and Members of Parlia-

ment.”
The motion was adopted.

SHRI P. K. DEO: 1 introduce the
Bill.

REGISTRATION OF POLITICAL
PARTIES AND PUBLICATION OF

Bills Introduccd NOVEMBER 18, 1077
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THEIR ANNUAL ACCOUNTS RILL*

SHRI P. K. DBO (Kalabandl); I
beg lo move for leave to introduce a
Bil| to make provision for campul-
sory registration of political parties
under the Socleties Registration Act,
1860 and publication of their audited
annual accounts.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granterd to intro-
duce a Bill to make provision for
compulsory registration of political
partieg under the Societies Regist-
retion Act, 1860 and publication of
their audited annual accounts.”

The motion was adopted,

Bi[slmu P. K. DEO: I introduce the

CONSTITUTION (AMENDMENT)

BILL*

(Amendment of article 13, ommsnion
of article 324, eir.)
it qww wary wai (dw) ¢

IneR qgven, ¥ wema wen f
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MR DEPUTY-SPEAKER: The
question ls:

“That leave be granted to intro-
duce a Bill further to amend the
Conatitution of India.”

The motion way adopted.

ot weqwa e wat : & firduw
®1g7arier v £

CROP INSURANCE CORPORATION
BILL*

SHRI RAMAMURTHY (Dharmapuzl)
I beg to move for leave to introduce

*Published in Gazelte of India Extraordinary, Part II, Section 32,

dated 18-11-77.
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a Bl to provide for the esatkiishment
of a Crop Insurance Corporation for
the purpose of under taking the busi-
ness of crop insurance so as to protect
the interests of small farmers from
loss due to unavoidable causes,

MR. DEPUTY SPEAKER The
question is:

“That leave be granted to intro-
tluce a Bill 1o provide for the esta-
blishment of a Crop Insurance Cor-
poration for the purpose of unter-
taking the business of crop insurance
50 as to protect the intersts of small
farmerg from loss Aue 1o unavoidable
causes.”

The motion wag adopted, .

SHRI K, RAMAMURTHY. [ niro-
ducet the Bill

CONSTITUTION (SCHEDULED
CASTES) ORDERS (AMENDMENT)
BILL*

SHRI G. S. REDDI (Miryalguda) I
beg to move for leave tov introduce a
Bill further tp amend the Constitutin
(8cheduled Castes) Order. 1950, the
Constitution (Scneculed Castes) (Umon
Territories) Order, 1951, the Constitu-
tion (Dadra and Nagar Haveli) Sche-
duled Castes Order, 1962, the (“onsti-
tution (Pondicherry) Scheduled Castes
Order, 1964 and the Constiiution, (Goa
Daman and Diu) Scheduled Castes Or-
der. 1968,

MR DEPUTY-SPEAKER: The
question is:

“That leave be granted (o intio-
duce a Bill further to amned the
Constitution (Scheduled Castes) Or-
der, 1950, the Constitution (Schedul-
ed Castes (Union Territyries) Order,
1951, the Constitution (Dadra and
Nagar Havell) Scheduled Castes
Order 1962, the Constitution (Pondi-
cherry) Scheduled Castes Order,
1064 and the Constitution (Goa,
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Lamen and Diu) Scheduled Castes
Order, 1088."

The motion was adopted.
SHRI G. 8. REDDI: I introduce the

Bill.

MAINTENANCE OF INTERNAL SE-
CURITY (REPEAL) BILL*
SHRI CHITTA BASU (Barasat): I
beg to move for leave 1o introduce
a Bill to repeal the Maintenance of

Intetnul Se urity Aect, 1971,
MR DEPUTY SPEAKER' The
question is:

“That leave be granted 1o Intro-
duce a Bill to repcal the Mainten-
ance of Internal Security Act, 1971

The motinn wag adopted,
SHR1 CHITTA BASU: I introduce
the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 311).

SHRI CHITTA BASU (Barasat): 1
beg to move for Jeave tu introduce a
Bill further to amend the Conslitution
ol India.

MR. DEPUTY-SPEAKER. The
yuestion is-

“That lcave be granted to jntio-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI CHITTA BASU. Introduced

the Bill.

e

EMERGENCY AW (REPEAL BILL#*

SHR] SOMNATH CHATTERJEE:
(Jadavpur) I beg to move for leave
to introduce & Bill to repeal the
the Magintenance of Internal Security

Act, 1971 and the Defence of India
Act, 1971,

MR. DEPUTY-SPEAKER: The
question is:

#Published in Grzette of India Extraordinary, Part II, Section

18-11-77.
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MR DEPUTY-SPEAKE:

“That leave be granted to intro-
duce a Bill to repeal the Maintenan-
ed of Internal Secunity Act, 1871 and
the Defence of India Act, 1971.’

The motion was adopted.
SHRI SOMNATH CHATTERJEE:I
introduce the Bill.
1542 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of article 352) by

Shri Hari Vishnu Kemath—contd.

MR, DEPUTY SPEAKER: Now,
we come to further consideration of
Shri Kamath's Bill

SHRI P. K. DEO (Kalahandi): Sir,
Shri Kamath js now out of India on
official duty. And so, it will not be
fair to adjourn the debate on that
Bill. But, the Bill could be discussed
in his absence. He will continue to
have the right to reply.

Secondly, two hours were allotted
for the discussion of thig Bill and the
time has been fully consumed. So,
my motion in this regard, is =«s
follows:

“That the debate on the Constitu-
tion Bill (Amendment of article
352) be adjourned.”

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I do not see any
reason why he wants to adjourn this
discussion on this Bill. Has Shn
Kamath written to you any letter
about thg Bill?

MR, DEPUTY-SPEAKER: No.

SHRI KANWAR LAL GUPTA: If
he has not written, I do not ses any
reason for adjourning the debate on
the Bill unnecessarily.

SHRI C. K. CHANDRAPPAN
(Cannanore): If we continue the dis-
cussion, he will get priority. But, if
it is adjourned, he may not get it.

MR. DEPUTY-SPEAKER: Mr.
Gupta, the position is this, We have
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allowed two hours for this and these
two hours have already been con-
sumed. So, either we hava to extend
the time for which another motion is
to be put or we have to adjourn it.

SHRI EKANWAR LAL GUPTA:
The time should be extended.

MR. DEPUTY-SPEAKER: Then,
the mover is not here; he will not be
able to listen to it.

SHRI KANWAR LAL GUPTA: He
has already explained the position
while moving this Bill. The Minister
is here. If we adjourn that to-day
then, I am not sure whether the Bill
get the priority automatically or mot.

MR. DEPUTY-SPEAKER: It has
to be balloted again.

SHR] SAMAR GUHA (Contai): If
it is balloted, where is the surety that
he will get the priority?

MR. DEPUTY-SPEAKER:
bound to get the priority.

SHRI KANWAR LAL GUPTA: We
do not want to adjourn this. We
want that the time should be ex-
tended by another two hours.

SHRI SAMAR GUHA: Ts it possi-
ble to get the priority?

MR. DEPUTY-SPEAKER: That is
for the House to decide.

SHRI KANWAR LAL GUPTA:
You kindly take the leave of the
House.

SHRI SAMAR GUHA: Before that,
1 want to seek some clarification on
this. Is there a possibility of his
getting the priority in the ballot?

MR. DEPUTY-SPEAKER: Once it
ig balloted, then it may be given the
priority. What do you propose to do?
Do you want the time to be extended?

SHRI P. K. DEO: Mr. Kamath
should get his right of reply.

MR. DEPUTY-SPEAKER: Would
the Minister like to intervene?

He 18
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR-
SINGH YADAV): I am peady to
intervene.

MR, DEPUTY SFEAKER: Then,
we can extend the time by another
one hour 8o that the Members may
speak on the Bill, Even if we adjourn
the debale at this stage, the position
remaing the same, Don't you see the
point, Mr, Gupta?

SHRI KANWAR 1AL GUPTA: At
least when the che Minister replies.
if the Member concerned 15 not here,
then you vote it. That is all

MR. DEPUTY SPEAKER: Only an-
other motion will have to be moved
without his reply.

SHR] KANWAR AL GUPTA" It is
all right, Sir, it 1s an 1mportant Bill
and we must know the views of the
CGovernment.

ot gepr wETy wret (< )
Iursaw off, @t qeears fe few
& wror agr o Iofewm Y & 1 S
N o gty X oET whEER E
w fauges wafm sfa)

W - Az ¥ g
W@ g1 A S TE UF TERE
famr &

MR, DEPUTY SPEAKER: So, the
discussion can go on for one more hour
and then the Minister would take the
opportunity of replying when Mr.
Kamath is here. So, we are extending
the time by one hour. The House
has to take a decisinn.

SHRI P. K. DEO: I withdraw the
Motion moved by me,

MR, DEPUTY-SPEAKER: So, we
exteng the debate by one hour and at
the end of one hour Mr, Deo’s Bill
will be taken up.
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constitutional means.
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This 15 the height of dishonesty.
This was a fraud on Constitution.

Nothing less SHE®T W & ¥4T HTa®
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“Extraordinary conditiong do not cre-

ate or enmlarge constitutional powers.”
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SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Chalrman, 8ir, we
wanted the Bill to be discusseq to-
day. because the Government is mow
formulating its views on the propo-
sed amendmenis to the Constitution.
This is an Article, we feel, on which
this House¢ should express its views
in no wuncertain manner. We have
seen that this Article in the Consti-
tution was utilized. rather mis-utili-
zed, to bring about a situation in this
couniry which was wholly unreal.
Article 352 was taken recourse to by
a power-hungry execulive authority.
by a dictator in this country for the
purpose of introducing a fake Emer-
gency. because the rationale behind
Article 352 was not present when this
proclamation wag issued in June 1875.
We find that Article 352 has become
a method of introducing dictatorship
in this country, in a constitutional
manner. The fundamenial gquestion
that we have to keep in mind is that
our Constitution provides an Article
viz. Article 352 by making misuse
of which a dictatorship can be Intro-
duced in this country. And for 19
months the people of this country had
the most sordid experience. We have
seen that every siream of life in this
country was polluted. Parliament was
made a rubber-stamp. We have seen
how the Judiciary was decimated. We
have seen how the Executive was
made to kow-tow to the desires
nepotism, jobbery mnd corruption of
a single individual and her family.
We have seen how a half-educated,
arrogant and perverted youmg man
was sought to be put up in this country
as the Royal Prince, and how the whole
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Administration was dancing to his
tune., The revelations which are com-
ing before the Shah Commission
should be more than an eye-opener in
this context. We have seen how even
in the university campuses, Emergency
powers were mis-utilized, We have seen
that In industry, trade, trade.union
movement, everywhere  draconian
measures were taken under the garb
ol Emergency powers. We ought to
think whether we should have, in our
Constitution, a provision which is
the method of Constitutionally intro-
ducing a dictatorship in this country.
We now ought to reaiise that this nation
has learnt a life's lesson. II we don™—
I we have the opporiunity and if we
don't—have that political will to re-
alize that there is a possibility of a re-
currence of such a situation in future.
not only shall we fail ourselves, but
we shall also fail the postenity and
the future of this country.

There is no definition anywhere of
the word ‘internal disturbance’. Any
and every situalion could have been
described as relating to internal dis-
turbance. Even a Cabinet was hv-
passed. We have seen il. Even the
modicum of complying with the rules
of business was nol there. A person
individually decides to declare Emer.
geacy. If the President cannot stand up
against him, if he cannot even insist on
a Cabinet decision—as we have scen to-
day—the couniry comes under an Emer.
gency. Even then it was a dupli-
cate Emergency. There was an Emer-
gency which was on, from [§71, on
accouni of the actual war on this
country. You were (here, Sir. when
the external war was on. When there
wus that aggression, this House un-
animously appruved the proclamation
of Emergency. Bocause we realised
that it was a genwne threat to the in-
dependence of ihs country, not a
single Member failed in his duty, but
we saw to our dismay how that emer-
gency continued indefinitely, although
the war lasied only 13 days. We hud
been asting, in this House, for the
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withdrawal of the proclamation of the
emergency of 1871, but there was no
response. It was sought to be justi-
fled on the ground of economic comsi-
derations,

Then came the internal emergency,
a duplicate emergency, a hoax that
was perpetrated on the people. It
was realised that it was not for the
benefit of the people of this country
thal this second proclamation was is-
sued It wag for the benefit of a
single individual and her progeny.
It was (o keep up the morale of a
parly which was reeling under cor-
ruption. It was to try to save and
proiect an adminisiration and a Gov-
ernment which was of corruption by
corruption for corruption. TChis was
the object of the second emergency.

And in the process, when blood was
tusted, more and more power was
soughl to be taken. We are secing
every day in the papers how MISA,
COFEPOSA and DIR were 1nisused,
how the nation was paralysed, how
even the ethos of this nation was
paralysed. The trade union move-
menl was completely stopped, the
student movement was stopped, Ax
I said, Parliament Lecause a handmaid
for the purpose of introducing and
carrying out ruthless legislation. We
found how, under the garb of emer-
gency provisions, the other Constitu-
tion Amendment Bill came, huow the
Prime Minister's election was sought
to be kept above the law. 'The people
of this country have no right to work,
no nght to a subsistence living, but
at leust they had the right of liberty,
but that right too was taken away.

WE have seen what a pecverted out-
look they developed because of the
emergency provisions. The Attorney-
General of this country, who s paid
out of the exchequer, which (s con-
tributed by the people of this country,
was solemnly arguing on behalf of the
then Government that there was no
right of liberty, no right to life in this
country, snd that was upheld. Bo.
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should we have anything in this Con.
stitution which can belp bring about
such a situation again in this country?
Therefare, my appesl to the hon.
Minister and to the Government is to
#ses that this blot on the Constitution
is removed and removed as early as
possible,

In so far as Mr. Kamath’s Bill is
concerned we are not supporting it in
its present form, because we do not
know how insurrection will be defined,
how 1t_will be construed. We can cer-
tainly understand actual war in which
some of the people have to make a
sacrifice even of their fundamental
rights. but what is armed insurrection
or armed rebellion or armed revolu-
tion, whatever it is? Nobody would
know what it means. Supposing there
is a disturbance like the PAC trouble
in U.P. during the tenure of the last
Government, would tbat justify the
declaration of an emergency under
article 3527 Or, if there is what is
known as the Naxalile movement,
would that justify the declaration of
an emergency? These are the ques-
tions which are still agitating the minds
of the people.

1 beheve the Government is consider-
ing them, and they ought to think in
the greatest depth as to whethe= these
Powers should be made available to
any Government, present or future.
You do not know what sort of Gov-
ermnment may come in future. There
are machinationg going on. All sorts
of attempts will be made. Industry,
big business, monopoly houses etc. are
not happy with the change of Gov-
ernment,

sonal interest. This state of affairs
has to be allered. That is our sub-
mission. We had seen during the
last regime how all other different
provisions of law had been ignored,
how official position had been misused
for the sake of the Prime Minister and
ber progeny, how her cohorts wers
shielded, how innocent people were
barassed. Everythung was for the gake
of emergency. People were hoodwin-
ked. We have seen how consciously
an attempt wag made to put a halo
round an individual We have seen
bow an individual was projected to be
an infallible in this country and how
she was equated with the country as
a whole. We have seen that. At the
same time, we had watched in the
last House how the then Members of
the Ruling party were vying with each
other to drumbeat the so-called
achievements of that dictator and how
they were competing with each other
in exhibiting spineless sycophancy and
thumping their desks to extol the
depredations which had been shame-
lessly committed on the Constitution
of India and the democratic way of
life in this country. A Parliament
which was brought under thumb was
approving all sorts of infamous legisla-
tions. We were protesting In
vain, The Parliament was treated to
be a plaint instrument for the purpose
of carrying out all sorts of illegal pro-
visiong and passing all sorts of dictato-
rial laws. Therefore, we were saying
that people's representatives  will
decide on merits but unfortunately,
we had not been able to stand up to
that position during the last emer.
gency. We have seen how in the so.
cailed constitutional manner a rape
was committed on the Constitution.
Therefore, the sooner we completely
obliterate it from the Constitution, the
betler for the country.

People have learnt the lesson, of
their life. We have to generate public
opinion. But if we leave such power
m the hands of executive which has
po besitation to use it for party pur-
poseg or for personal pusposss the
future of this country will again be un-
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certain and there may be dark days
again. Therefore, our submission is
that Article 352 has so far been utili-
sed in this country not with the object
with which it wag infroduced in the
Constitution by the authors of the
Constitution. There was a belief and
it was stated on the floor of the Con~
stituent  Assembly that when the
country's security will be really and
genuinely av stake, then and then
only this will be taken recourse to.

‘The mass media was completely
brought under thumb. It was sought to
be given to the people that there were
such disturbances that the country's
administration could not be run; its
integrity 'wss being threatened and
its security was goimng to be threate.
ned. That was the propaganda that
was going on. On that falsehood, a
structure was built up. The whole
object was not of the good of the
country and of the benefit of the
people. Therefore. on behalt of my
Party, we do request the Government
ijmmediately $o bring about necessary
changes in the Constitution of India
and so far as Article 352 is concerned,
we do not believe in giving power and
trying to put restrictions on it. It is
because those restrictions become
meanmgiess restricons. Do away
with the source of power which bas
been - corrupted, which has been misu.
sed and which has been utilised not
only for the sake of building an em.
pire but also a financial empire.

Bince we are not concluding the
consideration of this Bill today, 1
would request the hon. Minister to
Xkindly consider it. Let the people of
this country be saved from the misuse
of the Constitution. Unless you do
away with the provision of Emergency
from the Constitution itsell there
may be many Indira Gandils who may
be waiting to do the same. DNon't
igonore that.

SHRI CHITTA BASU (Barasat):
Mr. Chairman, 8ir, [ have got my
mixed reaction to this Bill moved by
my hon. friend, Shri H. V. Kamatn,
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I have got my mixed reaction because
of the fact that although I agree with
him and I, naturally, share his anxiety
to provide for certain safeguards
againgt the mususe of articie 352 of
the Constitution of our country, yet
I bave got also a feeling that this very
article is not necessary to be there in
the Constitution of our country parti-
cularly in view of the fact that it has
been misused or mis-utilised to the ex-
tent possible.

“Shri Kamath is not present in the
House. 1 would have liked to take
this opportunity to remund him of his
staunch opposition that he voiced in
the Constituent Assembly when the
Constituent Assembly was debating on
this particular article. I only want
to reproduce from his gpeech what he
said at that time. I must say it is
not Mr, Kamath's view which has been
reflected in this Bull . I do not say it
in a spirit of disrespect or disregard
for him [ quote:

“The closest approximation, to
my mind, is reached in the Weimar
Constitution of the Third Reich
which was destroyed by Hitler taking
advantage of the very same pro-
visions contained in that Comstitu-
tion. That Weimar Constitution of
the Third Republic exists no longer
and has been replaced by the Bonn
Constitution. But those emergency
provisions pale into insignificance
when compared with the emergency
provisions in this chapter of our
Constitution.”

This shows that he was very clear
in his mind, even at the stage of draft-
ing of the Constitution and at the time
of the inclusion of the emergency pro-
visions under article 352 which was
then article 275 of the draft Constitu-
tion of our country, that even the emer-
gency  provisions included In  the
Weimar Constitution paled into insignl-
ficance a8 compared to our emergency
provisions. Naturally the House will
understand the feeling of Mr. Kamth
as & member of the Constituent As-
sembly then, ’
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Again. he says:

“I, therefore, earnestly appeal that
this Chapter shouid not be passed
in a hurry. It should b« amended
in such a way that not merely the
liberty of the individual but also
the freedom and powers of the con.
stituent unity are not unduly sup
pressed. We should alter and revise
the Chapter so as to see that the
liberties guaranteed in this Constit-
tion are real”

Mr, Kamath comes to the House to
replace internal disturbances by armed
insurrection. He was very clear at
that time in his mini what was
meant by armed revoll. He sald
on 2nd August, 1949 in the Con-
stitutent Assembly as follows:

“Let ug remember that Constitu-
tion can be subverted not merely
by agitators, rebels and revolution-
aries, but aslso by people in office,
by people in power.”

Therefore, he himself admitted at that
time that the Constitution cannot only
be subverted by so-called urmed In-
surrection, or armed revolt or armed
rebellion. a8 vou may say, but i1t can
very well be subverted by those who
are holding power even f a non-
violent way.

Therefore, I am not in complete
agreement with the provision he wants

make it very clear that in any demo-
cratic country there is no provision of
emergency of this nature as has been
very ably pointed out by friends sit-
ting on the opposite side. ! do not
like o dilate on that point In many
countries, there is no such provision

Therefore,
it clear {s this. Even if tbe Article
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352 is to be retained, it can be utili-
zed only on the occasion and sole
occasion of external aggression. On
no other consideration, whether it is
internal disturbances or whether it is
armed insurrection or armed rebel,
there should not be such a constitu-
tional provision in our country.

Mr. Kamath has not taken pains to
explain what he really meant by armed
insurrection. I do not know how you
have defined the words ‘armed’ and
again ‘rebellion’. 1 am in complete
agreement with Mr. Somnath Chatter-
jee when he says that these very
wordg either “internal disturbances™” or
“armed insurrection” or “armed re-
bellion” can be very well utilized in the
very same way as Mrs. Gandhi usec
tn destroy democracy and imposad
dictatorship in our country. There-
fore, I am very clear in my mind
about it. If there is, at all, a neces-
sity of having an emergency provi-
sion that must be confined only to a
situation when the country is faced
with external aggression. On no other
smtuation, there should be any use of
that particular provision for emer-
gency.

I am also in agreement with provid-
ing certain  safeguards. I am
happy to see that Government Itself
is working on providing certain safe-
guards against misuse. In that con-
nection Government should also consi-
der the proposals which are emer.
ging from this House on the occasion
of this debate.

‘There is a provision in the Constitu-
tions;

“Notwithstanding anything in this
Constitution,— (a) the satistaction
of the President mentioned in clause
(1) and clause (3) shall be final and
conclusive and shall not be questio-
ned In any court on that ground;

(b) subject to the provisions of
clause (2), neither the Supreme
Court nor any other court shall
bave Jurisdiction to entertain any
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question, on any ground, regarding
the validity of—

(i) a declaration made by Pre.
clamation by the President to the
eftect stated in clause (1); or

(ii) the continued operation of
such Proclamation.”

This should be deleted. The satisfac-
tion of the President as to whether
there has arsen a situation or condj.
tion for the promulgation of the Emer.
gency cannot be questioned in any
court of law. This still Ands 5 place
in the Constitution of our country. |
would urge on the Government that,
in formulating their position in the
matter of reframing of article 352,
they should apply their mind and aee
that this kind of provision which pro-
hibits guestioning the validity of the
satisfaction of the President is omit-
ted. The courts should have jurisdje.
tion to see whelber the situation qid
really arise as warranted, for the pro.
mulgation of the Emergency.

I am happy to see that the Govern.
ment proposal contemplates this:

“A wrovision may also be intrg.
duced that the proclamation of emer-
gency would cease to be operative
whenever a resolution to that effect
is adopted by the Lok Sabba by g
simple majority of the Members of
the House present and wvoting. It
may also be provided that Members
of the Lok Sabha not less than
tenth of its total membership coyld
requisition a meeting of the Lok
Sabha for the.purpose of consider-
ing the continuance of a proclama.
tion of emergency.”

This is a welcome safeguard in the
matter of curbing the possibility cf

misuse.

Before concluding, ‘what 1 woul
urge upon the Government is that
there should not be any Emergency
provision im our Constitution, and if
at all the need is felt then that should
be restricted only to the situation aris.
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ing out of external &ggression-the
emergency provision should not be used
for any other mtuation. Also in the
matter of the right of the President
to. promulgate such an Emergency,
other safeguards should also be pro-
vided for. Some of them have been
suggested by our friend, Mr. Kamath;
some have been suggested by some
other Members also; and gome of
them may also emerge {rom our
future dialogue.

With these words, 1 conclude; and
I would request that Government
should apply its mind and formulate
a comprehensive provision in this re-
gard.

MR. CHAIRMAN: The hon. Mem-
bers will remember that the time for
the discussion of this Bill moved by
Mr. Kamath was it extended by one
hour, which will be over at 448 p.m.
Is it the pleasure of the House that
the time be further extended by an-
other hour—for the discussion of this
Bill?

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: So, the time has
been extended by another hour,
Chowdhry Balbir Singh. '

wtwdt weeite feg (iferarege ):
werafy wEtea, o wmwE g A foer
Jwr oy § s W ¥ foc @ et
Wy % § &%, ¥few gu ad I
W wht & fo v e K e grr
QT Ard o qet oy o gt
§ 1 e e ooft o gw W
& wgr —
o eed o wrd §, S O,
wgr & XY o ooy A W Wi §O W
hmmﬂimw&wgn
ftAw ¥ gwer grwr d§ ) @A ?
wa & I :Hmvﬂrlt?—
1962, 1965 WX 1971 ¥ 1 WX,
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Y wre guaeY ey o WY of § oY
99 gny woifywr &1 OF W
qiferariie ar fed sasaet w1 s
HeT Y T, A agt @ 39 o mff
aqr | ¥fer wE et Aw & wdfewr
& Fama} ®), forgi 1962, 1965 Wi
1971 ¥ FOOIX & Q9 R ¥ wur
oo w< o ¥ g forar a7, vl e
# fagrr sfawr &t ft fegu d A S
T g, gr gl wifww g sEw arfew
#W, 97 g% %) e ¥ ¥ w7 faar
I &t ¥ S R grwTe 99 A oY
IEFT gy fear a1 )

1965 ¥ WITHT T FIT,q FHET
g A1 qgi 9¢ WiTo THe 0o &
aifafead & <Y qv 9ga faar,
gfere &1 o1 ot & fear 1 & B
HTTe THeo moﬂwwg,
#frw ag a7 v & fog dame g, ww
Fwwr I AT 97 AT 59 W FET
wreHr 39 @A & faers, N o g
39 g €Y, SHE W9 97 |

oy ot ag ¥ ¢ fv wre g
TATT B AT A CHAY T 2,
@t w6 W g dE v T e
qra e W o &, 9w fv afea
ot F W o, A feelt ot g
gUER AT HFAAATIFATE | 200,
400 WTEHY AT FT TEE ¥ FAAT AT
wo fear 1 fgzee v s fearar ?
gay qifearde & ot s £ ff @i
feax sub qwifes @, 97 @@ ®
qee ®T dF ¥ a7 w7 HT A F
wroeT aew & faar qr )

& g% OF A9 wEr | e
w7y s guer guwn A & WY &Y
QA W WY | wwT Aw A g

&% ¥ & s wtf O fdr o ot
aff grfr, Aw & oy I wiwr w4
ol et et g mE§ ) s /g
¥ wfew oY € § @ ot w1 &w
Y f, Afew ¥ N @ @
wifgy e wft 3w & ot . ..

SHRI P. K. DEO: May I point out
Sir, that there is no quorum in the

House?

MR. CHAIRMAN: The bell is
being rung....

There is no quorum Yyet. Let the
bell be rung again. Now, there is
quorum. The hon. Member may

continue.

Wl wwdte fow ;. awfa
wgew, & w7 @ o fr oww § ot ot
g = fear @ fir firgem & w=c
Te9 guen gANT WU & Wig ar
qraEr s ET aT, A R
faems g1 ag w1€ wedt atg 7 3
Troga frwer ¢ fs 1962 &, 1965
# W 1971 % g8 qW 9X gHET g
@ uy wt qar & fFoarT Aw oo
ATy ¥ GO F O 91 9T W gx
a% S a7 ¥9 g7 ¥ fir wew fagrdr
Tt grgw ¥ e A wy qui
w1 Wt faara & frar ar 1wy gt ot
T aTEwT 9 I A W aTer aarrenar
Tamgh ¥ @Y et amer wafeg e
g ¥ 39 @97 ¥@ w3 & senirT &
W agE a a® Aar & I W 39 A
T & TS wOAT qTU GweA fear
W 39 fea w gt w1 w0 ¥ frar
I A g &1 ® qraw fran ar arest
?w“mﬁtﬁw e

fitw W4 (ft wem fugrd
wrwddft) : awrafr wgv, & wov g0
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oy aen wfY § fie afwer dw o werk &

wwr % sfverefy ey ariefy Y gof gy

TT T YW WA A gur w1 wg

wriwr w1 figear B 1 S guf oy

:mn # o g gl w1 W AE
|

wrerdl wenfie Ty : w@ o ¥
7%, aTg< w9 A < femr T

Wivew fugr® ool ;oo &3
WAL P, 7 AT WP A AN
g, AT, 7 T v W WOF
g

st dhm e (dTPR) ¢ gfea

off Wit gt &1 wry & ATT §O ATEYE g,
g AT ogaE@ WA |

it qzw fagrQt woddt @ awfy
WEY, WY %A | I a9G AR X |
g WS A T I E ) «TH Bg
gt fr 39 fam @za & wrf gt W
% Y g forgiy 57 w1 wfgge wfeh
¥ AT WRFS waATd Ay AT
Fovmr) &agiad e &
3 feait & g oft # soww s
or e & ¥ o i awar At W
g ¥ R O Eerw i SR
a¥ eeT w17 fagr O 83 a7 Mol
oY ¥fe o o w1 ey &Y I AN
T wx ww fomw

et wenfie Fog : H o wg
T a1 6 xa 3w ¥ gL ATl ¥ o 2w
qT w§ arrer graT § o SOeTC Rt 8T
fear § W ifeer npe v Tww T 9T
T g, Wit wre agrgT e @ §F i
sfeer atel ofr gf % aTET ® AT B
W N ol ¥ ow R aedare gk
s rfte ¥t gowre # wfaw fier mn
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a1 offae arF ft evofww goee # -
For ff Fredrca® qc @ arayg
o & fe ow 9¢ g g o oY A
¥ ®T Q% WA § SOnT ¥ 9T wd
o X & 1071 ¥ 9 gwar gwT
I gwa doma a8 goere 6,
awTedt T W o ¥ s qOnre
df | am*r qrd ofz & fawr T
T A @ | 39 o damw Y
qaF vanT IW G T faere ger
ar | ¥few & g =g & aryq wgAr wgm
f fe doma & & 0% 3am § REE
Qe suae ¥ mfregg @) @@
@ mfes gu 1 T S9AT agEr
Tt S ¥ 5T 9T W W O
q7 1

10.58 hrs.

[SERI M. SATYANARAYAN RAO in the
Chair].

#fwer € it 71 &7 37 qwg wodY
fonfart Wi e gwn ar 1 ww
quTy & T AL W & vAw o F
wIAT o gRETOT T ST HT W R
I5 o famd wtie ¥ fafreet Rl
tfea ey w1 W @ F W WA
 w s W s
widt &7 d27 wI Arafy wroaTy ¥ fag
Wil & 48 vred W g v 4y arefe &
fige e & forg et o qure e
) ¥IMEH T IR @ @
Wi gaTt &2 IW gW g o Ay WY,
W1 g agtat| a@
el & ot wiwda & gl Wk et
# aig w s i vy ar )

170 hrs.

g &g o fe o oy § fo g o
tw ¥ g wed § WitwT o R
wn ® fag gan W § 1 wefey



333 Constitution  KARTIKA 27, 1809 (SAKA) (Amendment) Bills

qg WY W § Oy O aga v v
dwr 8 widigge  winaeft &
ww tw I agy gk & oY I sy ™
qr1 5wt xEer Tey AT 9T W
aft fiear svdrer  Arfes arer At T
mgrdwa T § | gafey oA
N g ag ot o @ Aqm
afy wrft fgg 1 felt o w fd
st 71 gE Ty axdswe femmr R
! v 8 1 W& @gt 9 AEwA
woan g 6 9T wHw W@ W
gEdl  TEaw @ @ fggemw w®
qfemm A 7w ¥ Wk fed
TH ¥ WA ) T o7 W7 gy awa
@ R M ey awm g fad
€9 # o Bt & g SRS
ai% ¥fsd zm M avsm A S fag
e = &Y a3 fewmn & foqr e o
@t dmfroy mTaswe:

T § ATeETH A ¥ o fER

Joun § afget ¥ qEr w0 w0
oz oY w9 3w & Far w1 fewrr wOw
& o A ag s W T @ g
o7 v Fw wY e ww & o gy
w aga A awm g vafee gF W
sT & K ot wgra Y wlge
o fedt o TvaT w1 et ot 9%
fierras afY woi wifgy forawy fis fedt
Wt awy wrE Ao fewmn wow iy 9
e ST WX T A ¥ W AW
* v 0¥ wvi oy formefy W Y
gt ¥ qy O |

o age iy W 3w fawfadr
¥ ez wree agw wT R T W
I® gaq gare wife qaw o e
W & o ww ¥ ger ar fis w6
fafrery odmw gowelt ot qug & frely
" Ml oA T @ R AR A
¥ W arelt o O X vk wy gw o AN
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arfereex wrew X wd fy wirw i ¥
war a1 fis foreeft ¢ e woralelt Wy 8,
firdt oft srreeft o Foreeft w7 o oft g
wY Y vafug dfeem § o o do
wfewre nff v wifgr  fawdk ofce
¥ v Qe w7 WA F WA 1 afEeTe
o ard 1 iR OwgeAw g § 4
oA WY o T dw W geedy Y
wrht  wifgq fe gara @ mawTed &
AT FT R T AT WA | AT
firefr a o Wy Ty 7 ¥ eR—~der
ater wt oft wft wren wfyg o

& s¥ afg w gzw i
s% i wro amgy 7 o faw agi X
o firar § oud § "fedw qiwE 6T
lgmd TN & a1 ey § IR
T FT T W 1 WX S
Taie caad ¥ A g § & Ted
ﬁgﬂwﬁémﬂﬁiwmﬁu
gréd v gudr ag W w wiEere
w9 ST AFY oA wWifgy | & WAt
% grq & @ ¥ whw wew e o
tw § Wit of G st Y s ey
i 7 Tere, 7 WfTE, T T, qg 4
wit aff gt wifgy | wmed oY R
oft w77 arEw % faew ey W He

faur su% faq wrOwr SRR AT
E

SHRI C. K. CHANDRAPPAN (Can-
nanore): 1 am thankful to Shri H. V.
Kamath for introducing this Bill be-
cause it provides an opportunity for
the hon. Members of this House to
express their views on the question
of emergency. Mr. Kamath's Bil
seeks to include in the Constitution
certain mew provisions by which the
declaration of emergency can be bro-
uhtundlrod.-in-pnmcmdmm
mdumwdlpmﬁdd:mar.ﬁy
his Bill he wantad to ensure that
the House has more frequent opport-
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unity to discuss about emergency and
then to decide whether to extend it
or to withdraw it. Another amend-
ment suggested by him is 1n relation
to that portion relating to internal
disturbance. He wants to substitute
the words ‘Internal disturbance’ for
the words ‘Armed Insurrection’, for
the word ‘disturbance’ he wants to
substitute the word ‘insurrection’.
Would it serve the purpose? we have
gone through the nightmarish expe-
rience of emergency in this country?
we have seen, however good might e
the intentions with which emergency
was declared, it might be misused
by the executive and by the political
leadership in the country for carrying
on their nefarious political ends. After
having seen all these things, I think,
what will satisfy this country would
be that in the Constitution there
should be a provision that this emer-
gency would be in the context of the
country being threatened by a war or
a part of the country being threatened
by a war or external aggression.

But, in no context, should it be
permitted in future; we should not al-
low emergency to be declared in the
country even if it is in the name of
armed insurrection. During the elec-
tions we heard the spokesmen of the
Janata Party denouncing the emer-
gency and proclaiming to the nation
that once they come to power they
will see to it that in future no power
on earth would be able 10 declare an
emergency in India. They promised
Constitutional amendment to that eff-
ect—] don't know whether it 1s practi-
cable or not, that is another matter,
They declared that they will being
such an amendment whereby no ruler
in this country in future could dec-
lare an emergency. But what we have
seen now is that the Janata party is
climbing down  from that position
and they are now coming to say that
emergency could be imposed in case
of internal armed rebellion in the
country,

Now, it is open for diseussion, Who-
ever sits on that side of the Treasury
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Benches, the rules, of this country will
interpret any movement as just an
armed insurrection and if that move-
ment is against their power and au-
thority, they will fall heavily on it
and kil it. I do mot think that in our
country we have such bad experience
of the Executive's misusing the po-
wers of emeregncy for curtailing the
democratic rights thereby destroying
democracy. This is not happening only
now. In emergency it happened. If
you remember the events of thig coun-
try in the days of 1948—5l1, you can
see how the Communists were but-
chered like anything—not in dozens
but in thousands—and the Communist
Party itself was banned as also so
many mass organisations in this coun-
try where not much of a democracy
was there from those who were speak-
ing day in and day out about demo-
cracy.

But, to-day, under the Janata Rule,
you can see that in Bihar, in the name
of Kaldut operation, 29,000 prisoners
are behind the bar without facing tral
undertrial prisoners. This s a fact.
Even those people who were fighting
aganst unemployment, 500 of them,
were put behind the bars and they
are still behind the bars.

So, what I am saying is that even
without emergency when the bourgeois
is in power, if they find that
there is an element of threat against
them from any quarter, whether there
is emergency or not they wiil come
down on it very heavily and they will
put it down. So, there is no need for
emergency for that matter.

It is in this background that I am
locking into the provisions of the
constitutional amendment proposed
here. In our opinion, there should
not be any provision in the Constitu-
tion under which the emergency can
be declared on the pretext of armed
rebellion or armed insurrection.

We support emergency only if it is
declared in the context of an external
threat or in the context of an aggres-
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sion by a foreign power on our coun-
wry. Look as the conditions of the
iast Lok Sabha when Mrs. Gandhi
was in power. She could have got
the two-thirds majority in the House
it it was required. If the discussion
was open in the House every month
instead of two months, she could have
done it. That was because she had
the required majority.

SHRI P. K. DEO: You
have supported it.

might

SHRI C. K. CHANDRAPPAN: With-
out your vote she had the requisite
majority. In thig Bill, Shri Kamath is
trying to introduce such provisions by
which the Government could be res-
trained from the misuse of emregency
on the pretext of an internal distur-
bance or armed rebellion. In our opi-
nion, such restraints on  emeregncy
would not bear much frult. Therefore,
I am concluding by saying that we
support the emeregncy only under
conditions of war and under conditions
that there 15 an external threat.
and we do not support any emergency
—whatever safeguards are provided—
in a situation which will be explain-
ed in the name of internal disturban-
ce, armed rebellion or armed insur-
rection. This is our position.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Mr. Chairman,
Sir, anybody who is in-charge of
something requires some power to
protect that. If no power is given to

. the person who is incharge of any
property he will not be there for
the purpose Any government which
is in power should have some autho-
rity according to which—as and when
1t is required—it will utilise that au-
thority to save the nation either from
foreign aggression or from internal
insurrection. That is the general po-
licy of any society. It is for this rea-
#on that there is provision of Article

" 352 in our Constitution. Article 352

is very clear about Emergency and
other actions. So many persons be-
longing to different parties, caste and

creed for two years and gix months
and decided certain policies about
emergency. I think, it does not re-
quire any amendment as those provi-
sions and principles are very clear.

We are now afraid of the experience
which we had during the last twenty
months of emeregncy during Congress
rule under the Ileadership of Smt.
Indira Gandhi. Now, the point is whe-
ther this Ariticle 352. as il is to be
kept, or it be amended as Mr, Kemath
desires. I would like lo say that if per-
son8 of Indira Gandsi’s mind, attitude
and calibre come to power with such
followers as the existing Congress-
men, the same thing will happen. The
amendment suggested is that instead
of two months it will be one month;
mstead of thirty days it will be
fourteen days. Further, instead of
bringing the matter to Parlinment
every six months, it will be
brought freguent. Ewen if these
amendments are accepted and people
of Indira Gandhl's desire, aspirations
and attitude come to power, they
will do it. My point is that Indira
Gandhi did not do it alone with the
authority of Article 852, She did it
because she had the brute majority in
the Lok Sabha. As and when she de-
sired she brought the changes and
amendments in this Constitution, She
also brought the changes in the Penal
Code, election laws and also in the
Constitution. So, even if we carry
out the amendments suggested by Shri
Kamath such persons as Mrs. Indira
Gandhi and the Congressmen will do
it. 8o, I do not find any reason as
to why we should be so much critical
about the original Article 352, Well,
to give clarity to the Constitution you
may say it is 14 days instead of one
month, I have no objection. But you
must be very very clear and cautious
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about brute majority of a single rul-
ing party. As country must not be
ruled by a party in power with more
than 2|3 majority. If the country is
legislated by a Parliament with 2{3
majorly and if those legislatures are
subservient to the leader like Shri-
mati Indira Gandhi, than undoubtedly
emergency will be imposed off and on.
So, while appreciating the mind, the
desire and good intention of Mr. Kam-
ath, I do not find that there will be
any good result even if we make any
amendments or changes in article 352
of the Constitution. But there is one
thing in regard to internal resurrec-
ton, Why should we be afraid of in-
ternal  resurrection? At least I am
afraid of internal rebillion. Even after
30 years' of independence our people
think that democracy is nothing but
dictatorship for any person or party.
Whoever likes to do anything, desires
to act any way, is prone to do such
things, whoever wishes to write any-
thing, writes the same, whoever likes
to say anything, does it whether it is
legal or illegal, whether it is decent
or indencent; whether it is a discipline
or indiscipline. In the first instane,
this is prevalent among the politicians,
intellectuals and educted persons and
then other people follow them, There-
fore, after independence, democracy
has become mobocracy, individual and
mass dictatorship. These educated,
intelectuals, party bosses and party
rank and flle are as the roof ~f this
mobocracy and  mass-indiscipline.
They behave in such irresponsible,
illegal, irregular and unconstiiutional
way so that persons in power willy
nilly, resort to such strong action like
the one, that is, Emegency which was
imposed by the previous Government.
So, our Law Minister must think in
terms of not making amendments in
the constitution, but taking some
such steps so that no authority will
find opportunity to become dictator
as Mrs, Indira Gandbj became. With
these words, Mr, Chajrman, I canclude,

SHRI BAUGATA ROY (Barrackpur).
S8ir, I am happy for getting an oppor-

NOVEMBER 18, 1977

(Amendment) Bills 340

tunity of discussing an amendment to
the Constitution because this is just
a rehearsal of the Constitution
Amendment Bill The Constitution
Amendment Bill will be brought for-
ward by the Government in this ses-
sion.

Sir, the Government has already
circulated to our party the draft p.o-
posals to the Constitution which we
are discussing in our party. But I
think it may not be proper for me
to refer at this stage on the Floor of
the House the details of the Amend-
ments proposed to the Constitution by
the Government. But it may be
said that the amendments proposed
by Mr. Kamath are very similar to
the amendments that are being pro-
posed by the Government with some
additions and alterations. Sir, there
we come to the crux of the problem,
that is, the approach of the Janata
Party on the Constitution Amendment
Bill. The hon. Law Minister is tell-
ing here and I also heard many of the
Janata Party leaders eloquent speech
about never allowing the atmosphere
of fear that was pervading this coun-
try. I have heard them wax elo-
guently about the things that happen-
ed during Emergency and when it
comes actually to amending the Consti-
tution, they want to keep the same
tradition of imposing internal emer-
gency with minor changeg here and
there. So, it seemg to me that atleast '
the Janata Party and its Governments
are coming down to brasstacks, com- .
ing down to the reality that such a
provision is possibly necessary in or-~_
der to preserve the integrity of the
country, Mine is not a speech in jus-
tification of the Emergency,

SHRI UGRASEN (Deoria): Wrong
interpretation.

SHRI SAUGATA ROY: I have
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such powers but the safeguards agawnst
abuse rests with the government, with
the political parties and the people of
the country Mere constitutional safe-
guards cannot prevent an such excess
as happened during the last internal
emergency, they cannot be prevented
merely by having constitutional safe-
guards Even if Mr Kamath's Bill
15 enacted into law, what prevents
the janta party government declar-
g any mass movement as armed re-
bellion and coming upon that in the
same way It 1son the goodwill of the
government, goodwillof the opposi-
tion the strength of the people in the
country that one has to depend to
prevent recurrence of such things, not
on constitutional provisional alone

At this stage I want to sav  that
the amendments that Mr Kamath had
moved are mimmmal and margmal
they make no change m the original
constitution Instead of internal dis-
turbance we have ‘armed rebellhon’
What you called internal disturbance
beforc you call armed rebellicn hence-
forth Instead of two months, you have
one month If you have a majority you
call anything armed rebelhon and
after one month you pass 1t and you
get 1t renewed after six months In
this country the recurrence of the
trungs that happened during the eme1-
gency cannot take place m the face
of a conscious alter public opinion,
through responsible opposition which
will not indulge in such mtuations a#
had happened in our country m 1874,
an opposition which will not give a
call for lawleasness, an opposition
which will not call upon the police

lightened organisations and not through
anarchistic mass movements and ir-
responsible mass movements, not
through lawlessness and violence The
democratic society's strength 18 demo~
cratic society itself, democratic polity,
democratic people themselves This 1s
the pont I want to put across Janata
Party has talked large and long and
waxed eloquent about freedom being
restored to the people What do we
see ;n MP? The Janata Party gov-
ernment headed by an erstwhile Jan
Sangh Chief Mimister has got a mini-
MISA, m the same way they have
got powers to detamn people without
trial In Sheikh Abdulla’s Kashpur
another law (An Hon Member Maxi-
MISA) Government has still got so
much powers under COFEPOSA
Dracomian powerg remain Let the gov-
ernment have powers, let the govern-
ment have constitutional provisions
and safeguards We will not allow
this government to go autoeratic or
tyrannical We as an opposition have
that capacity to resist any effort of
the Janata Party to become tyrannical
That 1s the best safeguard for demo-
cracy today As a large party we will
function as a responsmble opposition

We will not object when it comes to
actual constitutional amendment 1
cap t=l] the Law Mimister before hand

that we will not object to his proposal
for amendments of the Constitution 1n
regard to internal emergency We have
no objection if you keep those powers

But I only remmd you let no situa-
tion ke that develop again Let not
the government go off the track

Let not the Government's head be
bloated with pride, let not the Gov-
ernment with its majonty try to throt-
tle the opposition, let not the
Government swerve from democratic
behaviour, let not this Government
think that it 1s here to rule for ever
and let it remember the events of tht
last six monthy in this country anc
remember that the people of thi
country can, and i g@ver
power, possibly change any
system, however tyrsnnical, how
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ever autocratic however powerful
it may be and whatever majority
it may have. As long as the people
of the country are there, I think, a few
constitutional safeguards elone are
not necessary. The present Govern-
‘ment should keep this democracy alive
.and vibrant.
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ot WA & arq § s w00
g f& ot gard avemt § ag wfara W
gafas waio & waw @i

SHRI C. N. VISVANATHAN
(Tiruppattur): 8ir, I an rising
to explain the policies adopted by my
party, i.e. AIADMK, during the
emergency. Many people in the
House may think that we supported
the emergency and Mrs. Indira
Gandhi. But actually if one reads the
speeches of the members of our party
in this House during the emergéncy,
when the forty-second amendment
Bill and other Bllls were discussed
one wil] wunderstand our policies.
Actually, Mr. Meya Thevar opposed
the Advocates Amendment Bill. Our
party also opposed the dilution of
fundamental rights and we said that
fundamental rights; should not be
changed. When emergency was de-
clared, the former Chief Minister of
Tamilnadu, Mr. Karunanidhi, actually

without any cause and k
jail for 14 ¥nonths. When M.GR. be-
came Chiaf Minister and when he
came to Delhj to meet the Central
Ministers, ut the Delhi airport, the

there were no fundamerta] rights and
the right to speak or write was
banned.”

At the same, we are not fully
opposed to the emergency because
there are some good things. The
good things may be less than the
evils. In north India, 50 many lea-
derg who have worked for the nation
suffered. But in the south, that thing
did not happen. We did not know
much about the evilg of the emergency
period. At the same time, we have to
see the good things of the emergency.
Traing were running punctually. OM-
ces functioned properly. Blackmar-
keteers were arrested. Smugglers who
depriveg the country of wvaluable
foreign exchange were arrested. We
should not forget thesa things. With
the present laws, we cannot arrest the
smugglers who are taking advantage
of the loopholes of the law and escap-
ing. I am an advocate and I know
how the loopholes in the law are com-
ng to the help of the smugglers, tax-
evaders and other economic offenders.
Rich people are evading payment of
thousands of crores of income-tax and
other taxes due to the exchequer. The
Constitution is indirectly helping those
who are taking the law into their own
hands and evading taxes. Even now
we cannot collect thousands of crores
of taxes. Because of the constitutional
liberties, because of the Fundamen'al
Rights ang because of the writs in the
courts they have taken advantage of
the loopholes and they are escaping.
We must do something definitely in
this regard. There should be some
amendment of the Constifution where
by nobody should escape through the
constitutional loopholes.

I may humbly submit that I alsor
support the Bill moved by Mr. H. V.
Kamath. This evi] ghoulj not be con*
tinued or repeated in India by anyboty,
not only by Mrs. Indira Gandhi, but by
anybody. Nobody should be allowed
to perpetrate this evil ang cut out the
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Fundamenta] Rights at any cost. So

the Constitution must be changed ac-
cordingly.
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SHRI P. K. DEO; 1 beg to move:

“That the debate on the Consti-
tution (Amendment) Bil] (Amend-
ment of article 352) be adjourned”

MR. CHAIRMAN: The question is:

“That the debate on the Constitu-
tion (Amendment) Bill (Amend-
ment of article 352) be adjourned.”

The motion was adopted.

1546 hre.

‘CONSTITUTION (AMENDMENT)
BILL

(Amendment of article 124)
by Shei P. K. Deo.

MR. CHAIRMAN: We will now
take up Mr. P. K. Deo’s Rill
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SHRI P. K. DEO (Kalshandi): I
beg to move:

“That the Bill further to amend
the Constitution of India, be taken
mio consideration.”

Sir, if you go through the State-
ment of Objects and Reasons, you
will be convinced that no persuasion
is required to accept this simple Bill
The Statement of Objects and Reasons

says:

“*The Constitution of India does
not lay down any procedure for the
appointment of the Chief Justice of
the Supreme Court, though the
Constitution is clear regarding the
prucedure of the appointment of
other Judges of the Supreme Court.
Any citizen of India who has been
a Judge of g High Court or of two
or more such courts for five years
or has been an Advocate of a High
Court or of two or more such courts
for at least ten years and is consi-

dered by the President as a dis-
tinguished jurist iz eligible for such
appointment. The appointment of
the Chief Justice of the Supreme
Court iy within the discretionary
powerg of the President who acts
on the wudvice of the Council of
Ministers. It is, therefore, high
time that the procedure for the
appointment of the Chief Justice of
the Supreme Court jg laid down.”

You will agree with me, 8ir, that
there gshould be some guideline for
the appointment of the Chief Justice
of Supreme Court. I have said that
the guideline should be in consonance
with the practice that has been fol-
lowed, and hag been well accepted in
this country. If you analyze the
appointment of the Chief Justice of
the Supreme Court, you will find
that there have been only
two occasiong when there was depar-
ture from thig sstablished practice. The
first was when Justice Gajendragadkar
became the Chief Justice superseding
Justice Imam, because unfortunately,
the latter was incapacitated. He simp-
ly could mot ‘unction as a Judge,
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because of his physical disabilities and
because he had several strokes which
resultedq in the deprivation of his
speech and in loss of memory. At that
time nobody raised his litile finger.
During the second occasion, it was a
political decision. On the 25th April
1973, tnig country received the news of
the Government's decision to gupersede
three eminent Supreme Court Judges
viz. Justice Shelat, Justice Hegde and
Juslice Grover. with shock and disbe-
lief. Those Judges were superseded.
They, cf course, resigned in the hest
tradiiony of the Judiciary, of public
life ard of propriety. But the reaction
throughout the country was swift,
spontaneocus and almost wunanimous.
Probatly no decision of the Govern-
ment in receni years has aroused such
a deep resentment and protest as was
evident at that time. During the hear-
ing of the great constitutional case,
Keshavananda Bharati's case, in which
judgment was delivered just a day be-
fore Justice Sikri retired, the Attorney-
General, Mr. Niren De, appearing for
the Union of India and as Counsel for
Kerala State, expressly referred in
open couri, both orally and in writing,
to alternative political action if the
Supreme Court ruling did not favour
Government at that time.

The passing over of the three renior.
most Justice railsed issues which far
transcended considerations of injustice
to three individuals. It evoked reac-
tions from the Bar. With a few excep-
tions of committeq lawyers like R. K.
Garg, who is a Communist card-holder,
and Rajni Patel President of the Bom-
bay Provincial Congress Committoe
and a few others, there was a unami-
mous vote in practically every Bar
Apsociation condemning Government's
action. Never hag the Bar shown guch
unammity and reacted so strongly on
an issue like this since independence.
It was, I would say, their finest hour.

The first public expression of re-
sentment canre from the Chairman cof
the Bar Council of India, my distingui.
shed colleague, Mr. Ram Jethmalani.
who is not here at the moment, who
dégeribed the action o3 the most ghotk.
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ing display of executive arrogance.
He hag vindicated his stand and proved
bow true he was by trouncing the for-
mer Law Minister, Mr. H. R. Gokhale,
in the elections from one of the most
enlightened  constituencies in this
country. The country's eminent jurists
like Setalvad, Chagla, Sha, K. T.
Desa: V. M. Tarkunde and N. A. Pal-
khivala condemned this attempt to
undermine the court's independence.

On 26th April, the Supreme Courl
Bar Association by a resolution des-
cribed the action as a political one
when one considered the timing and
the manner of the appointment. Then
followed Bombay, Chandigarh, Banga-
lore, Madras, Srinagar, Patna, Allaha-
bad. Jabalpur and Gauhati and even
the bar assoclationg of the subordinate
courts throughout the country.

On 3ird May lawyers throughout the
country boycoited the courts. On 4th
May the Supreme Court Bar Associa-
tion served notice on the Union Minis-
ter of Steel, the late, lamented Mr.
Kumaramangalam, and the then Law
Minister, Mr. H. R. Gokhale, to show
cause why they should not be expelled
from the Bar Association of the
Supreme Court for their perverse
stand. Thig is the chronology of the
entire events.

But here the question is one of prin-
ciple. What is the gquestion? Was it
on considerations of calibre, ment or
suitability that these three distinguish
ed Judges were superseded or did they
pay the price for their independence
ang intellectual integrity? On thus
point there wag a marathon debate in
this House on the 2nd mnd 4th May,
1973 and this House heard some of
the “est speeches barring the Treasury
Benches and their communist friends.
They came out in their true colours.
The cat was out of the bag and the
colour of the cat was red Nothing
could be more appropriate when Mr.
Mohan Kumaramangalam starteq quot-
ing from the 14th Report of the Law
Commission in ordet te build the case.
It reminds me of the phrase ‘devil quot.
ing trom geriptures’. The very satne
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report totally destroys the Govern-
ment’s case. It is noteworthy that the
Chairman of the Law Commisgion, Mr.
Setelvaa and threg other gignatorieg 1.e.
Mr, Chagla, Mr, Sukri and Mr. Nani
Pulkinwala, made public gtatements
condemnning the Government & decision.
Their contention was “if Government
have followed the recommendation in
the report those threg judges could not
have Leen superseded".

Quoting from that Report of the Law
Commission confirms Supreme Court’s
role as courageous protectors of cilizens
rights. 1 am gquoting:

“It (the Supreme Court) was cal-
led upon to stand as a protector ol
the fundamental rights of the citizen
against executive anq legislative
activn, The jmportance of the Court
as the unbolder of the rule of law
and a8 the bulwark of the cilizen s
rights in g democratic constitution
containing a bill of rights was em-
phagsised by Chief Justice Kania at
itg incugural gitting....”

Justice Hegde, Justice Grover and
Justice Sheltit distinguished themselves
upholderg of rule of law and citi-
zen's right. Now, if they admirably
fit as judges of the Supreme Court, can
they not fit to be Chief Justice? The
Law Commission recommended that
the most suitable person did not mean
suitability from the view point of the
executive. If qualities needed by the
Law Commission were the criteria.
this was the strongest possible case for
not superseding them for their fear-
lessness, sturdy independence and ad-
ministrative competence. Justice
Shelat and Hegde had already served
with great distinction as the Chief
Justice of the Gujarat High Court and
the Delhi High Court respectively and
there has not been the slightest alle-
gation that justice Grover lacked admi-
merAtive compedence, Any wiy 8¢
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uttercrces in Parliament by the Mins-
ter were mosi ghocking. Mr. Mohan
Kumaramangalam further stated that
we must have “forward-looking judges
and not backward-locking judges” and
the Chief Justice should be one who
would “help' the Government and
“whose political philosophy would

be the most suitable from the
exccutive viewpoial.” I appreciate
his  bolduess and I appreciate

fdm  for nof minfefng words, for
having called a spade o spade, for
painting the Government in their true
colour. They wantsad a committed
judiciary—typical of communist counrt-
ries—committed to the philosophy of
one and only party.

18 hrs.

MR. CHAIRMAN: It is now 80
Clock. How much time will you teke?

SHRI P. K. DEO: 1 will conclude in
5 minutes.

MR. CHAIRMAN: You can continue
next time,

SHRI P. K. DEO: I will take only
5 minutes, 1 would like to conclude
today.

MR CHAIRMAN: I will have to ask
the House. After 6'0 Clock, you can-
not ¢nntinue unless the House agrees.

SOME HON. MEMBERS: We do not
wany to sit beyond 6'0 Clock.

MR. CHHAIRMAN: You may continus
your speech next time. The House
stands adjourneq till 11 A.M. on Moa~
day.

18.01 hrs.

The Lok Sabha then adjourned titl
Eleven of the Clock on Monday, Novem-
ber 321, 1877/ Kartika 30, 1889 (Spka).



